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LOK SABHA
Wednesday, April 15, 1858/Chaitra 25,
1881 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAXER 11 t.he Chair]
ORAL ANSWERS TO QUESTIONS

Dmlmutnl!lkhl’nrt

1899, lln'iB C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport and
Commmunications be pleased to state:

(a) whether the Deputy Director of
Rotterdam Port visited the Port of
Sikka;

(b) 1f so, what developments he
has suggested; and

(¢) whether 1t ~an be¢ turred into
a deep draft port?

The Minister of State in the Minis-

try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) An advance copy of Shri Pos-
thuma's report was received in this
Ministry only a week ago and is being
examined.

(¢) The decision will depend upon
the recommendations of the Inter-
mediate Ports Development Commit-
tee, set up by the Government of
India for selecting suitable inter-
mediate ports for intensive develop-
ment in order of priority,

Shri 8, C, Samanta: May 1 know
whether the case of this Sikka Port
was considered when Kandla was
taken up?

50(ALSD.—1.

——— N -
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Shri Raj Bahadur: Yes, su-, it was

considered by the West Comst Major
Ports Development Committee,

Shri 8, C. Samanta: Is it not a fact
that there is a good cement factory
there and the hinterland is good? If
a0, may I know whether Government
u:'umgtotakenduislonuﬂyon

Bhri Raj Bahadur; The cement fac-
tory is there. In regard to the hinter-
tand, from the knowledge at our dis-
it 1s obvious, it is not as good
as: 15 for Kandla. I do not think
he iz comparing 1t with Kandla. We
do have the interests of Sikka at
neart, but the question is whether it
can be developed into a major port.

Shri Subodh Hamsda: What per-
centage of cargo was importedl or ex-
ported annually through this port®

Mr. Speaker: Kandla or Sikka’
Bhri Bubodh Hansda: Sikka.

Bhri Raj Bzhadur: I cannot say off-
hand, but there is a cement factory
and the mam export is of cement
from this factory.

Shri Oza: Is it not a fact that Sikka
is an industrial area and still has much
potentialities for the development of
so many industries round about Sikka®

Shri Raj Bahadur: That 1s what 1
say: 1t has got capacity or potentiality
for developing as an industrial port,
may not be exactly as a major com-
mercial port.

Bhri Subodh Hansds: May I know
how much sum has been spent during
the First Five Year Plan and up to
this time on this?

E
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Shri Bubodh Hansda:
*1538. { Shrl 8. C. Samania:
( Shrl R. C. Majhi:

rural electrification scheme during -

the Second Five Year Plan period;
and

{(b) how many such railway stations

The Deputy Minister of Rallways
(8hri 8, V. Ramaswamy): (a) and (b).
During the 2nd Plan electrification of

period has been very slow and, if so
what is the remson for the same?

Sirl 8. V. Ramaswamy: No, 8Sir, Out
of the 980 statisns programmed for
Plan, 600 have already been done,
will be taken up this year and 205
be

158

should be electrified. May I know
whether all the stations where power
is available have since been electrified?
—because the Railway Board has ac-
cepted that recommendation.

Shri 8. V. Ramaswamy: The implica-
tion of that recommendation is that
this should be done out of the Pas-
senger Amenities Fund. Rs. 15 crores
have been allotted for this. Out of

electrification but other passenger
amenities like waiting rooms and
things like that, So we have got to
fit it in with the other things.

Shri 8. C. Samanta: May I know
how many stations could not be elec-
trified for want of funds, even though
electricity was available?

Shri 8. V. Ramaswamy: [ would re-
quire separate notice for that.

Shri Shree Narayan Das: What is
the basis on which the selections have
been made, whether the nearness of
any power station is the criterion or
some other criterion is applied?

Shri 8, V. Ramaswamy: Various con-
siderations there are, and this is dealt
with by the Passenger Amenities
Committee and they arrange the prio-
rities.

Shri Jadhav: May I know how many
stations out of thess will be covered
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by thermal staxtions and how many
by hydel sintions?

Shri 8. V. Ramaswamy:
notice for that,

Shei Sampath: May I know the
break-up of figures for the various
sones?

I require

Shri 8. V. Ramaswamy: I am sorry,
1 have not got it with me. If another
question is put I can give the answer.

Shri T. B. Vittal Rao: Since when
has this electrification of stations been
allocated to the Passenger Amenities
Fund?

Shri 8. V. Ramaswamy: That is im-
plied in the recommendations contain-
ed in the Thirtieth Report of the
Estimates Committee,

Shipping Freight Rates

Cemmunications be pleased to refer
1o the reply given to Starred Question
No. 273 on the 27th November, 1958,
and state at what stage is the ques-
tion
tion

Shri Nagl Reddy: May I know the
number of complaints that have been
received by the Buremu so far, of
freight discrimination?

8h#i Raj Babadur: I cannot give
exact number. The Buresu has
recently commenced functioning,
I carmot as yet say that it has
into full stride. .

T

Shri Raj Bahadur: We have receiv-
ed such complaints, and the justifica-
tion for the establishment of this
Freight Investigation Bureau iz pro-
such

+
st wer T
-
Al [ N,
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Mr. Speaker: Delhi 15 the head-
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allow question relsting to Delhi to be
answered by Ministers here. It is
Central responsibility. We are here.
Therefore, primarily, interests of the
Members must be taken into account.
You ought not to stick to public or
private. So long as there are no
buses, some arrangements must  be

Shri Raj Bahadur: I can assure you,
Sir, that we have every desire to ans-
wer as much as we can all questions
pertaining to the Transport under-
taking.

L

Mr. Bpeaker: Not all over
here in Delhi

Shri Raj Bahadur: In Dellu Cor-
poration functions under the Ministry
of Home Affairs. The Corporation It-
self is an autonomous body under the
law. We do give as much informa-
tion as is placed at our disposal

Bhri D. C, Sharma: Why did the
hon. Minister undertake to answer
this question”

Mr. Speaker: Why did he under-
take to answer this question? 1
would have sent it to the Home Minis-
ter. I also find, sometimes, the hon.
Health Minister answers some quest-
wons. When supplementaries are put,
he says, it is not my concern, it is the
Home Ministry

India;

wer questions on information regard-

mg all matters regarding the Cor-
poration. But under the powers given
by this House to the Corporation,
in most of the cases, we shall be un-
able to interfere even when we may
have a desire to interfere. That is
the position. We can write; we can
urge; we can plead. We cannot come
down upon them as we can if the
Corporation had been annexed to our
Ministry,
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Bhri Jagamaths Rse: The Delhi
buses emit a large smount of mmoke
causing nuisance. Has any attempt
been made to improve the situation?

Shei Raj Bahadur: There is a con-
stant attampt to eliminate such buses
or to repair such buses as emit such

Betterment Levy in Punjab
+
Shri Ajit Singh Sarhadi:
*1538. { Bhrl Khushwagt Ral:
{ Shri Daljit Singh:

Will the Ministar of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Punjab Government has been direct-
ed to realise entire wvalue of the
Bhakra Dam from the Punjab peasants
in the shape of betterment levy;

(b) the period in which such reali-
sations are to be made;

(c) the amount of levy suggested
by the Planning Commission to the
Punjab Government for recovery from
the peasants;

(d) whether the Punjab Govern-
ment have accepted the above sugges-
tion or have submitted an alternative
suggestion; and

(e) the nature of the alternative
suggestion, if any, received from the
Punjab Government?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) to (e).
A statement giving the information is
1aid on the Table of the House. [See
Appendix VI, annexure No 82.]

Orsl Answers APRIL 18, 1968
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Mr, Speaker: It is a suggestion. Has
he followed the question?

Bhrl Hathl: 1 have not followed the
question.

Mr. Speaker: It is 30 Jong. By the
time one comes to the last portion, we

the higher rate which is prevalent in
the rest of ths country as was done
Ethemeotthelindaomnmont,
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Shri Hem Barua: May I know
whether any sources other than bet-
terment levy are being tapped, for
fnstance, sale of Government land for
npaymto“hec:ntralemmmmt
Soant

Shri Hathi: That is for the Punjab
Government to see.

Mr. Speaker: Next question; all
shese questions should be asked there
and not here,

Inandation of Agricaltural Lands
*1584. Shri Panigrahi: Will the
Minister of Foed and Agriculture be
plaased to state:

(a) whether Government are aware
dmmmsmadw

Oral Answers 11478
of acres of agricultural lands are
being inundated annuaily by saline
water in the comstal belts;

(b) whether Government have con-

(c) whether the Government of
Orissa have asked the Central Gov-
ernment for any financial assistance
with a view to construct new saline
embankments and also to take over
existing saline embankments and
maintain them; and

(d) whether the Government of
India propose to extend-financial as-
sistance to Orissa Government for
executing such scheme under schemes
for increasing foodgrain production in
the country?

The Minister of Agriculture (Dr.
P. 8, Deshmukh): (a) Yes

(b) The matter 1s already engaging
the attention of the State Governments
concerned.

(c) and (d). No proposal has been
received for construction of new
gsaline embankments A proposal to
bear the cost of providing sluices
with non-return Valves to the exist-
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Dr. P. 8. Deshmukh: All that we
have done is to ask the various Statc
Governments who want to tackle this
problem to make their own proposals

Shri P. G. Deb: What is the total
amount of assistance which the Gov-
ernment of Orissa have asked for in
this matter?

Dr. P. 8. Deahmmkh: As I have al-
ready said, no proposal has been
received. So, we do not have any

]

the Orissa Government: please for-
ward this proposal to the Ministry of
Food and Agriculture. So I wanted

é
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Dr. P. 8. Deshmukh: We have got
some information from Bombay. But
I thought. . . .

Mr. Speaker: This relates to Orissa.

Shri Goray: It is a general ques-
tion,

Mr. Speaker: But when some ques-
tion is put generally and some speci-
fically the hon. Ministers think that it
18 a specific question.

Shri Goray: Part (a) of the ques-
tion is general

Mr. Speaker: Anyhow, he is not n
possession of those facts,

Shrl Shivananjappa: May I know

" whether any of the State Governments

have sent any proposals? It is a gene-
ral question.

Dr. P. S. Deshmukh: I have informa-
tion with regard to some States. But
the answer will be rather vague and
it will take a lot of time to give all
the information.

Mr. Speaker: There are 14 States,
Each hon. Member interested in each
particular State will put questions.

Shrl Goray: The hon. Minister can
make a statement or give us some
information.

Mr. Speaker: All right. Whatever he
has got, a statement or otherwise,
vague or definite, he may lay it on
the Table of the House. I will have
it circulated to all the hon, Members

Dr. P. 8. Deshmukh: I will do that,

Pak Planes at Dum Dum Airport

*1835. Shri Subiman Ghose: Will the
Minister of Transport and Commu-
nications be pleased to refer to the
reply given to Starred Question No. 21
on the 10th February, 1050 and state:

{(a) whether it is a fact that four
unscheduled Pakistani Planes landed
at Dum Dum Airport in December,
1858 (towards the latter part cf the
month); and
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(b) it the answer is in the uffirma-
tive, thy details thereof and the action
taken by the Government in the mat-

they are out for seeing Calcutta and
it is on this ground they landed at
Dum Dum airport?

Shri Mohinddin: No Bir, According
the Indian Aircraft Rules any non-

entry. It is in obedience to these rules
that the applioation was made and
permission granted.

Shri Sublman Ghose: May I know
on what ground was it wanted? What
was the reason put forward for land-
ing in Dum Dum airport?

Mr, Speaker: When?
Shri Subiman Ghose: In December

to obey the rules made under our Act,
Shri Bubiman Ghose: That is not

CHAITRA 28, 1881 (SAKA)
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Shri Hem Barus: Besides these non-
scheduled civilian airerafts that land-
ed at Dum Dum airport, are the Gov-
ernment aware of the fact that Pakis-
tan Air Force aircraft landed there
and, if s0, what were the grounds
advanced by that aircraft?

Shri Mohiuddin: My information is
that Pakistan military aircrafts alse
landed in December 1958, and prior
permission was obtained from the Air
Headquarters of India.

Shri Hem Barua: Did they advance
any reason for landing so that permis-
sion could be obtained?

Shri Mohinddin: That is for the De-
fence Ministry to say.

Shri Hem Barpa: It might be a
sight-seeing mission or some  other
mission. We do not shoot them down,
but they must apply for permission.
Did they advance some reasons for
this?

Mr. Spesker: He is not the Defence
Minister to reply.

Shrimati Eemu Chakravarity: Ac-
cording to the aircraft rules once a
non-scheduled aeroplane has been
given permssion to fly over another
country, it is absolutely essential that
they must land at the first airport
after entering into the territory of that
State, Did they not take permission
for this?

Shri Mohinddin: The position is that
no aircraft can fly over the country
without previous permission and they
have to land at the first port of entry.
And the first port from fthe east ac-
cording to our notification, is Calcutta,

Bombay Steam Navigation Company

*18537. Shri Goray: Will the Minister
Transport and Communications be
pleased to state:

(a) whether a High Power Commis-
sion has been appointed to investigate
into the affairs of the Bombay Steam
Navigation Company (Private) Ltd;

(b) what gre the terms of reference;
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(c) who are the members of this
High Power Commission; and

(d) in what way their térms of

Konkan Coast. The composition of
the Committee and its terms of refe-
rence will be finalised shortly.

Bhrl Goray: May I know whether it
is a fact that the Bombay Steam
Navigation Company has notified to
Government that from the end of May
they will suspend their services on the
West Coast?

Shri Raj Bahadur: Not from the end
of May. They sald they would be
suspending their services from June.
Now a commission has been appoint-
ed and they have undertaken that
the company will continue their ser-

P. G. Deb: May I know whether
the Government will constitute any
such commission to go into other ship-
ping panies?

g
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8hrt Achar: May I know whather
the Commission will go into the grie-
vances of the passengers?

Shri Raj Babadur: The terms of
reference are being finalised. I think
the question of grievances of pas-
sengers will also be one of the points.

Research in Indian Pharmaceutioals

+

Shri Kodiyan:
Ko {lh.rl Warlor:

Will the Minister of Health be
pleased to state;

(a) whether Government have any
scheme of their own or to assist any
private institute to conduct research
to determine scientifically the active
elements in traditional Indian Phar-
maceutical remedies;

(b) if so, the detafls of the scheme;
and

(c) the amount to be spent thereon?

The Minister of Health (Shri Xay-
markar): (a) No

(b) and (c) Do not arise.

I should ke to add, however, that
pharmacological research on certain
mdigenous drugs has been done on a
scientific basis by the School of Tropi-
cal Medicine, Indian Council of
Medical Research, Central Drug Re-
search Institute, Lucknow, the Regional
Drug Laboratories, Jammu, and a
number of pharmacological depart-
ments of modern mredical colleges.

Shri Kodiyan: May I know whe-
ther Government are aware of the
fact that one of the leading Indian
pharmaceutical concerns, in collabor-
ation with an American firm, has

cals and, if po, whether that institute
or concern has requested for any
financial sssistance from the Govera-
ment?



way keepe in touch with all the re-
searches going on m these various
mstitutions that 1 mentioned.

Shri Ayyakannu: In the reply given
by the hon. Minister there is no re-
ference to the fact that there will be
any research institute in Madras
State. In view of the fact that
Sidavaidya, perhaps the ancient local
gsystem of medicine, has some of the
rare medicines for incurable diseases
like soriasis and TB, will the hon.
Minister make a special reference to
the Committee to collect all the manu-
scripts which, if proper search 1s
made, will be available in plenty 1n
Tamilnad?

Shri Karmarkar: I think the Madras
Govemmenthuukeneoinimot

question. If they put up pro-
nrt.wed'lﬂlbehmpyw
it

§.E
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gfez ¥ €@ W oW sqTOw wEer fear
a7 WX 9w & fag i g T
aoeTt #Y ot gy fed W g A Y
W Y § 5y oww N wifgw &
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ok § warow swer g ¥ wft g )
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A O F IO ALY AT 6 O wAE
frger g€ fY | 3@ ¥ o T fodé
A ff § Ok 9 7 W O W gen

€t & for v a1 | g oy Frewedt
& o' tay Wt w7 g fee §

Shri Kodiyan: May I know the total
amount so far gpent by the Govern-
ment of India during the Second Five
Year Plan period on these various re-
search centres?

opted 1n these research centres from
different States?

Shri Earmarkar: My hon, friend is
working under a misconception. What
I referred to are not exactly, what
you call, all of them State institutions
Those who are engaged in research
work are people who are competent
to undertake that research work,

mﬂmm:"rhmm:m

have got sufficient representation given
to scholars in indigenous medicine

Fire in a Bogle of Frontier Mail

*1840. Bhyl Jadhav: Will the Minum-
ter of Eallways be plessed to state:

(a) whether it is a fact that ome
first  class bogie of the Frontier
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Mail caught fire on the 9th March,
1958 near about the Gangapur
Station;

(b) whut damage was done to the
bogpie and to the belongings of the
passengers;

(c) whether it 1s also a fact that
the passengers were 1n the dining car
when the bogie caught fire;

(d) whether 1t is also a fact that
the bogie was locked from outside by
the waiter of the dinmg car;

(e) whether it 15 a fact that the
doors of the bogie could not be open-
ed as 1t was defective; and

(1) what action has been taken in
the matter?

The Deputy Minister of Rallways
{8hri 8. V. Ramaswamy): (a) Yes
Sir

{b) One lower and one upper berth,
and & window of the compartment 1n
question were partly burnt and the
bedding of one of the passengers ly-
mg on the lower berth was also
burnt.

te) and (d) The passengers tra-
velling in the compartment had gone
to the Dining Car at Sawai Madhopur
and when on arrival of the train at
Gangapur City fire was noticed in the
compartment, the door was found
Jocked and shutters pulled down.

1e) The door of the compartment
could not be opened as it was locked.

(1) The results of investigations
made by the Railway Police, as also
oy a Committee of Railway Officials.
mto this incident, are awaited and
suitable action would be taken on re-
eceipt of thewr reports.

Bhri Jadhav: May 1 know whether
st is a fact that the Railway Police
Sub-Inspector of the Protection Force
compelled one Shri Kapadia to -ign
a blank paper?

fhri S. V. Ramaswamy: I do not
know. We are awaiting the report.
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Shri Jadhav: Mey 1 know whether
the keys of the bogie were with the
dining car servant?

Mr. Speaker: All these questions ..

shri B. V. Ramaswamy: For ail
these, we are awaiting the report.

shri Jadhav: May I know whethetr
it is a fact. ....

Mr, Speaker: There is no good go-
mng on asking details about it.

Shri Jadhav:
uens .

Mr. Speaker: The hon. Member may
pass on whatever imnformation he has
w thiz committee.

Some more ques-

#Shri Hem Barua: May I know whe-
ther Government propose to pay com-
pensation to the passengers whose be-
Jongings were burnt” If so, on what
basis?

Shri S. V. Ramaswamy: It i1s too
premature to say. Unless we get the

report, we cannot say.

Mr. Speaker: Is it that if he him-
self is responsible he has to be paid?
Is it that if a passenger 15 responsible
by carelessly throwing away a cigar
he has to be paid? Why not not.
Members wait for the result of the
investigations? In respect of every-
thing, as soon a3 some trouble arses
even though the man himseif may
be the cause of the trouble....,.

Shri Hem Barua: The passengers
were 1n the dining car and so they
could never have the opportunity. ..

Mr. Speaker: He might have care-
lessly thrown away an unquenched
cigar and then gone away.

Shri Hem Barua: If they are non-
smoking passengers?

Mr, Speaker: Let me not commit
this House to one course or the other,
until the: report in thare.



Oral Answerg

$1489

National Shipping Board

Shri 8, M. Banerjee:
m{ﬁrl ‘Tangamani:

Will the Minuster of Transpert and
Cemmunications be pleased to state

(a) what 13 the basis on which the
representatives of seamen to the
National Shipping Board were nomi-
wpated,

«b) from which orgamsations the
nominees were chosen,

(¢) whether representations have
been received from other organisa-
tions, and

td) who are the present members,
their names and thew central trade
union organsations?

The Minister of State in the Minis-
try of Transport and Communieations
(Shri Ra) Bahadar): (a) to (d) A
statement 13 laid on the table of the

statement

seats on the National Shapp-
have been earmarked for
out of which one seat has
been given to the Mantime Union
of India, Bombay, representing mari-
ume officers Shri J D Randen
represents this Union on the Board

7k

:
]

It 15 understood that the National
Union of Seamen of India 15 affilbated
10 the INTUC and the Mantime Union
of India to the Hind Mazdoor Sabha

CHAITRA 25, 1881 (SAKA)
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Dinkar Desay and Bikas Majumder of
the National Union of Seamen of
India, It 1s also saxd that it is con-
sidered by the Government as the
most representative orgamisation of
Indian seamen. Since a vermfication of
membership 13 going on, how could
Government arrive at this understand-
m(thatthu\mmumun.l, re-
presentative union among the sea-
men?

Shri Raj Bahadur: I am sorry, I
mussed the last part of the question

Shri 8. M, Banerjee: Since verifica-
tion 18 going on of all the unions con-
nected with varous industries, how
could you ascertmn that this Unton
was the only representative union”

Shri Raj Bahadur. Nominations
have been made on the basis of the
present representative character as
ascertammed up-to-date and at the
time when the National Shipping
Board was constituted

Shri 5. M. Banerjee: May I know
whether 1t 1s within the knowledge of
the hon Minster that there 15 an All
India Federation of Seamen with
which four unions in Bombay and
Calcutta are affilinted® Why hag this
particular Union been ignored m thus
connection®

Shn Raj Bahadur: About the or-
gansation which 1s menticned by the
hon Member, enquiries were wmade
and 1t was found not to be represen
tative of the seamen to the extent
that this National Union of Seamen 15

Shri Hem Barua: In view of the
fact that there are two unions—one 18
the National Union of Seamen affiliat-
ed to INTUC and the other 15 the
Mantime Union affihated to HMS--
and there should be two representa-
tives, why 1s it that representation
was not divided between these two
Unions who represent a large number
of seamen?

Bhri Raj Bahadur: The Maritime
Union is a representative body of the
officers and obviouslv the number of
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efficers i1s much less than the number
of seamen

Shrimati Oa FPalchoudhuri: 1z the
Government aware that Bikas
Majumder represents a Union that
comprises 23,000 seamen out of 25000
seamen 1n Calcutta®

Shri Raj Babadur: That 15 nght

Shri T. B Vittal Rao: When nomi-
nations were finalised, was the Minu-
try of Lsbour and Employment, con-
sulted® - {

Shri Ra] Bahadur: The represen
tative character of the Union whirh
has been represented was an acknow-
ledged fact and 1t 1s acknowledged by
the Labour Ministry as well There-
fouwed:dmthluw.pmywlwm

Shri 8. M. Banerjee: As the hon
Mimster has samid that an investiga-
tion was conducted may I know who
conducted the investigation and whe-
ther Labour Minstry

Shri Ra] Bahadur: I never smd
that investigations were conducted

Sheli 8 M Banerjee: Then how
could you arrive at thus* What was
the main cnterion for #*

Mr, Speaker: We are gomng 1nto
toc minute a detail

Shri 8 M. Banerjee: It 1s a question
of representation

Mr, Speaker:
question

Imphal-Tamenglongy Road

s1842, Shri L. Achaw Singh: Will
the Mmister of Transport and Com-
munications be pleased to state

(a) whether the hill cutting work
onn the 50th mile of the Imphal-
Tamenglong Road has been stopped
after 1t was started, and

(b) whether any new alignment has
been discovered to avmid cutting the
dificult rocks on this portion and
on the 6Tth mile of Imphal-Tameng-
Jong Road’

Very well Next

APRIL 16, 1969
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The Minister of State in the Minks-
of Transport and Cemmunications
(Ahri Raj Bahadur): (a) and (b) At
the two places referred to In

hall

miles It might dislodge certain boul-
ders which may affect the earth sur-
face and may also affect the entire
hill Therefore, another alignment 1s
being considered. But because the
work was mitiated by the Assam
Government, to begin with, the two
officers, one of the Assam

|

the monsoon 13 coming very soon, may
1 know whether there will be any
progress 1n the work of construction
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: Thus difference of
opmnion between two technical officers
has led to a huge loss, so far as the
exchequer 15 concerned May I know
why it has been so?

Shri Raj Babadur: It 18 obvious that
there are certain difficulties of terran,
of which I thunk the hon Member

;
]
‘

acles might come in the way

Shri Hem Barua: But the rocks and
boulders are there from entermity, and
the engineers must have been able to
locate them before they made this
alignment

Shri Raj Bahador. One engineer
thought that it was possible to do
the rock-cutting, the other thought
that it will be too expensive and too
nisky There is, therefore, a question
of difference of opinion between the
two technical officers.

Shri Hem Barna: The one 13 bold
and the other 13 timud

Flood Contrel in Andhra Pradesh

*1843 Shri Ram! Reddy: Will the
Minuster of Irigation and Power be
pleased to state

(a) whether 1t 13 a fact that there
» & proposal for reduction in the flood
omntrol allocation made to  Andhra
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Pradesh during the Second Five Year

(b) i so, what was the ongnal al-
location made and the extent of ‘the
allocation proposed to be reduced, and

(¢) whether the flood control
schemes already approved for Andhra
Pradesh for Second Plan would be
affected and if s0. to what extent?

The Deputy Minister of

and Power (Shri Hathi): A statemneng
explaining the positwon 15 laid on the
Table of the House

statement

(a) and (b) On the basis of a Plan
provision of Rs 60 crores for flood
control measures all over the coun-
try in the Second Five Year Plan
period, the allocation for Andhra Pra-
desh, approved at the sixth meeting
of the Central Flood Control Board
held on the 22nd August, 1857 was
Rs 3 crores As a result of the re-
appraisal of resources for the Second
Five Year Plan. the provision for
flood control had to be reduced
Central loan assistance to the Govern-
ment of Andhra Pradesh for flood
control works dunng the first four
yvears of the Second Plan period 1s
likely to be of the order of Rs 128
lakhs, loans sanctioned in the first
three years amount to Rs 79 lakhs and
the allocation for the fourth vyear
(1850-60) 1s Rs 49 lakhs Efforts are
being made 1n consultation with the
Planning Commussion to find funds for
1960-61, the last year of the Second
Plan period

(¢) The total cost of flood control
schsmes approved so far, in the case
of Andhra Pradesh, for execution in
the Second Plan period, 15 estimated
at about Rs 127 lakhs only These
schemes are not therefore, affected by
the reduction in the allocation for
Andhra Pradesh.

Shri Rami Reddy: May I know whe-
ther in view of the recent floods In
the districts, of Srikakulam, Visskha-
patnam, Godavann and Cpddapsh last
year, the State Government have sent
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their proposals for any other new
)}

Shri Hathi: 1 have not got the de-
tails of the various schemes but the
State Governments have sent schemes
which do include certain areas. The
latest which they have sent is in
December, 1938.

Shri Rami Reddy: May I know the
overall provision for flood control
schemes 1n the country”

Shri Hathi: The original total pro-
vision of Rs, 80 crores has now been
reduced to Rs 49 crores

8bri Nagi Reddy: May I know whe-
ther there has been any proposal for
the control of the Godavann floods
which have been a recurring oveur-
year after year?

:

Shri Hathi: It 1s for the State Gov-
-ernment to prepare the flood contm]
scheme and submit it to the Central
Flood Control Board

Shri Nagi Beddy: My question was
whether any scheme has been sub-
mitted for the Godavari river.

Shri Hathi: There is a scheme for
forming a fleod bank along the
Godavari rver from Yanam bridge to
Tellerevu.

Shri Jadhav: May I know whether
the allocation of funds 15 made for the
big nvers only or for all types ef
perennial rivers® ' -

Shri Hathi: No, they are made for
4ll flood protection works. It does
not matter whether the river is big
or small: it depends upon the measures
t0 be taken for the protection of the
-particular area.

Shri Hem Barua: The statement says
that efforts are being made in con-
sultation with the Planning Com-
‘mission to find funds for 1980-81, the
Iast year of the Second Plan period.
‘May I know whether these efforts.to
find more funds would be within the

APRIL 15, 1950

(a) whether a Japanese expert has
made a suggestion to the Union Gov-
ernment to lay a Railway line between
Kakinada Port and the Iron ore arees
in Bastar; and

(b) if so, whether the Unmion Gov-
ernment have taken any action in
that direction?

The Deputy Minister of  Railways
(Shri 8. V. Ramaswamy): (a) No,
Sir

(b) Does not arise

Shri Thirumala Rao: May I know
whether the Japanese experts have
proposed the construction of a new
raiilway line between Bastar and
Visakhapatnam port?

Shri §. V, Ramaswamy: No
oY go WEETH T F I
wrgar g fe &7 arar fadresy & o
g & §, 9 9T TAT | |
s A ?

o it (st wolter ow)
I A & werg & fy )
Lighthouses
*1346, Shri Raghunath Singh: Wil

the Minister of Transport snd Oom-
munications be plessed to state the
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The Minister of Biate in the Minks-
oy of Transport and Communications
(Shri BRaj Bahadar): Nearly 140 local
lighthouses are yet to be taken over

Shri Raghunath Singh: May I know
the reason why they have not been
taken over?

Shri Raj Babadur: We require an
snmense amount for that purpose,
also, we require a phased programme
for taking over these lighthouses, par-
ticularly, because, under the Con-
stitution the States are responsible for
the mamntenance of the ports and we
cannot take out anything from the
port fund And the guestion has to
pe settled as to how the maintenance
of all these lighthouses should be ultl-
mately financed.

Mokameh Bridge
+

1847 Shri Shree Narayan Das:
8hri Aniradh Sinha:

Wil the Mimster of Rallways be

(d) if so, the nature of decisiona
taken in this regard?

The Deputy Minister of
(Shri 8. V Ramaswamy): (a) and (b)
Before throwing
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out. Hoad traffic will use the bridge
only when the road approaches are
completed.

(c) and (d) Yes, Bir Suitable
arrangements will be made for eo-
ordinating pessenger train  services
between Eastern and North-Eastern
Railways, by diverting tramns and
introducing through service carriages
for the convemence of long distance
passengers Shuttle trains will also be
introduced as required

Shri Shree Narayanm Das: May 1
know whether after the opening of
this bridge, through tramng  from
Baraun: to Calcutta and Baraum to
Dellu will be mntroduced?

Shri 8. V, Ramaswamy: Yes, there
are various schemes 1 think they
will be introduced 1 have got a long
list of the alterations or reorientation
of service for both metre gauge and
broad gauge If my hon friend s mn-
terested, I can furmish lum the infor-
mation

Shri Shree Narayan Das: May I
know whether this bridge 1s going to
be named after someé person, or what
special name will be given to this
bridge®
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Shrl Shree Narayan Das: Moy I
know whether after this bridge is
opened, the broad gauge ling will be
taken up to Samastipur or Darbhanga,
and whether any decision has been
taken in that regard?

Bhri 8. V. Ramaswamy: That does
not arise out of the main question.

Allccation of Funds for Osmmunily
Developmont
Shri Sanganna:
"“"{mw:

Will the Minister of Community De-
velopment and Oo-operation be
pleased to state:

\B) wmeine s w et T e
programme of the NES blocks and the
C.D. blocks in Orissa has been upset
due to the reduction of allocation by
the Government of India;

(b) what is the amount of alloca-
tion applied for for 1959-80 by the
Government of Orissa; and

{c) what is the amount of allocation
sanctioned for the same period?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8, Murthy): (a) No, 8ir. The
allocation was made in consultation
with the State Government.

(b) Rs. 324-80 lakhs.
(c) Rs. 244 lakhs.

had asked for more than Rs. 3 crores,
while only about Rs. 2 erores odd has
been sanctioned. May I know whe-
ther Government are aware that be-
cause of this reduction in the amount,
the development programme so far as
the community development and
national extension service blocks in
Orissa are concerned, is going 1o
suffer?

Bhri B, 8. Murthy: In my reply, I
have stated that this allocation was
made in consultation with the State
Government.

mnﬁ

Shri B. 8. Marthy: When the State
fovernment send these proposals, offi-
gers of the State Government and offi-
cers of the Ministry of Community
Pevelopment and Co-operation here
4it together and then they assess the
¢jempo of the programme in the
gtate and the resources position of
¢he Btate, and then they arrive at an
ggreed figure, and that is given,

Mr, Speaker: The hon. Member
ants to ask the hon. Minister if the

Minister is aware that the Min-
jster in charge in the Orissa Govern-

stated on the floor of the House
shere that notwithstanding their re-
guest for a higher amount, the Cen-
4ral Government was not giving it
#hat is what he wants to know.

'“8:!'!! 8, Murthy: We are not at
ware,

Willingdon Hospital

+

Shrl Subodh Hansda:
m‘{ms.o.s-m:
Wil the Minister of Health be
pleased to state: .

(a) whether it is a fact that 34 beds
were lying vacant for nearly five



11501

moonths in the Willingdon Hospital,
New Delhi in the middle of 1088 in
the newly constructed ward;

(b) if e, the ressons theredor; and
(c) who is responsible for it?

The Minister of Health (8hri Kar-
markar): (a) Yes, Sir.

(b) and (c). The beds in question
could not be brought into use due
to shortage of nurses in the hospital
and the difficulty in recruiting the re-
quired number of nurses.

Shri Sobodh Hansda: May I know
if there wag any overcrowding of
patients during that time, and if so,
what action was taken to overcome
the situation?

Shri Earmarkar: I am not exactly

in possession of the information whe-
ther during that period there was
overcrowding. I fancy that in Delhi
nn account of the shortage of beds on
the whole, the number of patients
desiring to come in 18 perhaps a httle
more than the number of patients that
can be accommodated.

With regard to these particular 24
beds which had to be kept unoccupied
from, 1 understand. April to Sep-
tember, 1958 in spite of the fact
that the hospital authorities approach-
ed the employment exchange and
then advertised the matter twice,
they could not get the nurses. If I
may say so, there was a shortcoming
in the salary proposed. They were
not paid full allowance. Now we
have made it possible for them to be
paid the full allowance, placing the
hospital along with the onther
hospitals, and I think they are now
finding it easier to get the nurses.

Dr Bushila Nayar: In view of the
fact that this is not an isolated case
and that in many instances hospatal
beds lie vacant for months because of
shortage of staff or equipment and so
on what steps have the Government
taken to so plan that all these things
ave available by the time the hospital
construction is completed?
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Shrl Karmarkar: 1 presume my
non. friend’s question relates to Delhi.
In Delhi we are mixed up with more
than one administration. (Laughter)
1 am trying to explain to the House.
Let me be fair to the House also.

There are two hospitals, in fact
three, under the direct control of
the Government of India for which
we are primarily responsible. In
those hospitals, thin was about the
only case of a hospital lacking
nurses and therefore pot bemng able
to make use of the beds available,

The other sets of hospitals are
under the Corporation and the Delhi
Administration. With regard to at
least one of the hospitals 1 am aware
there is a shortage of staff. and we
have communicated not onlvy our
views. but the general views of this
House also to them asking them to
fill .in those posts. And well, snce
my hon. friend asks I shall remund
them again.

Shrimati Renn Chakravarity: In
view of the fact that there has been
a shortage of nurses on more than one
occasion may I know whether the
advertisements have been made only
in Delhi. or in all the papers of
Calcutta and South India?

Shri Karmarkar: Not only that.
In fact, we have taken all opportuni-
ties, official and non-official, right up
to Assam where we learn there are
more nurses (Laughter). I am quite
serious. We have consulted the
other adminstrations also We
have made all possible human
efforts 1n the matter, official
and non-official but the fact remains
that in certain States like Kerala and
Assam—Bengal 1s also a httle con-
fortably placed—nurses are available.
It 15 a fact that in Delhi, perhaps
with better pay than the other States
100, nurses to the full quots are not
available, and therefore we are now
asking these hospitals to be as much
self-sufficient 1n nurses as possible by
adding training facilities

Mr. Speaker: The hon. Member

wants to know 1! advertisements have
been made in Kerala, in Bengal,
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where there seems #to be a larger
number of nurses.

Shrl Karmarkar: I have not got the
list of newspapers with me in which
we have advertised, but so far as the
information 1s with me, we have made
all possible efforts in the matter.

Shrl Hem Barua: One question, Sir.

Mr. Bpeaker: Let me finish at
least a few questions

Shri Hem Barua: It will be finished
today.

Mr. Speaker: I am not sure,

Paradip Port

*1851. Shri Panigrahl: Will the
Minister of Transport and Communi-
cationg be pleased to refer to the
reply given to Starred Question
No. 1082 on the 17th December, 1958
and state: ‘

(a) whether the Orissa Government
had asked for additional financial
assistance from the Centre for
developing Paradip Port in Orissa;

(b) if so, whether the Central Gov-
ernment has agreed to advance addi-
tional financial assistance for this
purpose; and

{(c) f so, the additional amount
agreed to?

The Minister of Biate in the Minis-
fry of Transport and Communications
(Bhri Raj Bahadur): (a) Yes.

(b) and (c). A loan of Rs. 14,96,600
has been advanced during the year
1058-59,

APRIL 15, 1956
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aout of which Rs. 14,986,600 has been
advanced as loan,

Shrl Panigrahi: May I know whe-
ther the Government of Orissa asked

Oral Answers

to another question, the hon. Minis-
ter had swaed that the Government
of Orissa had submitted a memorun-

Paradip port but the hon. Minigter

now says he is not in possession of
any such information.

Shri Raj Bahadur: I think the hon
Member is very well aware of the
difference between the Natioual
Harbour Board and the Government.
I am speaking of the Guvernment.
The demand made to the Govern-
ment 15 what I just now indicated. I
am not quite sure of the demand
made to the National Harbour Board.

Looomotives

+

Shri Rameshwar Tantia:
‘1852, {sm Ram Krishan Gupta:

Will the Minister of Railways be
pleased to state:

(a) whether any farget for the

indigenous production of locomgtives
during the Second Five Year Plun
period was fixed;

(b) to what extent the target bas
been achieved upto December, 1058;
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(c) what percentage of total supply
of locomotives is met by indigenous
production at present; and

(d) whether Government propose to
nake the country self-sufficient in
sroduction of locomotives during the
emaining period of the Second Five
Yeay Plan?

The Deputy Minister of
(8hri 8, V. Ramaswamy): (a) Yes.
.(b) 442 Broad Gauge angd 2356 Metre
Jauge locomotives have been pro-
juced by the Chittaranjan Locomotive
Works and Telco respectively upto
December 1058 against the target of
indigenous production for the 2ad Plan
of 830 Broad Gauge and 452 Metre
Gauge locomotives.

(c) The supply of all the steamlocos
at present is from indigenous sources,
but diesel electric locos are imported

(d) Yes, in respect of steam locomo-
tives,

Shri Rameshwar Tantla: May 1

know whether it is a fact that zll the
metre gauge locomotives are being
built by TELCO just mow? If it is
so, what iz the time-limit? Adfter
that time, will Government consider
making its own arangements to build
metre gauge locomotives? ,

Shri 8. V. Ramaswamy: There is a

Shrl S. V. Ramaswamy: I would
require notice of that, but I might say
that we are making every effort to
see that we are self-sufficlent and
making the parts in our own rountry.

Shrl Damani: May I know what

efforts are being made to produce
diesel engines in the country?

Shri 8., V. Ramaswamy: The hon.
Minister in his Budget Speech has
said that diesel locomotives are to be
in the private sector. Three firms
have been invited to offer their terms
for the manufacture, A meeting was
held with the representatives of three
selected firms, TELCO, TEXMACO and
Hindustan Motors, and railways’ re-
quirements of diesel locomotives for
the Third Plan were indicated as 150
broad gauge and metre gauge per
annum and the firms were asked “o
put up thelr concrete proposals for
the manufacture of such locomotives.

Mr. Speaker: Shri Sanganna.
Absent,

Shri Hem Barua: The last question
may be taken up.

Mr, Speaker: No, no. Occasionally
let us get some time. Why should we
spend it away like this?

D ——

WRITTEN ANSWERS TO
QUESTIONS

Parlakimedl Light Railway

*1836, Shri Sanganna: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
that the Parlakimedi Light Railway
line is going to be affected by the
River Vamsadhara due to the
breaches of the embankment at the
village Palasingi on the border of the
Ganjam and the Koraput Districts
(Orissa); and

(b) if so, what steps have been
taken by the Government to protect
the railvay lire against the ravages
of the river?
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The Deputy Minister of Rallways
(Bhei 8. V. Ramaswamy): (a) Yes
Sir, during high floods the river

(b) Protective measures to safe-
guard the Railway line aguinst high
floods are under consideration.
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Utilisation of Viscounts by Indian
Airlines Corporatien

*1844. Shri P. C. Borooah: Will the

Minister of Transport and Commmni-
eations be pleased to state:

(a) whether it iz a fact that per
day utilisation hours of ‘Viscount’
aircrafis of the Indian Airlines Corpo-
ration are less than those of other
countries like Australia and New
Zealand; and

(b) if so, what are the reasons for
the less utilisation of these modern
and costly aircrafts?

The Deputy Minister of Civil Avia-
ton (Shri Mohiuddin): (a) No Sir.
The Indian Airlines Corporation Vis-
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coynt utillsation per aircraft per day
comipares favourably with that of Vis-
munlioperlmhloﬂm-pamo!ﬁl
wor

(b) Does not arise,
Electrification of Burdwan-Asansel
Bection

Will the Minister of Rallways h
pleased to state thé progress made so
far in the electrification of the
Burdwan-Asansol section of Eastern
Railway?

i

The Deputy Minister of Rallwayw
(Shri 8, V. Ramaswamy): A state-
ment is placed on the Table of Sabka.
[See Appendix VI, annexure No. 98].

Maps used by LA.C
*1853, Shri Sanganna: Will the

(a) whether it is a fact that the
maps used at the offices of the Indian
Airlines Corporation do not show
Jammu and Kashmir in the Indian
territory; and

(b) if so, the reasons therefor?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b)
Maps of India whever displayed- in
the principal offices of the Indian
Airlines Corporation do show Jammu
and Kashmir ag part of India.

Some of the offices of the Indian
Airlines Corporation had in use Mer-
cantile maps of the world, published
by a foreign firm showing Jammu &
Kashmir in a colour different from
those used to denote India and Pakis-
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The Minister of Food and Agricul-
tare (Shri A. P, Jain): A statement
giving the required information is laid
on the Table. [See Appendix VI,
annexure No. 94.]

Malaria Programme in Punjad

3033. Shri Ram Krishan Gapta: Will
the Minister of Health be pleased to
state the amount allotted to Punjab

for 1958-60 1 carrying out the
nation-wide Malaria eradication pro-
gramme?

The Minister of Health (S8hri
Karmarkar): It iz estimated that the
Central Assistance amounting to
Rs. 4522 lakhs will be given to
Punjab State dunng 1959-80 for
<carrying out the Malaria eradication
programme. The Punjab State Gov-
ermment’s expenditure during the
year 1859-60 is estimated to be
Rs. 2789 lakns.

Shuttle Train Bervices on Western
ERallway

3034. Bhri Ram Krishan Gupta: Will
the Minister of Rallways be pileased
to state-

fa) whether it is a fact that shuttle

services on Rewari-Narnaul section
{Western Railway) are irregular:

.(b) if so, the reasons therefor; and

(¢) the action taken by Government
an the matter?

The Deputy Minister of Railways
{Bhri 8. V. Ramaswamy): (a) No.

(b) and (c). Do not arlse.

2085, Shri Eam Krishan Gupta: Will
:huhumdlmwmbemw

(a) the number of caterems on
Bikaner Division of the Northern
Railway; and

(b) the number of complaints
veceived against them during 1958-597

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) 196.

(b) 5

Catering on Northera Rallway
shri Ram Krishan Gupta:

3036, {smutmm—
Sardar Igbal Singh:

Will the Minister of Ratlways be
pleased to state-

(a) the number of caterers on the
Northern Railway;

(b) the number of complaints
received during the year 1058-59
against these caterers;

(c) the action taken thereon; and

(d) the names of stations on which
departmental catering has been intro-
duced so far on this Railway?

The Deputy Minister of Rallways
(S8hri 8. V. Ramaswamy): (a) 735.

(b) 130.

(c) A statement is laid on the Table.
[See Appendix VI, annexure No, 85.]

(d) (1) Delhi Main.
(2) Pathankot.
(3) New Delhi,
(4) Varanasi.

(5) Lucknow B.G,
(6) Moradabad.
(7T) Allahabad.
(8) Kanpur,

Irrigation Schemes in Punjab

3037. Bhri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be_ pleased to state the total amount
allocated during 1958-58 for varioas
Medium Irrigation and Power Pro-
jects in Punjab?

The Deputy Minister of Erigation
and Power (Shrl Jaisukhis! Hathl):
The outlzy agreed to for 1958-50 fow
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medium irrigation and power projects
in the Punjab is given below:-—

® . Rs. lakhs ]
w!‘mm.' Em 182
ing. Bower " portion ’
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ﬂﬂ)wg‘% 1225
Fisheries

Shri D, C. Sharma:
$038. Shri Ajit Singh Sarhadi:
_  Sardar Igbal Singh:
Will the Minister of Food and Agri-
sulture be pleased to state the
amount of grants released to Punjab
Government for the development of

fisheries during 1958-507 !

The Minisier of Food and Agricul-
ture (Shri A. P. Jain): Rs. 28,000.

Seed Farms in Bombay

pleased to state the amount allotted to
the Bombay Government for the
establishment of seed multiplication
farmg as subsidy during 1959-60?

- The Minister of Food and Agricul-

ture (Shri A, P, Jain): An amount of
Rs. 3433 lakhs has been agreed to by
the Working Group for the Bombuy
Government for she establishment of
serd multiplication farms as subsidy
during 1958-60,
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(a) the number of officers employed
so far for the_conltructim of the

(b) the names of sub-contractors;

{c) whether part payment is made
available to the contractors; and

(d) it so, the amount given so far?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) 18,

(b) Contract for foundation and sub-
structure of Brahmaputra Bridge was
awarded to Hindustan Construction
Company who are obtaining well
curbs and strakes from Mesers.BBJ.
& Co. .



Mg13 Written Answers CHAITRA 25, 1881 (SAKA) Written Answers 11574

Ancillary works have been allotted
to Mesars. Narayan Das & Co., BB, Das
& Sons, Rajput Construction Co, Ojha
Brothers, Madnani Engineering Works
Ltd, A. K. Bhattacharjee, B. K. Kar,

Lahoty, S. K. Ghosh, K. Sharma,
Hirdoomal Adwani, Hiranand, Kerori-
mal Adwani and Hargundas.

(c) Yes.

(d) Ras. 37,830,000,

Ex-Grain Shop Employees of Eastern
Railway

3042, Sbrt H, N, Mukerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether the case of a large
number of ex-grain shop employees
of Eastern Railway alleged to have
been prejudicially affected on account
of disparities in procedure adopted
for absorbing surplus grain shops staft
and determining their seniority, has
been examined; and

(b) if so, the results of such exami-
nation?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and
(b). In view of the conflicting views
on the subject, it is proposed to dis-
eouss the matter with organised labour.

Assistant Surgeons

3043. Skl H. N. Mukerjee: WiJl the
Minister of Rallways be pleased to
state:

(a) whehter it is a fact that railway
doctors (assistant surgeons) are put
in the non-gazetted rank and in
class III cadre and so are discriminat-
ed against, ag compared with assistant
surgeons in the Government services;

{b) whether the said doctors are
excluded from the Central Health
Service;

{c) whether their scales of pay and
avenues of promotion compare un-
favoursbly with employees with
similar qualifications in other Govern-
ment services; and

(d) it so, whether such discrixhina-
tion will be rectified?

The Deputy Minister of Rallways
(S8hri 8. V. Ramagwamy): (a) Yes.
Assistant Surgeons on Rallways are
non-gazetted staff. The rules for their
recruitment and their service condi-
tions were prescribed having regard
to the requirements of Railway
service. They are different from those
on the Civil side but that is not dis-
crimunation,

(b) Yes.
(c) No.
(d) Does not arise.

Public Sidings at Stations

3044, Shri Panigrahi: Will the
Minister of Rallways be pleased to-
state whether there is any proposal
in the SBecond Five Year Plan’ to
extend the public sidings at the
following stations:

(i) Barabil:

(i) Barajamda;

(iii) Noamundi;

(iv) Deorjhal;

(v) Banspani;

(vi) Jajpur Keonjhar Road; and
(vii) Bhadrak?

The Deputy Minister of Rallways
(8hri 8. V. Eamaswamy): In the
Second Five-Year Plan there are
proposaly for additions and alterations
to the existing public siding facilities
at Barajamda, Noamundi, Banspani,
Jajpur-Keonjhar Road and Bhadrak

There is no proposal, at present, for
provision of siding facilities at Deor-
jhal station as the station is not like-
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ber, 1958 and state the progress since
made in regurd to the proposal to lay
a broad gauge line between Hindu-
malkote and Ganganagar?

The Depuiy Minister of Ratlways
(Shri 8. V. Ramaswamy): The propo-
sal is still under examination in con-
sultstion with the Planning Commis-
sion.
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Vanaspatl Ghee

3050 Shri Aksar: Will the Minister
of Food and Agriculture be pleased
to state,

(a) the total production of Vanas-
pat1 ghee 1n 1847 and 1958,

(b) the total consumption of Vanas-
pati ghee 1n 1847 and 1958 State-wise:
and

(c) the total export of Vanaspat
ghee 1n 1847 and 19587

The Minister of Food and Agriecnl-
ture (Shrf A P Jain): (a) The pro~
duction of Vanaspat during 1947 and
1958 was 95,111 tons and 2,895,154 tons
respectively.

(b) Statistics of consumption of
Vanaspati State-wise are not avail-
able. A statement of the demand for
Vanaspat: 1n the different States based
on the total despatches effected by
the factorieg to these States 15 lmd on
the Table [See Appendix VI, an-
nexure No 98.]

Kalingapatnam-Parvetipuram Line

3051 Bhri Batyanarsyana: Will the
Minister of Rallways be pleased to
state what steps have been taken so0

sal 15 not included in the Raulways'
Second Five Year Plan nor has this
been recommended by the Govern-
ment of Andhra Pradesh. .

Construction of Roads in Punjab

3052. Shri Daljit Singh: Will the
Minster of Transport and Comumuni-
cationsg be pleased to lay a statement
on the Table showing:

(a) the schemes forwarded by the
Punjab Government and those ap-
proved and sanctioned by the Central
Government for construction of roads
of inter-State or economic i1mportance
during the SBecond Five Year Plan
period showing the mileage pf the
roads, financial outlay and the Central
assistance; and

(b) the schemes so far completed?

The Minister of Btate in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) A
programme of a total cost of Rs 268
crores comprising 17 schemes for the
construction of roads of inter-State or
economic importance in Punjab was
approved during the First Plan Esti-
mates for 14 works costing Rs, 117
crores agamnst these schemes were
sanctioned 1in that Plan. A statement
giving the requisite informatiop 1n
respect of 16 estimates involving
central grants aggregating Rs 1-05
crores received durmng the current
Plan s laid on the Table [See Ap-
pendix VI, annexure No, 89]. Some
more estimates 1n respect of these
schemes remain to be sanctioned No
new road schemes have been forward-
ed by the State Government durnng
the Second Plan

Telephone Connections

3053 Shri Siddiah: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of new telephone
connections given in Mysore and
Bangalore districts of Mysore State
at each exchange during 1958-89;

(b) the number of applications still
pending for installation of telephoncs
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at each of these exchanges on the
31st March, 1939; and

(c) the time by which telephones
“will be provided?

The Minister of Transpert and Oem-
munications (Shri B. K, Patil): (a)
and (b). The information iz given

below:

Oonnae-m
Neme of Neme of provided posding
mmnndnﬁuum

1958-39 31-3-59
I. MYSORE
1. Mysore . 20 138
2. Namjangud .. 4
3. Chamarsja-
magar . 3
4. Kollegal - 10
s, Hungur , . ’e

1. Bangalore 1031 1768

2. Dodballs-

pur . 3 20

3. Chenna-

patma . [1 11

4 Whitefield - .
(e) A large number of applications
mmdlng!oetham;uora‘ and

It is expected that a substantial
number of persons whose applications
are pending will be given telephone
connections by the end of the year.
Stops of Mall and Express Trains
Shri Bami Reddy:
3054, Shrl Venkatasubbalah:
Bhrl Narapa Reddy:

Will the Minister of Rallways be
pleased to state:

(a) whether it 13 a fact that in the
revised Time Table enforced from the
ist April, 1959, the previous stops of
the Mail Trains and Express Trains at
several Railway Stations on the
Southern and Central Railways have
been cancelled;
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(b) if so, the names of stations on
these railways where such stops have
been cancelled; and

(e) the reasons therefor?

The Depuiy Minister of Rallways
(8hrl 8. V. Ramaswamy): (a) and
(b). The halts of Mail and Express
trains have been delsted from some
stations on the Southern Railway with
effect from 1-4-1839. A statement
indicating the position is laid on the
Table. [See Appendix VI, annexure
No. 100.]

On the Central Railway, the hailts of
Nos. 15 Dn. and 16 Up Grand Trunk
Expresses and 21 Dn, and 22 Up Air-
conditioned Expresses, which were
provided at Ramgundem for opera-
tional requirements, have been deleted
from 1-4-1050 and provided instead at
Belampalli station.

(c) Lack of traffic justification with
regard to Southern Railway.

Orders for Electrification of Rallways

Shri Subodh Hansda:
Shri 8. C, Samanta:
Shrl R. C. Majhi:

30355 Bhri Ram Krishan Gupia:
| Shri Osman Al Khan:
Shri Khushwaqt Ral:
Shri Siddananjappa:

Will the Minister of Rallways be
pleased to state:

(a) whether 1t i3 a fact that orders
worth Rs. 10 crores have been placed
with foreign firms for electrification
of Railways;

(b) if so, the names of the firms;

(c) the main termg of their con-
tracts;

(d) whether the equipment will be
manufactured in India or will be im-
ported from abroad;

(e) the amount of money in Indian
and foreign currency separately that
would be paid for thesa contracts; and

(#) when the work is likely to be
?
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’

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) to ().
A statemont is laid on the Table. [See
Appendix VI, annexure No. 10L.]

" Dieselisation of Eallways

3056, Shyi Ram Krishan Gupta: Will
the Minister of Rallways be pleased to
state the progress mede w0 far in
dieselization of Indian Railways?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): At present
135 Broad Gauge, 26 Metre Gauge and
8 Narrow Gauge Diesel Locomotives
are in operation on different services
on the Indipp Railways. 11.Broad
Gauge main line diesels are now in
the process of being received and will
work in the Eastern Railway and steel
belt area of South Eastern Railway.
7 more B. G. Diesel Shunters of 650
H.P. have been ordered on M/s. MAK,
Germany on 11th March, 1859.

Construction of Roads in Panjab

2057, Sbri Ram Krishan Gupta: Will
the Minister of Transport and Com.
munications be pleased to state:

ta) whether Government had re-
ceived any scheme from the Btate of
Punjab for construction of roads
under Village Panchayat Road Scheme;

(b) if so, what are the main sug-
gestions made therein; and

te) whether these schemes have
been approved?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babadur): (a) to (c). The
Government of Punjab recommended
28 works for approval under the
Village Road Development Co-opers-
tive Scheme. The works were esti-
mated to cost Rs. 30.31 lakhg and the
Btate Government asked for grants
aggregating Rs. 1515 lakhs.

Ag the State Government propose to
mrur expenditure of Rs. 4 lakhs only
auring the Second Five Year Plan
period against which Central Govern-
ment can make grants upto Rs. 8
lakhs only, the State Government
nave been asked to send modified

-

oroposals limited to schemes costing
Ra. 1q lakhs, s0 that the sharing may
be in the ratio of 2:1:1 by the
Centre, State and local residents.

Damage to Crops

8058, Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to refer ip the reply given
to Starred Question No. 35 on the 18th
November, 1958 and state:

(a) whether information regarding
the nature of the damage done and
the areas affected by floods has beem
collected; and

tare (Shri A. P. Jain): (a) and (b).
The information rec¢ived from the
State Governments/Union Territories
is as under:—

Sum'Unim Aru Enmtafdlmm

Territory
(mlmll f"'iﬂ fﬁﬁ
..
(in tons)
£, Assam 1,63,4090 28586 5711
2. Bombay 7:51,068 680 a8yo7
3. Delhi 3341 . N.A.
4. Himachal
Pradesh 1,001 ar} s
5. Kenala 330 200 i
Madh
& Pradeah o8 42 170
7. Punjsb . 18,95,996 81543 874433
8. Rajasthan . 1,49,892* 3 47

(i) *This also includes areas affected
in August 1958 in Bharatpur District.

(ii) N.A.—Not available.

(iii) Separate figures for the month
of September 1858 in respect of West
Bengal and U.P, are not available.

Post and Telegraph Building at
Chandigarh
2059, Bhrl Ram Krishan Gupta: Will

the Minister of Transport and Cem-
munications be pleased to state:

&) whether the scheme to cons-
truct Central Post and Telegraph
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Office building for Chandigarh thas
been approved and sanctioned; and

(by if so., when the construction
work will start?

The Minisier of Transpert and
Oommunications (Shri 8. K. Patil):
(n) No.

{b) The question of constructing a
Central Post and Telegraph Office
building in Chandigarh has been under
consideration for some time. A plot
of land in the centre of Chandigarh
has been reserved for this building.
The number of offices to be finally
located in Chandigarh has not yet been
finalised. The design and the project
for central building will be sanctioned
after this has been done. In the
meantme, the Posts and Telegraphs
Offices have been located in an accom-
modation provided by the Punjab
Government.

Eules under Inter-State Water
Disputes Act, 1958

Shri Bam Erishan Gupta:
*""'{suuummm:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1382
on the 12th December, 1958 and state:

(a) whether Government have since
received the comments on the draft
rules to be framed under the inter-
State Water Disputes Act, 1956 from
the Btates;

(b) it so, whether the rules have
been finalised; and

(e) i 50, the details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Com-
ments of some of the State Govern.
ments on the draft Rules in question
are still awaited

(b) and (c). Do not arise.
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Procurement of Rite tn West Bangal

3061. Shrimat! Rénu Chakravartly:
Will the Minister of Feod andl Agri-
eulture be pleased to state:

(a) whether any of
rice has been made In West
during 1058-50 by a levy of 25 per
cent, on production of rice mills; and

(b) if so, what quantity has been
obtained so Yar?

The Minister of Foed and Agrical-
ture (Shrl A. P. Jain): (a) Yes, Sir,

(b) About 43,200 tons of rice during
the period 1st December, 1958 up to
28th March, 1959.

Women Employees in P. & T.
Department

m{mnom

Will the Minister of Transport and
Communications be pleased to lay a
statement on the Table showing the
total number of women employees in
Posts and Telegraphs Department as
on the 81st March, 1950 in the coun-
try, Circle-wise separately?

The Minister of Transport and Com-
munications (Shri 8. K. Patll): The
required statement iz placed on the
Table of the Sabha. [See Appendix
V1, annexure No, 102},

All India Manurial Conference

3063. Bhri Bibbuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that an All
India Manurial Conference was held
in Madras from the 19th to the 22nd
January, 1959; and

(b) if so, what are the main deci-
sions of the Conference?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, an
All-India Seminar on the Pevelop-

- ment of Loca]l] Manurial Resources was

held at Madras from 19th to 22nd
January, 1989,
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{b) The main recommendations of
the Seminar are indicated in the State-
ment laid on the Table, [See Appen-
dix V1, annexure No. 108]. These as

wid Union Territories for mnecessary
action.

fieeit  Fowrf qew

gog¥. st www FWWT :

w7 wre war piv St oy R
& ¥ w4 g

(%) war feelt & wr foarg
Qey ¥ o & fad S srdand
wrafd ; Wk

(=) afx &, &Y 3= Qe
w1 wid ger ?

wrw oay wfw ot (sft we wo
W) : (%) Sfran

(@) gPe® e & § - —

(2) W% s gt R
m’ﬁ.f‘ﬁ,ﬁms
TG W W A8 &
0% wifs ¥ wenfaa
et w1 g% fafw aqw
% waT ) Wi

() w8 s frenfea farard
¥ frd AT T o)
g ¥w@ar 5 7 qroard

(a) what are the postal and tele-
graph facilities available at Chikal-
;ﬁ;ml\mdmanm Aurangabad;

(b) whether representation has been
made to improve the facilities?

The Minister of Transport and Com-
munications (Shri 5. K. Patil): (a)
A Departmental Delivery Sub Post
Office is. functioning at village Chikla-
thana which serves Chikalthana Aaro-
drome. A telephone connection also
exists for the Aerodrome fromy
Aurangabad Exchange; the nearest
telegraph office is at the Aurangabad
R.S.

(b) No.
wwehg-efoumin v W

yott. oft firfiy firw : wr el
oM qg WA A w4 i

(%) = w7 Fwefige (-
W T@R) A T AT H AT
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W g & gaT 9T woft fase fiear
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(=) waver =t =T 0

Procurement of Foodgarins by States

3067. Shrl Wodeyar: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether it is a fact that differ-
ent methods of procurement of food-
graing are adopted by the States in
the Southern Food Zone; and

(b) whether it is &lso a fact that
the method of procurement of food-
grains in Mysore State is detrimental
to the growers?

The Minister of Food and Agricul.
ture (Bhri A. P. Jain): (a) In Andhra
Pradesh rice is being purchased by
the Centre either on the basis of
voluntary offers or by requisitioning.
Kerala Government is also purchasing
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rice m Andhra from millers and
traders. In Kerzla the State Govern-

Palghat ete,
voluntary offers. In the States of
Madras end Mysore the State Govérn-
ments are procuring paddy end rice
under their levy schemes from millers,
traders and others.

(b) No, Bir.

Recruitment of Railway Officers

3048, Shri Rajendra Singh: Will the
Minister of Rallways be pleased to
state;

(a) whether it is a fact that during
1945-47 the Railway Board recruited
some officers from the combined com-
petitive higher services for establish-
ment work on Indian Railways;

(b) whether this type of recruit-
ment has been stopped since then;

(c) what steps have so far been
taken to integrate the services of these
cadres in par with the higher or Class
1 Services of the Indian Railways; and

(d) the present assignment of these
officers Individually all over the
Railways?

The Deputy Minister of Raliways
.(!MI.V. Ramaswamy): (a) and (b).
es.

(c) The Officers in question are
Class 1 Officers.

(d) A statement is laid on the Table.
[See Appendix VI, annexure No. 104].

Strike by Delhl Tanga-Rehra Union

Shri Ir. C. Sharma:
e {smmuktnm:

Will the Minister of Food and Agri-
-culture be pleased to state:

(a) whether it is a fact that a depu.
tation of the Delhi Tanga-Rehra
‘Union, observed a strike on the 3rd
of February, 1950, and waited upon
the Minister at his residence;

Written Answers APRIL 18, 1580
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(b)ﬂnth-umn'otmm
ances; and
{c) what steps have been taken in
this regard?

The Minister of Food and Agrioul-
ture (Shrl A, P. Jain): (a) and (b).

about the high prices of gram pre-
vailing in Delhi gt that time and
quested for its supply to them
cheap rates.

(c) The deputation was advised that
the Government had no stocks of
gram with them which they could
make available to the tangawallahs
and rehrawallahs but that they could
arrange the supply of wheat bran to
them at a reasonable price. The
deputation accepted the offer and
arrangements were accordingly made
for supply of 250 maunds of wheat
bran per day from the roller flour
mills in Delhi at Rs. 7'50 per maund.

Production of Railway Coaches at
Perambur

3070, Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of passenger coaches
turned out during the period from 1lst
December,~1958 to S1st March, 1958
month-wise by the Integral Coach
Factory, Perambur;

(b) how do the figures compare with
those for the corresponding period in
1687 and 1938; and

(c) the further steps taken to step
up the production at the Factory?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a) to (c).
A statement is lald on the Table of
the House. [See Appendix VI, annex-
ure No. 105].

Sarface Drainage Schemes in Oriem
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to Starred Question No. 54 on the 11th
February, 1050 and state:

(a) whether the Orissa Government
bad submitted surface drainage
schemes for the years 1955-56, 1856-
&7, 1937-58, 1958-50 and 1050-80; and

(b) if so, the allocations made in
each year to Orissa?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Government of Orissa did not sub-
mit any surface drainage improve-
ment scheme under the flood control
programme in 1855-56. Such echemes
have, however, been included in their
programme of flood control works for
the Second Five Year Plan period
beginning with 1956-87

(b) Allocations are not made se-
parately for surface drainage schemes
but for the flood control programmea
as a whole including such schemes.
For 1950-80, the budgeted loan assist-
ance to all the flood control schemes
(Including surface drainage schemcs)
in Orissa is Rs. 30 lakhs. Loans sanc-

tioned in previous years are as
follows:—

Year Lollhn sanctioned
1955-56. 15 lakhs
1956-57 . 65 lakhs
1957-58 . 45 lakhs
1958-59 30 lakhs

Bahuds River Project

3072. Shri Banganna: Will the Minis-
ter of Irrigation and Power be pleas-
etl to refer to the reply given to Un-
starred Question No. 463 on the 2Tth
November, 1958 and state:

(a) whether any proposals in res-
pect of Bahuda River Project have
since been recelved from the Govern-
ment of Orissa; and

(o) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) and (b).
The State Government have requested
the Central Water and Power Com-
mission to take up detsiled investiga-
‘tions of this project and prepare a

50 (Ai) L3D-3.

Compission are now working out an
estimvate of probable cost of these in.
vestigations which will be undertaken
by them after the State Government
sanctions the estimate and agrees to
reimpurse investigation costs.

Duty Allowance to P. & T.
Employees

eatiols be pleased to refer to the reply
giver to Unstarred Question No. 1953
on the 17th December, 1058 and state:

(a) whether it Is a fact that no
allowance was paid to postal em-
ployees called on Sunday duty from
the 7th May, 1950 to 14th December,
1982,

(b) whether it is a fact that the

189, dated the 3rd May, 1950 assured
the employees that the staff will be
granted a monetary compensation in
liey of the weekly off from the 7th
May, 1850; and

(c) if so, the ressons for not glving
such allowance from the 7th May, 1950
to 14th December, 19527

The Minister of Transport and Com.-
munjeations (Shri 8. K. Palil): (a)
Yes,

(b) In cases where it was not possi-
ble to grant weekly off, Post Master-
General proposed to give monetary

tion at a rate to be decided
by Government later.

(c¢) Since orders of Government
sanctioning monetary compensation
were to have effect from 15th Decem-
ber, 1952, the Post Master-General has
been asked to give the staff con.
cernéd compensatory days off

Indian Co-operative Union

3074. Shri M. K. Kumaran; Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether Government have
received a memorandum from the
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Indian Co-operative Union regarding
the report of the Committee on Co-
operative Law; and .

(b) if so, what action has been taken

port of the Committee on Co-opera-
tive Law and also an interim report
entitled ‘““Co-operative Law—FPlea for
a Perspective” from the Indian Co-
operative Union. The Union has elso
informed that they ure preparing a
“fuller report” on the subject to be
submitted to Government shortly.
The fuller report is awaited.

(b) Does not arise.
Production of Foodgrains in Madras
State

3075. Shrl Elayaperumai: Will the
Minister of Food and Agriculture be
pleased to state the additional pro-
duction of foodgrains obtained during
1857-58 in Madras State through Grow
More Food Scheme?

The Minister of Pood and Agricul-
ture (Shri A. P, Jain): According to
available information, additional food-
grains production achieved under the
G.M.F. Programmes (which is exclu-
sive of major irrigation and C.D. and
N.ES. Programmes) is estimated at
1.0 lakh tona

Blood Banks

J’ Shri Subodh Hansda:
| Shri 8. C. Samanta:

will I‘.he Minister of Health be pleas-
ed to state:

3876.

{(a) the number of blood banks at
present working with the Central
Government aid;

(b) since when these banks are re-
ceiving Government aid; and

(e) the amount of aid given to these
banks since their inception?

11533
The Minister of Health (Shri
Xarmarkar): (a) to (c) 'l!semm

Passenger Amenities at Bailway
Stations

3077. Shri E. Madhusudan Rao:

fa), the nature of passengpr amen-
tyes which are proposed to be provid-
ed on various stations on the Balhar-
ghah-Kazipet section of the Central
Hailway during the current year;

(b) the amount allotted for pro-
viding these amenties during 1857-58
gnd 1958-59 and the sum so far spent,
and

(c) the total expenditure likely to
e incurred for completion of the
work?

The Deputy Minister of Rallways
(Shri B, V., Ramaswamy): (a) Exten-
sjon of platform and TII class waiting
hall at Kazipet Railway Station have
ween provided in the Programme of
1450-60.

(b) 1957-58—Rs. 18,000
1958.50—Rs. 1

A sum of Rs 2,000 has so far been

penditure that is likely to be incurred
on the completion of the work of



11533 Written Answars CHAITRA 25, 1881 (SAKA) Written Answers 11534

Quarters for P & T. Employoes

3978, Shri Sablman Ghose: Will the
Minister of Transport and Communi-
setions be pleased to state

(a) the sum which was allotted for
construction of quarters for Posts and
Telegraphs Employees dunng 1956-57
and 1057-58, circle-wise;

(b) the number of quarters con-
structed during this period, circle-
wise;

(¢) whether 1t 1s a fact that such
quarters were not constructed at all
in some circles during this period,
and

(d) if so, the reasons therefor”

The Minister of Transport and Com-
munications (S8hrl 8 K. Patil): (a)
and (b) The information 15 given
below

Provision No. of

Name of
Circle quarters
1956-57  1957-58 1956 IB’S_'I
——— e 57 -
est Bengal 89,400 1,909,500 8
3,715,100 4,31,600 32
u. P 1,50,200 1,93,500 18 33
E. Punpsb 1,44,000 TI,02,J00 30 1§
Bombay 1,03,700 2,13,500 6 1II
Madras 2,27,I00 5,23, 6 8
Central 412,500 2,37, 40
Assam 4,84,200 14,69,700 58 65§
Onesa & .Boo
Rajasthan 2400 3,52,
Hyderabad 1,66,000 1:343000
Andhra 3,60,600  4,39,600 : 12
Dellu 2
Tele- 2,89,500 9,87,000 236 40
phone Distt 10,600 3,38,000 §
Dastt, 20000 6
Bombay “
Distr. I1,00,000  2,00,000
Chief Con- ’
_1:11_::!1:: of
Stores,
Calcutta .
'?& T.
Calcutta 24,300
T&D
Circle,
Jabalpur 2,56,700 16,800 16

(c) Yes

(d) The main reasons were diffi=
culties m construction, nom-avail-
abiity of switable sites and the im-
position by Government of 2 ban on
construction of new buildings

Madras-Madurai Air Service

3079. Shri Tangamam: Will the
Minister of Transport and Communi-
eatlons be pleased to state

(a) whether Government propose to
run daily Air Service between Madras
and Madurai,

(b) if so, from which date, and

(c¢) whether Government will con-
sider the Madras-Trichy-Madurai
route for the daily service after the
new route pattern is adopted?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (c),
The Indian Aurlines Corporation have
announced that effective from 20th
Apnl, 1959 their Madcas-Bangalore.
Coimbatore - Cochin - Trivandrum-
Madura-Trichy-Madras service will
touch Madrurai dgily, and Trnichy
thrice a week

Forest Research Institute, Dehra Dun

3080, Shri Elayaperumal: Wil the
Minister of Food and Agriculture be
pleased to state whether the Forest
Research Institute, Dehra Dun 1ssue
any Pamphlet or reports showing what
researches have been made and how
the results of such researches have
been implemented?

The Minister of Food and Agrieunl-
ture (Shri A. P. Jaln): Yes, Sir The
results of researches at the Institute
are published as Indian Forest Re-
cords, Memoirs, Bulletins and leaflets
and also as separate articles m scienti-
fic journals in India and abroad
Patents obatined for inventions are
handed over to the National Research
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Development Corporation for sale to
interested parties for exploitation.

upon itself the implementation or com.
mercial exploitation of useful results
of research but gives wide publicity to
these among the industry, Govern-
ment departments, the public and in-
terested parties.
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Section 23 of the Indian Railways Act
with regard to the working of the
Savan-Chupra va Mashrak line of the
North Eastern Railway;

(b) i 50, the order issued by
of

(c) the action taken therson?

yBe Deputy Minister of Rallways

the materals required
relaying has already been col-
lected at site and the work 1s expect-
ed to be taken up very shortly In
the meantime necessary speed res-

g
5

4086, Sbhri Jhulan Sinha: Will the
wynister of Rallways be pleased to
stste whether any action has been
wentopunuhwbody!m- offences
upder Section T1H of the Indian Rail-
wa¥s Act or rules framed thereunder
during the last ten years?

fhe Deputy Minister of Railways
(shrli 8 V. Ramaswamy): No

Bharat Sewak Samaj

4087, Shri Pahadia: Will the Mins-
ter of Communily Development amd
Cooperation be pleased to state

(a) whether 1t 13 a fact that a large
ampount 1s being @iven to Bharat Sevak
Samaj since 1its inception by the Cen-
trgl Government, and

(b) if so, for what purposes?

fhe Deputy Minister for Community
Development and Co-operation (Shri
B. 8. Murthy): (a) and (b) The
question will be answered by the
Minister of Finance on a subsequent
aate
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Railway Plots at Banspani Station

3089, Shri Panigrahi: Will the Minis-
ter of Rallways be pleased to state:

(a) how many applications were re-
ceived from small mine owners for
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allotment of Railway plots at Banspani
Station during the period from 1858-
57 to 1058-59;

(b) how many of them have been
disposed of uptil now; and

(¢) how many plots have been given
to the amall mine owners so far?

The Deputy Minister of
(Shrl 8. V. Ramaswamy): (a) 16.

(b) AlL

(c) 15. Omne application was re-
jected.

Telegraph and Postal Facllities fn
Mohindergarh District

3099, Shri Ram Krishan Gupla:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that back-
ward District of Mohindergarh in
Punjab is not considered as backward
District for providing telegraph and
postal facilities; and

(b) it so, the reasons for the same?

The Minister of Transport and Com-
munications (Shri §, K. Patil): (a)
apd (b). As adequate postal and tele-
graph facilities already exist in
Mohindergarh District of Punjab, this
district has not been specifically dec-
lared as backward for providing such
facilities,

Kharagpur Railway Workshop

3091, Bhri Daljit Singh: Will the
Minister of Railways be pleased to
state-

(a) the total allocation for develop-
ment of Kharagpur Railway Workshop
during the Second Five Year Plan
period; and

(b) the details of *he various phases
of the programme?

The Depuly Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) and
(b). A statement furnishing the
required information is laid on the
Table. [See Appendix VI, annexure
No. 108.]
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Letter Boxes

3892. Daljit Singh: Will the Minister
of Trsnspert and Communications

be plessed to state

(a) the mumber of willages m
Hoshiarpur District of Punjab which
are not provided with letter boxes so

far, and

{b) the time by which they will be
provided with such boxes?

The Minister of Transport and Com-
munications (8hrl 8. K. Patil): (a)
The Posts and Telegraphs Department
does not provide letter boxes m every
willage The policy of the Depart-
ment 1s to provide letter boxes 1mn
rural areas in localities which post
two letters or more per day and are
«ituated at a distance of one mile or
more from the nearest post office or
letter boxes There are mn all 2,172
wvillages 1n Hoshuarpur Dustrict Out
of this, letter boxes are justified i1n
1,281 wvillages Letter Boxes have
already been provided in 1,263 villages
and remam to be provided in 18
villages

(b) The letter boxes will be pro-
wided in these willages very shortly

International Conferences on
Rallways

3093. Shri Shivananjappa: Wil the
Minister of Rallways be pleased to
state

(a) the names of International Con-
ferences concernung raillways in which
India participated during 1858-59, and

(b) the expenses borne by the
Government of India on these Con-
ferences?

The Deputy Minister of Rallways
(Shri Shahnawaz Eban): (a) 1 Meet-
ing of the Reporters of the Question-
naire on the Ag-nda for the 17th Ses-
sion of the International Rallway
Congress Association 1n Rome

“2 17th Session of the International
Railway Congress Association held at
Madnd (Spam)

(b) Item 1—Rs 4,289 spprox
Item 2—Rs 15,782 approx

International Conferences on Health

3094. Shri Shivananjappa* Will the
Minuster of Health be pleased to state:

(a) the names of International Con-
foerences concerning health in which
India participated during 1958-39, and

(b) the expenses borne by the Gov-
ernment of India on these Confer-
ences?

The Minister of Health (Shrl
Karmarkar): (a) and (b) A state-
ment containing the required infor-
mation 13 laid on the Table. [See
Appendix VI, annexure No 107]

International Conference on Food and
Agriculture

3095 Shri Shivananjappa Wall the
Minister of Food and Agriculture be
pleased to state

(a) the names of Intcrnational con-
ferences concerming food and agricul-
ture 1n which India participated during
1958-58 and

(b) the expenses borne by the Gov-
ernment of India on these conferences?

The Minister of Food and Agricul-
ture (8hri A P. Jain). (a) and (b)
The requisite nformation 15 given
below —

S1 Name of International
No Conferences

Expenditure incurred
by the Govt of India

1 4th World Conference on Food
Technology, Madnid (Spain)
Rs 5,156 12

2 30th Session of CCP and 3rd
Bession of FAO Group on
Grains Rome Rs 200 00

3 8th Session of Techmical Advi-
sory Committee on Desert
Locust Control, Romc Nil

4 5th Session of FAO Desert
. Locust Control Committee,
Rome Rs 451489

§ 8th Tnenmal Conference Fan
Pacific and South East Asia

r
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Women's Association, Tokyo
(Japan). .. Nil

(Expenditure was met by All-
India Women’s Council).

8. 2nd International Conference on
Radioactive Isotopes, Geneva
from 1-13 September, 1058.

.. Rs. 6,300.00
7 World Poultry Congress,
Mexico . Nil

8 4th FA.O. Regional Conference
and 6th Session of Inter-

national Rice Commission,
Tokyo (Japan) .

Rs 18,658 00

9 20th Session of FAO Council,

Rome Rs 1,700 00

10 8th Session of Indo-Pacific
Fisheries Council at Colombo
from 6-22 December, 1958

Rs. 1,900.00

11. 3rd Session of Consultative Sub-
Committee on Economuc As-
pects of Rice from 16th to 24th
February, 1959, Colombo

.. Rs. 1,300 00

International Conferences on Transport
and Communications

3096. Shri Shivananjappa: Wl thé
Minister of Transport and Commumni-
cations be pleased to state:

(a) the names of International Con-
ferences concerning transport and
communications n which India parti-
cipated during 1958-59; and

{b) the expenses borne by the
Government of India on these Con-
ferences®

The Minister of State in the Minis-
try of Transport and Commanications
(Shri Raj Bahadur):

A—Department of Transport
(a) 1 Third International Congxess
of the Federation de la Precontrainte

(FIP) on prestressed concrete, held in
Berlin in May 1958.

2. Meeting of the Preparatory Com-
mittee of the Inter-Governmental
Maritime Consultative Organisation
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(IMCO) held in New Ycl'k in June
1938.

3. 15th General Assembly Session
of the International Union of Official
Travel Organisations (IUOTO) held in
Brussels in Qctober, 1888.

4. 4th Session of the High-way Sub-
Committee of the Inland Transport and
Communications Committee of the
Economic Commussion for Asia and the
Far East (ECAFE) held at Bangkok
mn November 10358.

5 Meeting of the Working Party on
Co-ordination of Transport of the
Inland Transport and Commumcations
Comrmuttee of the Economic Commus-
sion for Asia and the Far East
(ECAFE) held at Bangkok in Novem-
Ler-December, 1858

6. 1st meeting of the Assembly of
the Inter-Governmental Maritime
Consultative Organisation (IMCO)
held 1n London in January, 1859

(b) Approximately Rs 22,570

B—Departments of Communications
and Civil Aviation

{a) and (b) The information 15 not
readily available; a staterment will be
lmad on the Table of the Lok Sabha
shortly

P. and T. Colony at Chapra

3007. Shri Rajendra Singh: Wil
the Minister of Transport and Com-
munications bc pleased to state:

(a) whether 1t 13 a fact that Post
Master General, Patna has submitted
a scheme for the construction of Posts
and Telegraphs colony at Chapra to
the Director-General, Posts and Tele-
graphs; and

(b) what step Government have
taken so far in this respect”

The Minister of Transport amd
Communications (Shrli 8. K. Patil):
(a) and (b) The Post Master-Genersl,
Patna has sent a proposal for acquisie
tion of land measuring approximately
1} acres for construction of P. & T
staff quarters at Chapra. Apmvn!
for mnoquimtion of land has
accorded.
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Cenfral Wareheuses in Ttiar Pradesh

3088. Shri Sarju Pandey: Will the
Munister of Feod and Agriculture be
pleased to state the amount sanctioned
for the establishment of the Central
Warehouses in Uttar Pradesh State
dunng 1959-60?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): No specific
amount has been earmarked for the
yeur 1959-60 for the establishment of
Central Warehouses in Uttar Pradesh.

Kotah Barrage

2099. Shri Ram Krishan Gupta: Wil

the Minister of Irrigation and Power
be pleased to state:

(a) whether it 15 a fact that clay
grouting operations have started at
the Kotah Barrage, (Chambal Project);

(b) if s0, how ﬁp it has proved
successful; and

(¢) whether this new scheme wall
also be introduced in other projects”

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) The
reply 15 in the affirmative.

(b) The work has not yet been com-
pleted Permeability tests made so
far have given satisfactory results

(c) The new technique will be
adopted as a special design feature
where conditions require such treat-
ment and where other alternatives
such as open excavation prove either
costly or not feasible.
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Train Accident

3102. Shri E. Madhusudan Rao:
Wl the Minister of Rallways be
pleased to state:

(a) whether Government's attention
hes been drawn to the Railway acci-
dent which occurred on the 5th March,
1858, near Anakapalli, as a result of
collision between a bullock cart mnd
a goods train at the level crossing,
resulting in the death of two persons
and a pair of bullocks:

(b) whether it 18 a fact that the
public of that area had made several
representations to the Government to
post a watchman at the gate; and

(¢) f so, the action taken in the
matter?

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (a) Yes;
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according to the information available,
on the night of 5th/éth March, 1969,
at about 160 hours, No. 1777 Down
Goods train, while running m
Bayyavaram and Anakapalle stations

on the Rajahmundry-Waltair SBection
of the Southern Rallway, dashed
against a double bullock cart at an
un-manned level crossing at mile
481/13. As a result of this, the cart-
man und the two bulls died at the
spot and four other occupants of the
cart received injuries, of whom three
grrevously. Subsequently, two of the
three grievously injured persons also
succmbadtoﬂ:eiriniuﬂuinthehu-
pital, bringing the total death roll to
3

(b) Yes, Sir.

(c) A proposal to provide gates and
to man this level crossing is under
consideration of the Railway Adminis-
tration in consultation with the State
Government,

Goltre Control

8103. Shri Hem Raj: Will the Manus-
ter of Health be plemsed to state:

(a) the names of the areas of the
States which are mostly affected by
goitre; and

(b) the number of persons affected
by this disease in each State during
the year 1958-597

The Minister of Health (Shri
Earmarkar): (a) Goitre 1s prevalent
in the following areas:

(a) Kashmur

(b) Punjab In the Distnct of
Kangra, Hoshiarpur, Gurdaspur and
Ambala

(c) Humachal Pradesh' In the Dis-
tricts of Mahasu, Mandi, Chamba, Sir-
mur and Bilaspur

(d) Uttar Pradesh: In the Districts
of Dehra Dun, Nainital, Almora, Basti,
Pilibhit; Bahraich, Garhwal, Gonda
and Gorakhpur

APRIL 15, 1869
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{e) Bihar: In the Districts of Saran,
Champaran.

: Muzaffarpur, Sabarea,
Purnea and in the tribal area near

E

(f) West Bengal: In the Districts
of Darjeeling Cooch-Bebar, Jalpagur:
and Malds,

(g) Assam: In the District of Goal-
Sibsagar, Mikir and

s

(h) NEF.A- In the Frontier Divi-

(i) Manipur: Tamenglong sub-
division.

(b) Incidence of goitre in various
States is as follows:—

N of S la - 2
ame tase eduu_:ith Percentage.
goitre -
(x) Punpb 9.60,000 40%

(2) Himachal Pra-
desh 12,178 3% to 17%
(3) Uttar Pradesh 36,200 32%

(4) Bihar I,10000 5% to 70%

(5) West Bengal 2,80,513 609,

(6) N.E.F.A. 10,000 20% to 70°;

(7) Assam 33,999
Exhibitions and Fairs in Himachsal

Pradesh

3104. Shri Daljit Singh: Will the
Muinister of Food and Agricniture be
pleased to state:

(a) the number of exhibitions and
fairs organmised in Himachal Pradesh
during the years 1857-58 and 105§-59
to impart knowledge of improved
methods of cultivation to farmers;

(b) the placer where these were
organised; and

(c) the expenditure
thereon?

The Minister of Food and
ture (Shei A. P. Jain): (a) to (c).

incurred



11540 Wnitten Answers CHAITRA 25, 1881 (SAKA) Wniten Answers 11550

Necessary nformation is bemng col-
Jected and will be placed on the Table
of the Sabha as soon as avalable

Eloetrification of Stations between
Rupar and Nangal Dam

3105. 8hri Daljit Singh: Will the
Minister of Rallways be pleased to
state the progress made so far in
electrification of Railway Stations
between Rupar and Nangel Dam on
the Northern Railway?

The Deputy Minister of Rallways
(Shri 8. V Ramaswamy)' A state-
ment 15 given below —

The pesition of electrification of the
Raillway Stations on Rupar-Nangal
Dam Section 15 as follows

(=) Rupar Electrified on 1-5-1950

(b) Nangal Dam Elecirified on
3-7-1954

(¢) Anandpur Sahib
on 5-12-1954

¢d) Kiratpur Salub Electnfication
work 15 1n progress The
station 18 expected to be
switched on by the end of
May 1959

Trainng of Personnel in Lighthouses
and Lightships

3106 Shn Raghunath Singh: Wil
the Minister of Transport and Com-
munications be pleased to state

(a) the steps taken to train person-
nel in the Laghthouse Department, and

(b) the progress made in regard to
the scheme submutted by the Depart-
ment of Lighthouses and Lightships 1n
this connection”

The Minister of State in the Minis-
try of Transport and Communications
<8hri Raj Bahadur): (a) and (b) A
comprehensive scheme for mmparting
aboutthmmﬂn’thauunulm.
followed by four to mx weeks mten-
sive practical tramung at surtable light
stations, to lhightkeepers and mechs-
nice has been sanctioned at an est-
mated capital cost of Rs 2,52500

Electrified

The Tramming Centre with a capacity
for traimng 30 trainees at a time or
about 120 trainees per year, will be
located in the proposed Lighthouse
Workshop at Calcutta which 15 under
construction This Centre 1s expect-
ed to start functioming by about the
end of this year

Development of Rural Roads

3107 Shri Shree Narayan Das: Will
the Minister of Transport and Caom-
mumcations be plemsed to state

(a) whether 1t 15 a fact that the
various State Governments have taken
steps and adopted measures to imple-
ment the recommendations of the
special officer appomnted for conduct-
mg a study of the problem of develop-
ment of rural road commumecations,

(b) if so, the detmils thereof, and

(e) whether any State Government
has so far levied a surcharge on land
cess with a view to give the enture
proceeds to the local panchayats and
other authorities for the mantenance
of rural roads”

The Minister for State in the Minis-
try of Transport and Communications
(Skri Raj Bahadur): (a) to (c) A
statement showing the mamn recom-
mendations made in the Special
Officer’s Report on Rural Roads and
the action taken on them 1s laid on
the Table ([See Appendix VI, an-
nexure No 109] These recomrnenda-
tions were discussed at the meeting
of the Chief Engineers held at Hydera-
bad 1n January 1950 and were gene-
rally endorsed by them

Scheduled Castes and Scheduled Tribes

3108. Shri Ayyakannu: Will the
Minister of Railways be pleased to
state

(a) whether 1t 13 a fact that one
officer 15 posted In every zone to safe-
guard the interests of the Scheduled
Castes and Scheduled Tribes, and

(b) if so, the powers delegated to
these officers to carry out thelr work
effectively”
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The Deputy Minisier of Rallways
(Bhri 8. V., Ramaswamy): (a) and (b)
A Senior Scale Officer has heen ap-
pomnted on each Railway to watch the
representation of Scheduled Castes,
Scheduled Tribes and Anglo-Indians
in Railway Services He 18 empowered
to scrutimise recruitment at all Jevels
and bring any deflciencies to the'notice
of the General Manager and suggest
ways and means for filing up the
quota

Production of Sugar

3109, Shrl Anirudh Sinha: Will the
the Minister of Feod and
be pleased to state the output of sugar
during the current season upto the
15th of March, 19597

The Minister of Food and Agricul-
ture (Shri A. P. Jain): 1531 lakh
tons

Farms in Manipur

3110. Bhri L Achaw BSingh: Will
the Minister of Food and Agriculture
be pleased to state

(a) the number of Government
Agricultural Farms started and at
present being run by the Manipur
Administration, and

(b) the average annual production
of these farms®

The Minister of Food and Agricul-
ture (8hrl A. P Jain): (a) and (b)
The information has been called for
from the Manipur Administration and
will be laid on the Table of the Sabha
in due course

Railway Track between Suraimanpur
and Reotl

3111, Shri Radha Mohan Singh:
Will the Mimster of Rallways be
pleased to state*

(a) whether the spurs constructed
to protect the Railway track between
Suraimanpur and Reot: Stations on
the North Eastern Railway hmve since
been washed away during the last
month or so, or whether they are
exposed to the actior of the River
Ghaghra; and
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(b) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister of Rallways
(Shri B. V. Ramaswamy): (a) and
(b) These spurs which were con-
structed before the 1888 momsoon to
protect the Rallway track between
these two statons from erosion by the
river Ghaghra have not been washed
away Such spurs are always expored
to the action of the river Some slight
damage, however, was caused to some
of the spurs and necessary repaws are
proposed to be carried out along with
provision of some new spurs The
State Government are obtaiming the
sanction of the State Flood Control
Board before taking up the works

Radio Operators Course
3112. Shri Siddiah- Will the Mims-
ter of Transport and Communications
be pleased to state

(a) whether 1t 15 a fact that Gov-
ernment have decided to start radio
operators course solely for Scheduled
Castes and Scheduled Tribes in the
year 1859-60, and

{b) if s0, iIn which institute it will
be 1mparted?

The Deputy Minister of Civil Avia-
tion (Shrl Mohluddin)* (a) The pro-
posal 18 to start u radio technicians
course for candidates belonging to the
scheduled castes and tribes

(b) It will be held at the Ciwvil
Awviation Traiming Centre, Allahabad

Pilferage of Goods on Rallways

3113. Shri Anirudh Sinha: Will the
Minmister of Railways be pleased to
state

(a) whether Government are aware
that pilferage of goods carried by the
Railways between Mokameh and
Garhara transhipment 1s rampant; and

(b) if so, what steps have been
taken or are being taken in the
matter?

The Depaly Minister of Rallways
(Shri 8. V. Ramaswamy): (a) No
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such case came to the notice of the
Rallway Administratien °during the
July, 1958 to March 1658 From

Mr. Speaker; There is a motion 1n
ithe name of Sarvashr1 8 M Baner)ee,
Yadhav, Vajpayee and Ramji Verma
Only Shr1 Verma wanted this to be
taken up, and I said I would take it up
today

ofy 7wl wit ([far)  wsw
g # & ww gl AT ®
sz FA ¥ wfew 3w faw
A TET | TA WT ORI WX w4
Ry’ wiea & wa @ # -
TowaT A8 AERaT |

RE MOTION FOR ADJOURNMENT

Shri Damaraths Deb (Tripura) 1
had given notice of an adjournment
motion

Mr Speaker I disallowed 1t

Shri Dasaratha Deb: relating to
the hunger strike of refugees 1n Agar-
tala. Three were removed to hospital
m a serious condition

Mr Spesker. No, no I dud not
want to be brought up here I dis-
allowed that motion

Shri Dasaratha Deb: The other day,
the Mimster sald that he had instruct-
od the Chief Commismoner to give
payment to them But the Chiet

Commumrntundmtomti
the deputationists

12 hrs,
PAPERS LAID ON THE TABLE

Nozmrication RE AMENDMENT 10
Ferrouser (ConTROL) OmDER

Mr. Speaker: Dr P S Deshmukh

The Minister of Agriculture (Dr.
P. B. Deshmukh): I beg to lay on the
Table, under sub-section (8) of Section
3 of the Essential Commodities Act,
1955, a copy of Notification No GSR
358, dated the 28th March, 1959, mak-
ing certamn further amendment to the
Fertiliser (Control) Order, 1857
(Placed n Library See No LT-1351/
59)

ESTIMATES COMMITTEE
Forry-SzvenTte RrrorT

Shri B. G. Mehta (Gohliwad): I beg
to present the Forty-seventh Report
of the Estimates Committee on the
Ministry of Finance (Department of
Economic Affairs)—National Savings
Organisation

12.02 hrs

*DEMANDS FOR GRANTS—contd

MmvisTey or ComMmMunrTy Drveror-
MENT AND CO-OPERATION—cONL]

Mr. Speaker. The House will now
proceed with further discussion and
voting on the Demands for Grants
relating to the Minustry of Community
Development and Co-operation The
time allotted was 8 hours and the
time taken 6 hours 27 minutes, the
time remaming being 1 hour 33
minutes The hon Minister may con-
tinue

The Deputy Minister of Planning
(Shri 8. N. Mishra): Mr Speaker, Sir,
after I cited the examples of increase
in production in foreign coumtries, you
would recall that I was dealing with

*Moved with the recommendation of the President.
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[Shri § N Mshra]

increase 1n preduction 1n some of the
Indian co-operative farming societies
I had made a mention 1n that connec-
tion of some of the co-operative farm-
ing someties m Bombay which had
been studied by Shri Vmmal Shah
under a Commuttee of Direction of 9
experts This study was sponsored by
the Research Programmes Commuttee
of the Planning Commission, and 1t
would soon be published It i1s being
revised to a certain extent—not m a
major way—by Shr1 Shah, and we
hope that during the next three months
or so this report would be out

The study made by Shrn Shah
indicates clearly that there has been
considerable increase in agricultural
production in some of the co-operative
farming societies 1n  Bombay, and 1t
has established that though clhimatic
conditions have caused fluctuations in
the yield from year to year, the basic
trend 13 unmistakably towards a sub-
stantial increase 1n the yield of paddy
during 1952-53 to 1955-56 in some of
the co-operative societies Thus, for
example, the yield per acre of paddy
increased two fold in the case of the
Mah: Sagar Bhatha Society, more
than three times in the case of the
Pala Society and more than five times
in the Rasulabad Society The
Rasulabad Society i1s near Baroda, in
the Vaghodia taluk of Baroda Dis-
trict The Society has not only suc-
ceeded 1n increasing agricultural pro-
duction, 1t has also brought about a
great increase 1n social amenities The
Society gives tea free of cost in the
morning, 1t also provides books and
scholarships to the children of the
members of the Society In the same
way, some other societies have been
able to establish schools, first-aid
hospitals dharamsalag and things hke
that

This 15 & very important aspect
which hon Members have to bear 1n
mind when they consider the working
of co-operative farming societies
Only two days back, I was discussing
with the East German Delegation
about the working of the co-operative
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measures and other social amenities

In regard to production, as I have
mentioned, some of these co-operative
socleties—Rasulabad, Pala and others
—have been able to win prizes 1n
many of the competitions In parti
cular, the Rasulabad Socety won
three prizes One was 1n connection
with the grow-more-food campaign
under the Japanese method of cult-
vation and another in good quality of
organic manure But the most sigmi
ficant aspect of it, to which I-want to
draw the attention of the House, 1
the impact i1t has been able to make
on the lives of the landless labourers
In one society, particularly the Mah:
sagar Bhatha Co-operative Farming
Society 1n the Kara district, the
mmpact on the lives of the landles
labourer has been something remark-
able They got a considerable source
of income and became owners of
valuable resources, which are bound
to improve their economic condition
In 1953-54, the per capita income wa
Rs 229, in 1955-56, 1t rose to Rs 5§27
and in 1956-57, it went up to Rs 596
The Society was able to distribute a
bonus of Rs 119 in 1855-56 If the
Society 13 able to make such a sigm
ficant impact on the lives of the land
less labourer, then I think 1t has
served 1ts purpose remarkably well

Thus the Indian experience has not
been as pessimustic as some hon
Members have chosen to paint 1t to
be, although by pointing out thesc
examples I would not like to convey
the impression that most of the co-
operative farming socleties in our
country have done well No, they
have not Most of them are posi-
tively bad, spurious, bogus and only
masquerading in the name of co



11557  Demands CHAITRA 25, 1881 (SAKA)

operative farmung socisties So in my
schema of things, I would place highest
on the agenda the question of cutting
out the dead wood, elminating the
rotten eggs which spoil the nmame of
co-operation (An Hom Member Put
it wm smple English) When we do
that, probably we would be clearing
much of the ground before much
further progress can be made m
future

After having dealt with this aspect,
I would now like to refer to an
earlier pount that I made during the
course of the discussion about the
economic superiority of co-operative
tarming I would like to expand this
idea a little further As you know,
about 69 per cent of our agricultural
holdings are between 0-5 acres That
13 they are very tiny, small phantom
holdings, and in some cases it 18
becomning difficult even for a plough
to turn The result 1s that these
farms are not able firstly, to support
a pair of bullocks, secondly to support
a family and, thurdly, to deliver the
curplus for further development and
welfare They represent a wastage of
resources—I am referring to the 59 per
cent of our agricultural holdings
They are an impediment to the full
utilisation of labour, capital and
managenal talent

Now, you would certainly ask what
1» the remedy for these 589 per cent
of the holdings?” That 1 u ve v valid
question to ask The only remedy, in
my opinion, 18 to mncrease the size of
the operational unit There are some
Members who hold the opinion that
there 15 no need to increa=e the size
of the operational umits, as 1s sought
o be done in co-operative farmung,
probably you mught take to consohda-
tion of holdings, that would serve the
purpose Consolidation of holdings 1s
mndeed very necessary for bringing
about lower costs and for increasing
efficiency But consolidation of hold-
mgs does not increase the mze of the
holdings

The second point made by others
ia* take to service co-operatives, ser-

Jor Granis 17548
vict co operatives would be able to do
the trick, that can brmg about increase
in  agricultural production Service
co-operatives are indeed very neces-
sary But for the effective, efficient
and successful use of the service co-
operatives also, 1t 15 extremely neces
sary that the size of the holding=
should be of an optrmum character
Otherwise, even the service co-opera-
tives cannot channel the service and
facilities m an effective and efficient
manner as they should There 15
another point about which somethung
has been sa:d but before 1 proceed to
that I shall refer to what some have
said about Japan, I would lhike to pay
my attention to that now In Japan,
they say, they have very small hold-
ings even then they have been able
to bring about a remarkable increase
in productivity Why cannot the same
thing be done here? But i1t cannot be
so if you go a little closer into it
The conditions 1n Japan are completely
different Theie the agricultural
economy 1~ supported by about 100
years of industrialisation The second
thing 1s that there you have got a
very generous ramnfall and irrgation
facilities to about 98 per cent of the
land Thirdly, most of the capital
formation n agriculture was brought
about during 4 period of unrestricted
landlordism It 1s for us to consider
whether 1t 15 possible to call back the
unrestricied landlordiam to bring about
that capital formation in agriculture
Fourthly, in Japan you have got
electricity m probably every village
I had an gceasion to see m one of the
pictures the seed being warmed up by
electricaity Conditions in Japan, there-
fore, cannot be compared to the con-
ditions in India and service co-opera-
tives may not be effective to that
extent The point that I am making
1s that although the service co-opera-
tives are necessary, they are not an
adequate condition for bringing about
an upsurge in agricultural production
which is the need of India today
They can make only a munor impact
Then you would ask me* what do you
suggest in 1its place? The suggestion
13 to go to co-operative farming—
precisely for the reason to which you
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drew our attention yesterday. I would
like to deal with the very useful and
valuable points to which you drew
my attention yesterday a little later.
But thiz seems to be in your mind:
utilisation of the surplus manpower in
the villages. The co-operative farm-
ing is the only framework in which
we can utilise the surplus manpower.
I shall explain, how. Before I do that
I would like to say that we should be
perfectly clear in our minds about the
nature of the service co-operative.
What does it do? It mobilises the
money savings of the commumty and
then adds to it the money savings
trom outside. With the help of that
it distributes facilities and resources.
In an under-developed country which
is deficient m capital by its very
definition, you do not have enough of
capital resources. What is to be done
then? My submission 1s that in the
conditions of India today, the agricul-
tural development can be a victory of
man and not of materials. And this
victory of man can be brought out in
the framework of co-operative farm-
ing. It would happen like this. If I
belong to a family and I am the head
of the fgmily, I have got half a person
unemployed in my family, The
average rural family consists of about
55 persons. If half a person 1s un-
employed and if I have got the need
for the construction of a well on my
plot, I would hesitate to put that half
person on the construction of the well
simply because the period taken for
the construction would be inordinately
long; 1t mught be even ten years. I
would not like to take to that kind
of work and put that half person on
the job of the construction of a well.
When you combine twenty families
together you have got twenty halves,
you can pool the labour of ten persons
on that job and if it could be com-
pleted 1n about ten years’ time accord-
ing to the earlier estimate, it can now
be completed in about six months’
time. So, there would be limitless
capital formation in agriculture, not
.only in regard to wells but dykes,
canals and thilgs of that kind. A
large number of things can be under-
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taken. This, in my view, is the

scarce capital resources; it utilises the
abundant labour resources. BSo, the
stress that was given by you yester-
day was also the stress given by
Mahatma Gandhi. That is the line in
which co-operative farming is going
to bring about very significant results.

After having said this, I would like
to say a few words about unemploy-
ment; that was also very much in
your mind yesterday. It is generslly
pointed out that co-operative farming
would lead to decrease in employment
opportunities. When this is said the
assumption is that co-operative farm-
ing has got some kind of umbilical
link, a necessary link, with mechanisa-
tion. Mechanisation is the child of
industrialisation. Mechanisation does
not come in because of the co-opera-
tive farming. Even if you want to
take to mechanisation, is this level of
industrialisation that we have reached
i India going to support it? That is
simply impossible. Then we have got
the human aspect of it—the question
of unemployment. It is not necessary .
to link up co-operative farming with
mechanisation. People say that there
would be rationalisation of labour
Certainly in certain operations there
may be rationalisation of labour. That
18 very necessary. But there would be
great expansion of employment oppor-
tunities of all kmds. Yesterday, you
mentioned this. If there is a village
of about a thousand persons; 500 per-
sons have got land and 500 have no
land; how are you going to distribute
the work among them? That was the
question because in your view—very
legitimately also—the man who has
got land will have work and what
would happen to the landless
labourers? The Ilandless labourers
would certainly get work. The
assumption that the level of work
would remain the same or the level
of economic activity in that unit would
remain the same is not correct. There
would be expansion of all kinds of
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activities, subsidiary activities. There
might be mixed farms, development
of animal hushandry, development of
horticulture, cottage industiries, small-
scale industries and all that, Then,
basically, if there is increase in pro-
duction, that has got its own dynamism
that would manifest itself into so
many kinds of demands snd a chain
reaction would set off—one thing lead-
ing to another, Then, as I earlier
pointed out, many of these small con-
struction works which could not have
been taken up earlier in the individual
farm would now be taken up because
many families will have joined
together. These are some of the pointa
which have to be borne in mind. You
raised the question about remunera-
tion yesterday and I would seek your
indulgence, Sir, for a few more
minutes for that. How will the pro-
duce be shared? It would be shared
on the basis of land-labour in put.
That means that the owners of land
would get ownership dividend and
labour would get—those who work on
land would get—remuneration for
their labour and also, in addition,
bonus. Then there are social ameni-
ties and other advantages. The
workers would share in those advan-
tages. In the assessment of land also
—probably that would be of some
interest to you—you will have to
keep in mind the quality and produc-
tivity of the land and then there will
be an assessment of the work also.
When I am asked the question as to
how these things are going to work

out—many of these norms and all’

that—the only thing that I can submit
is that we will have to bring to bear,
what one economist has said, ‘a firm
and plant’ approach. The decisions
would be taken at the firm level, the
community level—the co-operative
community there. The labour also
will have to be assessed in terms of
qlantity, quality and productivity,
‘Then there would be consideration for
age, sex and things like that. So, this
is, broadly, the way in which it can
be done; but, at the moment, to spell
out every detail is somewhat difficult
for me to do, the time would not
permit me to do that.

S0(ADL.SD.—4.
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Then, many people say that due to
attachment to land peasants would not
part with it. There is no gquestion of
parting with the land. The ownership
remaing unextinguished. If it is sald
that in certain cases when the bound-
ary line is sought to be removed the
peasants would not like it, the same
kind of objections, Sir, you would
recall, were raised when consolidation
of holdings was undertaken. Many
people said that it is a particular
piece of the land to which the peasant
is attached and he would not like to
get any substitute plot. But that was
also got over. Even if you go into
the history of many urban areas you
would find that the population has
swollen, gone up so much because the
peasants have in many cases found
it more remunerative to go to those
areas. Therefore, it is not a wvalid
point to make in that connection.

Now I want to refer to one or two
small points that were made. I do not
know whether you were there at that
time, when Shri Masani referred
to a publication by the Food
and Agricultural Organization
of the United Nations. We are
grateful to him for having drawnm
gur attention to that. But, at the
same time, I would like you to con-
sider another line which just follows
the line at which Shri Masani thought
it it to stop. The lne that follows
completely gives away his case. Shri
Masani quoted one sentence which I
will also repeat. It reads:

“During the last half century
the rise in yields due to scientific
and technological advance has
been general, and has been more
rapid in many countries in which
individual farming is practised
than in those which have gone in
for massive collectivization.”

The line that follows is:

“However, in countries with
very low standards of agricul-
tural productivity, technical
knowledge and capital resources,
a move towards higher produc-
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tion, of fleld ¢crops might be more
rapidly initiajed thyough a eol-
lective than through an individual
mystem, though serious psychologi-
cal difficulties would first have to
be overcome™

Lhat is the point. If all the partles
in the country are behind this pro-
gramme. ... .

Shri M. B. Masani (Ranchi-East):
Why not read the next sentence?

Shri 8. N. Mishra: Time does not
permit it. If the hon. Speaker is
pleased to give more time I can do
that. But my point is made clear by
this sentence.

Mr. Speaker: If it is only one sen-
tence, I will give one more minute.

Shri 8. N. Mishra: It is not only
one sentence that follows. What I
say is, if it bad been left to me, if
I had occupied the samg role which
the hon. Member does, then at that
time I could have read the next sen.
t'nce also. But somehow he did not
t: mk it fit to do that.

Shri Nath Pal (Rajapur): But you
are doing the same thing.

An Hon. Member: Somebody will
have to read the third sentence.

Shri 8. N, Mishra: Then, coming to
the service co-operative societies, the
hon. Member, Shri Vesudevan Nair
has got fears that theve would be
dominated by the better off sections
in the commmumuty. That serms to be
his reading of what has appeared in
the Press as the substance of the work-
ing group's report. The substance
that has appeared might not have
done justice to the working group’s
report. The relevant portion in the
working group's report would clearly
indicate that that 1s not the intention.
The only intention is that the socie-
ties must not be only societies of
borrowers there byt they must also
include the better-off sections because
then alone the resources would be
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there. Therefore, that is pot the point.
It would be farthest from oyr mind
to lay down a condition of that kind.

Now, Sir, I think, with your indulg-
ence, I have. taken a good deal of
time. These are the important points
which I wanted io mention, although
there remain a few more But 1
will only mention about one point and
I will have done. The immediate
Jprogramme of these service co-
pperatives that we are going to take
up, as you know, 1s going to be a very
buge, tremendous programme. It is

all respects, because on the basis of
1000 population of a village com.
munity we would require roughly
service co-gperatives of the order of
300,000 in the whole of India. At
the present moment we have got about
165,000 service co-operatives. Now,
on a superficial view it might appear
that we have only this simple pro-
blem of finding about 140,000 addi-
tional co-operatives. But the problem
is not so sumple as that. Even in
the existing service co-operatives
there are many service co-operatives
which do not do justice to the fair
name of co-operation Therefore, we
will have to undertake a large work
of re-habilitation and re-vitalisation
of these service co-operatives, For
that, Sir, a gigantic programme of
education and training will have to be
undertaken. On a rough estimate, 1t
seems that we will have to under-
take a training programme of 16
million to 2 million persons in these
villages. The Deputy Chairman of
the Planning Commission thinks that
the programme should be of the order
of 5 mullion people; 10 persons in
every village will have to be trained
for that purpose.

Now, when we will have accom-
plished this programme....

Bhri M. B. Masani: All in three
years?

Shri 8, N. Mishra: That js the In-
tention of the Nagpur Resolution.
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period of five years. Therefore, we
are going about this programme. This
is, indeed, a wvery vital programme.
After we have successfully completed
this programme of service co-
operatives we @are confident that

people would take to co-opera-
tive farming as the next natural step.
And, if all of us put our shoulders
to the wheel, I think, the ‘prophets
of doom and gloom’' are going to be
proved wrong even in respect of co-
operative farming.

Mr. Bpeaker: Shri M, L. Varma:
May I know how much time the hon,
Minister is likely to take?

The Deputy Minister of Community
Development and Co.operation (Shri
B. 8. Murthy): As Deputy Minister,
Sir, I would take only 30 minutes.

Mr. Bpeaker: | meant “the Minister-
in-charge”.

sft wro o wal (ITaYT) : wremw
qEYEF, WY} {W T WAGT 9 AN e
7 waey feqr 9w & foq & ww a0
AT ¥ | Fafrec ege A aw @
o aw fog gwre Y oemwgd W
T frm ot a3 ¥ oft wonh o
X fear o @ 9T 9t 9 &
w1 dtaer T et Wk 3
W g1 @ ¥97 §2q § AnE § ok
T A At & F v g § e
TOREW AT aEE ¥ % ) O aTew
W ¢ oifs gitwewew wimatfey
R W Qe s @ . L .

NEl s g NwwE
Wil W g A oepw ol § W

st ®ro ®Wro waf : 2w grir W
W R Al

ot wto go wawl : gy §  agt

&t qro wvo wai : 4% F w1
e @ g o T N, T Ja
mr g |

gt a% varge Wifwr w7 W §
# wg wrgen § B wrr fegem &
e fFem sz wifm & sf@
SERT-AYAT FTH X @ § | S g
W X & BT B Br Qo, 1o W 1Y,
2y srefal & faer vt @ @, wfw
q qrit fred § o ot wftr W
e § 913 &) w1 e f wfiw
# T & | T WY FY FwTfeq FrTe-
fet W frolw it war forar mar § Afer
AT AW @ saTeE W @ gfe &
Tgs ¥ ww T § WK W T feew )
¢ ) TovEw oF qER § e § (s
TOTAY) GuTeET w1 WS g ur
ofier A AW WY W W S
ww o€ § ¥% A § Tff §mar |

sft ot o wo W : WHT § WA
wt § | R g g
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oft wré wWre wnt : & AW TR & wwr § fir @Y€ 1t e Pk qre
e g e W O wr o ag ek ¥ st wn
t:mm*mﬁn " OW ST qER w3, Rfew oY

: : The hon, Member  guye i< Wi w3 wreht Wit & o

would kincly address the Chair. ot W Wi 3 68 T i g 1 Y
st wro wre waf : & warft argw ¥ ¥ geme § fis wint & we gw ol
T e wrgan § fie oY o o s Iury Ofed |
Lo v ¥ v g ot s e a4 R,

qfer o wrarer § 1 g & o TopTT-
AT WY OF dmeT #T W agt
fear | & W ® q@ET wigan g e o
R § st Temigremard g
farwrs T @, 3fiew fgeamr F T Y
I TG W TG AT W A@ AT Q@O
WX v 3 ¥l WY g fear X oW
TR] ¥ § wi-eh s fedt [
%l & ¥ 7T 1 graw 1 warfaa wAw
WIE &Y 7g e AT ¢ | AW I & FH
q, I & yra & @ A, X A o
W@ 1 @ ¥ faar g am e W
o A @) g

gt % wwralofca wrdwT
qaTe §, W WET F IrwT W Y
WITH! AR R fE 38 S & 0w
T gr-Ed iy & fy o =y
Y gter w57 § | e oF fawrr
&Y oY Y Fm W= At 13 W WO
e | frgeam § wo wfom framal &
A GE-FET T § | O frmmey &
wng foqe o1 @ @ 1 qafed sy
daw AwrRfer b & R
w1 ag I g e s R ¥
wrefr § safe o7 S SR @)Y
@, W i fon qran wE faere
WTATY ST ar W #

T SN X AR T X el o ¥
Tg wga W e ag A ¥ e
w& § ff 7 ITWTR | TEY Haw qiw
wTE wrar Do Guv ey o war )
@A v 48 7 wh foreay g wwar § 0

wrk o A Aee wife wr e §
ik famfor et @& ooy fmar o
wifee s ot & a1 g w1 fren-
g, AW ER-ER g ¥ fag
3% g F Angfeat #Y & A R
qefet & ¥t 1 3% Srawfeat v
LI RE | W IE F o ¥
niE AT WY §E wrHeAr g awr @
WK g wriaw feafer g Ew,L €
AT #qTH F IARY AT AT AT FY AT
ort & ) e wifye foad
#aw oiw g wR Qwr faer @57 § )
sty fif Sy agrer o & W wgr
g gy afre aEY § &
wfedr foeit ST ST qTY-aT B
A &=7 w9 | afg w7 A=Y apredy
&G @ wrowy wwgfer aEefaar
EA EY G |

WIS WTT W FT IJOTIT TGA T
arq @A g 1 afer @Y @ oseE
frwTer a%a §, Y ST TAR FT gHS
& oY oY e yafeai T awd @ e
wTE=T A1 g [, W I wATr
g7 § 9 I ST 9T 9T WA
& W Fafew 5@ ¢ 1 3
wifed fs oo wge & W ofr T
& AT BT AT & W 1WA W W
TET WY SR Y qw @A & fag Ieer
A & e s & oy frfees
w4t &Y JewT afcant ag i e fre
o W INTEA i oY e i
aff g | vafed afe qoer oy o
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T W § & W feam W
warferr s wifgg | & ag Tl s
fie wg woff W} 9¢ v o wwn
WA AR [few AT W A & v
Forrey feara @ v W yaw
AT Wiy 1 o & fie wror o fearrr
AWT T woTE avar § 9% 9w feam
& et ot Gy frwar § ot v
avr § 1 wafed free ww w1 3T
T ¥ s wree ) g ) vafeg
w gfie ¥ qg wed ¢ fs ww T
waear &% fis HEE B WO gATX
wr 3for gy frdt arfe ag ww &t
@ ¥ N wrfEE

AT f6 T & v ax e sl

€ s *few e W= A F9g AT

fawr amd &Y +ft aga wwr & wwar §

:ﬁtmﬁﬁm&ﬂmﬁm
1

adfeg whmifew ¥ R § &Y
IO fdw 7w § F @ oex W
wifigg WX 3 aww g | AT o Wi
£ 1 s A oy e faay @ oy
svdysare oY e & wllf foeam 1 ag Ty
wir § | WY W i oY 2w
§ WA WY 4 wresawaEr § ) @EWY
ww oY @y wifgr fe wr e @R,
wff oY wewn & A m, o
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Tl wead W oY wiow geedi
T g 1 ufed oy agy awd g e
O vrarefent & art 7 ard fegfr ore
% amd

W ¥ wwnr, & amer wfe
Headz s ¥ fawg § i gumy
By e § 1 7 7% & Fe 7 < ST
iy ¥fawrd § @ wraR ST
wefeai §, ¥ facfies s vy
Tl &, & wf) et & 9w g ot
WF Y g A W A @ o W
WAt g o £ ) 99 399 Tewr
g gt v § e ar & 2y v
g & w2 gt ar sk g€ @nfr
Y sr1qwY g arfrwr aader s wfeg
fgz ok s W wrg-aw <R |
TR W @ oG ¥ v oRka W
AT qu ) faear amar 1 &Y A Oy
gora ¢ fr et i st 2t |
W qEt =aer #r aer sifgg o

WY AT & Swrr e g A
e § fe W7 SwmEt & qad s
Wiy & ara ST QX WX § oY aya W
& swar &1 & s €, e, R,
WY IATEA | WL WY C qU R A
a wrer g | wrewTe de F g
S w7k 37 9% dar AW w1 @)
t & v wiesfor am ¢ 1 TR
el § i G AV WY T A
WA T g W
whit 7T @Y dar wig @k SR § e
TR SaR Y o Tl S arerrat
Wiy oY SO T AT SATAT AR ERI

ot o ¥ ww g farr g
Wil o T T T T W R
€ 7z ar e § s o quei e
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Sfen wn Ty wver T o fis diw ey
oW @ ETE o7 HW T W | W
¥ o 9§ o it efgat
WY T TER T4 AT T g § W |
& @ 2 ¥y g amy o fe
ATt I R AT ER W &
T are & 9 6 &, wery <
o i T R F ¥ g s Y g
WT TR g YR wreey ag e gy
& ¥ 9gS AT T o wfygy, o
TR qgr AT G G A v AR F Ay
o g 8, o o aww W av Y
W WX IS HY opE & For g, A
AR LERCE E K E
aget iy 3 fomr smEr § o @
qrit § 1w fggeam § aw ¥ @®
qrt &7 ST g wHfER )

# & enferr e ®Y g% o7 e
§ for F & & firer § fin ot Wi e oY
Qe ¥ ORI A qg U W Ty
fir argr ¢ o€ OF WF W 9T e w0
fed ! ag T W w7 &
wwar § | uw ST s fw g
g Toed ¥ &7 axg 6 o 8,
e, gy Y et | €T F qgrdy
¥ o] W g aw fed & &
gwar § | P /@ 8 A 9T
qret grar § 1 W 7 W g o,
o xg % Wy ag § fe gt agh aw
wn § T 9 ad e
qgreY ot grer ag § e gy
ae § | % e § 1@ e §
e qgifedt & @i & g, 91w, 7w,
qwrE O6¥ T T & | W Aag
ot ooiz &Y wd e wreh, o aut
9T qY MY oy EwoT § ) & s
fs st fed ¥t af 1 @7 ST Y
TATR &Y syaeaT ¥ w7 W g IeHe
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firre s, o wrrdver § o ww s
war §, 90 & aen o 1 A fedew @
fs v ot § gl o o !

YT ATEAT YFTT W qiw Ty
wrar &, wgr oy o v § e fam
vt 9T &y xfotas §m, ot s
et arr s @ & W A g
fFarvrR oMy é
qreft AR & gt F o WY wEg FIR
o1 A | W] il 9-H R
& o, Ot ow fawré & afd ¥ I
apfim a7, a7l few g § 0 o
TF qIT 9T 3 ¥ g araw, @ A
T W, g, I @ www v @
wow ¢ 1 ¥few dndfy fewrk T @
Hwet & | @ feramd 1 waew @ T
wowT Ay | § sy agan g e o
T qY A7 § agr W=, 4, of adg
et Y T § O Y & T €Y g
ST T A B, I, B Pz A
i st 7 woft % s 1 faax
agy frar § 1 xw Y o s A T
wrr wifgg | s @y fewrk G &Y
QY g area ¥ W42 § e
oo 42T @ o< 37 & TOT qTAT WY
g HI vy g, oY 3w & A i
a faar s )

ot oF eReF ¥ ame § N
@ A T g 3 g §
g fget ¥ ard 7 ar% & g g T
g 5 3% Y srogw ¥ 3% W W
fife & sy wt feme fear § )
fiwelt forarer ar fipefy svfearet 3 97 w7
feamy ot fear & 1 e o et 3wy
fear amar 8, 9€ & gemaT SAw w2
ferar arer § 1 Forer sty 3t Ry
qET &, I ¥ wwrw Wl we o
arfr €1 O e aft § 1 W
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witezw o femw gur §, &Y 3R
TORY guT §—HRrT o 3w IR &
ifrd et &1 wufag s e g ag
Hife wonr€ wrfr wifgg s oY ofrer
gt W, Wrw § Ser aww,
Fyw ¥ WK WG, aRgr W, o g
¢, T ¥ St I o 9 W
3wt fudy | e Y Wi dfre-fasitfed
w 3w aff faeer wifeg 1+ o Ty
gy ¥ R F A afy My gowg
arft wifyg | e wr faaer
w® @ ¥, 39§ o g v Al
® 2wt 5 ) ¥ofirt medw €, Te
&« wagd ¥ 9 ofiem oo wnd
oY §, a8 7 "E o WX 3T Q6.
et oY qearay 1@ 1 Al ¥ v
& gearg de1 R | & F ATE I X
TR w7 @ ¢ 5 agt o g¥H X
¥ 7 A g7 TN Wi
e wrarafent at g€ & 1 F W E
fr dur ant g F A WY fear
a1t ) @R fege ¥ fad ag Afe
w7 q omd | §w €Y W W@
fgerearr o wifgg fe @ sl
& warar fiedt ®) o ofe, fafee i
F¥% T o1 397 7 § | gy iy wer
& =fy

wglt F g e Wnit & g i
UE FTOTT AT N7 SeqT T 9
art § 1 agt faww opw waw o @
o §, s ok o e Wiy @ ol
¢, afeT WY s afy foy omar & o
T A ¥Aaw 70w feam ¥ fag
frgward, Wy § g
Ty g st § fe e W e
ey w1, &ww, e g w5 TR
W b &Y oud 7 & wwer R g,
o fag wyt s off o wwer & 0
gt ¥ o o aR v €
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why Tl ¥ o W W
v § 1 W v v A Wy 3w § e
gt &  wroer o 7wt o gt F
N ? qg i wxedy q@dr ) wgt & s
w8, gt % & §Y, AgT ORTC wiHw
Y | g qEat ¥ Wy w9y
et 1 qar W= Wiy s wen
T g 1T A qed o fonlt
¥ srrgE Wl % ag F et
% P A ¥ T g1 gt duadin
AT § gt ag § e srosEY At
faorelt frd, Bfeer farard & o oY
faoreft 37 &1 AT Y ¢ 1 9 v
¢ e | & faorelt wid

At e grofaT o sgayEar oY
g 7 & ¥ areY § 1 @ oo Frered
¢, T = ¢, R ¥ feany 9
g onmd s g 1 va g ge s W
e @ § ) G s ¥ fwd
Te-qifa QT § Ay ¥ g § fag
it wgEar & R |

oY A g% A gEec AT g, W ¥
fog & sz AT 4 AR e §
A gamaY 9 faar fear amew - w=
YT qrgd ¥ ehA ¥ fag e
qXe T gw ¢ | Wi ag AT @
&R I WaT FET § g1, 99 & frg
qae | & areim S ¥ s fe
Q¥ WTATN # qIATg 7 FT & A o
w, AT W A

Shrl Panigrahl (Puri): Mr. Speaker,
Sir, the main objective of the pro-
grammes of this Ministry has all along
been to bring in a radical transfor-
mation in the economic and social

it is time for us to judge whether



CD blocks in Uttar Pradesh which
is the Btate of most Mimnisters in
India. It is sometimes eaid: “India,
that is, Bharat, that is Uttar Pradesh”,
These research scholars have made a
very good study of the different pro-
grammes conducted in the villages
under the Community Development
Programmes. The name of the book
is India’s Changing Villages.

Just now, our hon. Minister told us
something about co-operative. There
is no difference of opinion regarding
the necessity for co-operatives, but
now the question is, what are you
going to do to remove the difficulties,
the short comings etc, that we are
coming across in running the different

About the membership of
co-operatives, the book says:

“Their membership is confined
largely to persons of higher status
snd upper income groups, and
positions of responsibility in them

are occupied
i .mo;tlybyvmm

They have categorised three dificult-
dea, three main reasons why the vil-
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lagers do not feel encouraged to join
co-operatives, .

Mr, Speaker: What iz that book?

Shri Panigrahi: Indic’s Changing
Villages. Some scholars made a study
of the C.D, blocks in U.P,; it is a very
recent study. Firstly, they have said
that their rules are intricate. Second-
ly, in dealing with them, people are
required to sign a large number of
papers and so they are afraid of it.
Thirdly, money and grain obtained
ifrom the societies have to be returne
ed on a specified date and in this res-
pect, the societies are much less ac.
commodating than the village money-
lenders. In regard to the seed obtain-
ed through these co-operatives, there
are further complications. These are
the three difficulties that the villager
faces while he wants to join the co-
operatives.

Shri B. 8. Mnrthy: May I know
when the book was printed?

Bhrl Panigrahl: In 1059; it is a
recent publication.

Shri B, 8. Murthy: Does not the hon,
Member know that co-operation has
been handed over to Community
Development only in last December?

he took charge in January.

Shri B. 8. Murthy: I thank you for
that.

Bhri Panigrahi: The difficulties are
continuing and I would like the hon.
Minister to modify the law relating

)
:
E
g
!
|
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They have also made a study of how
the people react to the various other
. 1 think the hon. Deputy
Minister will not differ from me on
this pojnt also. We know that in the
community development areas, crop
competitions are held. They say:

“Crop competitions were orga-
nised more for fulfiling formal
obligations than for generating a
healthy spirit of competition in
regard to the acceptance of im-
proved agricultural techniques.”

They have made an on-the_spot study
and this is the feeling of the villagers.
With regard to sanitation drives in the
C.D. and N.ES. areas, they say:

“Sanitation drives have come to
be looked upon as the conven-
tional type of ‘social service’
rendered by political leaders and
social reformers.... ‘Clean-up
drives’ are also necessary part of
the preparations to receive im.
portant political and official visi-
tors to the village...... This was
understood and exploited fully by
the officials.®

I am not going into details; it is a
very good study they have made.
About the digging of soakage pits in
the different C.D. and N.ES. areas,
they say:

‘People showed little interest in
repairing or in digging them again
and officials often became alive to
the problem only when an import-
ant visitor was expected in the
village.”

In regard to shramdan also, they
have studied the reactions of the

common man in the village. They
say:

“The village elite as well as
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This is the feeling of the Ilandless
agricultural labourers, who contri-
butes his mite for the construction of
the road, etc. That is the genuine
feeling. I would only request that
our Ministry shquld take into cone
sideration these practical difficulties
which the villagers are facing, Some
steps should be taken to remove
these difficulties, sb that the com-
munity development idea will be fore
and more acceptable to our people in
the countryside.

With regard to agricultural exten-
sion work, they say:

“A closer analysis of the agri-
cultural extension work itself re.
veals that nearly 70 per cent. of
its benefits went to the elite group
and to the more influential and
affluent agriculturists.”

These are the landed gentry, the
upper class, in the village. These are
a few of the reactions of the com-
mon man in the village in regard to
the C.D, and N.E.S. block program-
mes.

I would now refer to the uniform
budgeting pattern of the CD. and
N.E.8. blocks, viz.,, Rs. 12 lakhs to be
spent in filve years. We are engag-
ing 43 personnel and their salary,
housing, etc. come to Rs. 4,18,000.
Deducting this from Rs. 12 lakhs, it
comes to Rs. 7 lakhs roughly to be
spent in a period of five years. To
spent Rs. 7 lakhs in § years, we engage
43 persons and their maintenance
comes to Rs. 4 lakhs! I do not think
in any household consisting of a big
family of 12 or 13 persons, anybody
will have a budgeting like that. I
suggest that this uniform pattern of
budgeting should be modified, because
the problems in Andhra are not the
same as in Orissa. Even in Orissa, the
problems of a block in the coastal area
are diffierent from those in the hilly
areas in Orissa. So, if we pursue 2
uniform pattern of budgeting, we can-
not solve all the problems in all the
blocks throughout the country.

I would humbly suggest that al}
thets 43 persony should be glvem
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more work and their services should Now I come to the questiop of seed
be better utilised. This uniform farms. We have been told in the
pattern of budgeting should be modi- Report that there is a plan to have
fled taking into consideration the more than 4,000 seed farms during the
varying needs of the different blocks Becond Plan period and during the
tunctioning in this country. first three years there was a pro-
gramme to have more than 2,000 seed
Coming to the question of giving farms. 1 would like to enquire from
cheap credit to the people in the C.D. the hon. Minister as t0 how many
and N.E.S. areas, you will be surpris- seed farms have been established dur.
ed to know that sometimes credit is ing the three years of the Second Plan
being advanced at 1 or 1} per cent, period. Fyom the Report I could
interest by the Reserve Bank here. find that only 500 seed farms have
But when the credit reaches the pri- been established, though the pro~

mary producer in the village, the
rate of interest goes upto 44 to
6} per cent. sometimes. ‘The Reserve
Bank advances loans sometimes at the
rate of 2 per cent. interest. The
commission or additional interest
charged by the spex banks varies
from § to 1§ per cent. The additional
rate of interest charged by the
central bank to the primary soclety
fs even higher and ultimately when
the loan is advanced to the farmer,
it bears interest at 6% per cent
sometimes. We want that cheap
eredit must be available easily to the
primary producer and for that, we
would like to see that the credit direct-
ly goes from the Reserve Bank to the
private producer in the countryside.

13 hrs.

I would say that all these middle-
men should not be there. Why
should they be there? Now the
Reserve Bank should advance loans to
the apex banks; the apex banks
should advance loans to the co-
operative society; the co-operative
society should advance loans again to
the primary producer; and the result
is that the rate of interest comes lo
48} per cent. I think this needs modi-
fication; this needs looking into, whe-
ther the primary producer cannot get
it direct.

Mr. Speaker: The hon Member
should conclude in another 2 minutes.

Shri Panigrahi: I will conclude in
another 3-8 minutes,

gramme was to have more than 2,000
seed farms. So, the Government have
not been able to supply better seeds
to the wvillagers. And how can the
production of agriculture increase if
we fail to supply better seeds? In
Orissa, as you will see from the
Report, as against a Plan target of 111
seed farms in the first two years, only
23 farms were established. If we
look into the figures for other States
also we will find how miserably Gov-
ernment have failed in regard to es-
tablishment of seed farms.

An Hon. Member: Andhra have
twelve.

Shri Panigrahi: All credit to Andhra.

Shri B, B. Murthy: In many other
States also.

Shri Panigrahi: Then, with regard
to block development committees, you
will find that most of these commit-
tees are constituted by nominated
members. Some people have told me
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Shyi Subhiman Ghose (Burdwan):
Even ex-convicts are made members.

Shri Panigrahi: We want to change
the existing social pattern in the vil
lages: What have we done? We
have given the local landlords all the
responsibilities. 'We have given the
local money-lenders -all the prestige
that they wanted. They are now
wielding all the responsibility in the
villages. So, how can you expect that

they will try to perform all the high’

objectives that the hon. Minister has
in view. So, I would suggest that the
block development committees should
congist of elected members. It
should be a statutory body, indepen-
dent of official control. Now what
we find is that the B.D.O. wields more
influence than the members of the
comrmittee.

Now 1 will come to the use of jeeps.
As you know, previously there were
two jeeps in every block. Because of
the scandal about misuse of jeeps they
have reduced it to one. Here I would
submit and appeal to the hon. Minis-
ter: please forego even that one jeep
in these blocks. Because, in most of
the blocks for 3-4 months it is the
rainy season. So the jeeps cannot be
used during that period. It is only
for the rest of the 7-8 months that
the jeeps can be used. The jeeps are

lagers, they go in a jeep, spend 5-10
minutes there and come back and
claim T.A. There is difference of
opinion about the usage of these jeeps.
There is even quarrel

g
o
§

Siaf®, the
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these joeps.
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In my constituency I always used
to go to places on foot or on bicycle.
I have covered most of the villages
there already., Why can't the block
development officer also go on a bi-
cycle? If 42 officers in the block can
go on cycles, why can the block deve-
lopment officer alone not go on a
cycle? Why should he always have a
jeep? By the use of jeep we have to
spend more than Rs. 18,000 by way of
petrol charges and other expenditure,
Therefore I would suggest that eco-
nomy measures should be undertaken
so that N.ES. and community pro-
ject programmes will function more
economically. Whatever money we
spent must be spent more usefully so
that the villagers will have a feeling
that no babu has come from outside to
exploit them but real servants of the
Deople are there to whom they must
always feel to extend their co-
operation.

Shri B. 8. Marthy: Mr. Speaker, I
am sorry that my Minister is not here
today to listen to the debate which is
very encouraging. As the Prime
Minister has said, he is now sick; and
the sickness has been brought over
him by himsel? because of his in-
satiable enthusiasm for the work, be-
cause of the religious devotion with
which he dedicated himself to the
work, with the result that he is today
in his bed, But I am sure his mind
is here.

I am thankful to the Prime Minis-
ter for initiating the debate and em-

S. N. Mishra for his erudite elucida-
tion of the principles of co-operation
in general, and co-operative joint
farming in particular.

1 do not think I have much to speak
because the majority of the Members
have aenswered the few points or
doubts raised by others. I do not
know whether I will be right it I pro-
pose a vote of thanks to all the

and ask them to vote for the

Demands and sit down. But since
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there are certaid points which have
not been answered, I think I better
attend to them as bnefly as possible.

Opening the debate, Shri Vasudevan
Nur has been very kind to give a pet
on the back of the Mimstry and siso
good enough to answer Shri Masam
and others of his school of thought

Shri M. B. Masani: And dublous
allas

Shri B, 8. Murthy: But when Shri
Vasudevan Nair quoted from the
Report of the Worlung Group on Co.
operative Policy, he quoted this out
of context and said*

o TReebe o it
co-operauves to the level nf 20
million at the end of the second
Five Year Plan, the group re-
commends that efforts should be
made to bring into the co-
operative fleld such people in the

+ village who are relatively better
off with surplus funds for invest-
ment Membership of the village
societies should be a necesary
condition for obtauning the various
facilities made available through
various Government agencies.”

I would underline the words “ with
surplus funds for investment” I hope
Shr1 Vasudevan Nair would admut that
co-operatives should have thewrr own
moneys and if moneys are to be given
to these co-operatives they must come
forth from the village and 1f there are
rich people, better off people, land-
owners in the willages, why should
they not be made members of the co-
operatives and then thewr moneys uti-
lised for the welfare of the willage?

Shr1 Nair has missed another para-
graph in the Report. For his eluci-
dation, I would ke to cite this para-
graph, paragraph ¢ on page 27 of the
Report, wherein the difficulties of the
poor people also have beem envi-

Shri Vasufevan Nalr (Thiruvella)
May I know whether the full Report
is published?

APRII, 18, 1950
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Skri B B, Murchy: It is publithed

Mr. Speaker; Yesterday a copy of it
as ghown here.

Shri B. 5. Morthy: That was an-

Pther

Shri 8. N Mishra: Probably ten
of it have been placed in the

brary of the House this morning

Shri Vasudevan Nair: Shall we get
A copy?

Mr, Speaker: The hon Member may
send somebody to the Library and get
R copy.

Shri Vasudevan Nair: That 13 very
important document So0. we would
like to possess it

Shri 8. N. Mishra: If it 13 printed
and a large number of copies are
available 1t will certamnly be placed
in the hands of the hon Member,

Shri B. § Murthy: Here 1s the rele.
vant paragraph.

“At present membership of vil-
lage societies is generally restrict-
ed to land owners In many
States tenants without permanent
rights in land are either not ad-
mutted as members or if admitted
as members they are not normally
provided adequate credit.”

Thuis is why we want a co-operative
soclety for one wvillage and almost all
the families to be members of this co-
operative soclety of the village.

It has been said that for three
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in mapy walks of life. He said in his
speach:

« ...the Times of India News
Service carried a poll in the rural
areas in Madras”

I want hon. Members to listen to these
words very carefully.

“It was reported in the Times of
Indws of April 1, that 200 rural
families were Iinterviewed in
Madras State by the Times of
India News Service and the
answers given were—of course,
regard to joint farming—104 out
of 200 were definitely opposed to
their lands being pooled; 36 had
no particular objection; 40 were
in favour and 20 refused ¢to
comment.”

1 am not going to say anything, but
I would lke to have some clariflca-
tion about this poll, of which he was
telling us. First of all, why did the
T.mes of India go all the way to the
Bouth and to the Madras State?

Shri Goray (Poona): Because Shri
Rajagopalachan is there.

Shri B. 8. Murthy: Which is the
district where this poll was taken?
Was 1t in Tanjore where mirasdars
are m abundance or was it in Rama-
nathapuram District where all the
people are tillers® I would also like
to know whether the poll was conduct-
ed among literates, illiterates or semi-
literates. I would also like to know
whether the persons were interrogat-
ed and by whom, because in interro-
gation, the question may be a leading
question and the answer may be yes,
If the same question could be put as
“Do you agree?”, you will say, “No”.
It the question is “I hope you have
no objection”, you will also say, *No
objection”. 8o, I do not understand,
especially for a pérson like Shri
Masani to try to pin his faith upen
200 people when the country.,.....

Shri M. R, Masanf: This was a
Gallup Poll,

Demgnds CHAITRA 25, 1881 (SAKA)
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Shri B, 8. Murthy: It is not &
Gallup Poll

Shri M. R. Masani: It suggested
that.

Shri B. 8. Murthy: Gallup Poll
means a vote. Here is a question and
an answer. It all depends upon the
person who is questioning and upon
the person who is answering......

An Hon. Member: Ang the form of
the question,

Shri B. 8. Murthy:... .and the form
of the question. Well Shri Masani may
be convinced that if joint farmung is
introduced in India, there would be
bloodshed and civil war. I do not
doubt him as far as his convictions
are concerned, but I would like to
ask hum; Has he ever given his
thought to the problems of the land-
less agricultural labour who are more
than eight crores of people in this
country? Has he ever thought of the
petty peasant who is struggling day in
and day out not being able to make
both ends meet? Has he ever thought
of the reason for the innumerable
factions in the villages? Has be ever
thought as to how to solve the food
problem of India® He is a patriot—
and he is an enlightened patriot. He
is a person who has wriffen books
which, my hon. friend, Shri
Ayyakannu was reading in his college,
Therefore, I only appeal to him, Ilet
him not be quided by persons who call
democracy a myth. If he is democrat,
if he has faith in democracy and
if he believes in socialism......

Shri Goray: You have also read old
books.

Shri Vasudevan Nalr: He has re-
considered it now.

Shri B. 8. Murthy: Even though
he is not able to, I think, he will fall
in line with the people and say: Let
us have a socialistic pattern of society
a8 our goal

Dr. Erishnaswami (Chingleput): His
socialism is different.



is the remedy for them? Do you
want millions and millions of people
to be grovelling in killing poverty and
then say ‘private property'? Shri
Masani must have read history. Before
1857, was there this private ownership
of land?

Shri M, B. Masani: In the South,
yes. Certainly.

Shrl B. §. Murthy: He comes from
the North and talks of the SBouth. He
talks of India, he wants to tell us
about India and he quotes Bulgaria
and Hungary.

An Hon, Member: Gomulka.

Shri B, 8. Murthy: That is why
Shrimati IIma Nehru was apt in say-
ing that Shri Masani must not have
gone to any field and then seen the
persons who are toiling and moiling in
the flelds. He is my good friend. We
are attached to each other......

Shri Goray: Opposite poles attract
each other,

the masses and he representing the
classes. I want him to give his hand
of co-operation and see that this new
effort of Indla to solve not only its
food problem, not only its poverty, not

now. TUp-till now, he is known as an

expert on community development.

‘Xo das madle severn! polrlr end vy

ctive ones ‘0o, and the Minis-

is very grateful to him. But he

asked ‘Why did you invite this

O team?’. We have not invited

one way, and we have invited in
way.

An Hon, Member: How is it?
Shri B. 8. Murthy: Please listen.

Mr, Speaker: The hon. Minister's
e is up.

Bbri B. 8. Murthy: I shall try to
he as briet as possible.

Mr. Speaker: The hon. Minister
d not worry himself about the
ptions,

Shri B. 8, Murthy: The committee
Yn plan projects has suggested that an
Jim'lependel'lt evaluation team might

into the working of community
velopment. Our friend Shri Pani-
has said, and a number of other

ends also have asked “What is
done? Has the objective of
‘ommunity development been achiev-
®d?". That was the first question with
which Shri Panigrahi started his
fecture. Therefore, we are having s
humber of evaluation teams in the
tountry. So, when we found that the
UNO was interested in finding out
the success of our efforts st com-
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In the initial stages, we were not able
to procure the gervices of suitable
personnel, but slowly and steadily, as
we are progressing, we are able to
find fit persons who can undertake
this onerous duty, of being the captain
of a team to deliver goods at the block
level.

Shri Harish Chandra Mathor (Pali):
Now, the process is being reversed.
Now,theSammleaderi;thecaptain.

Shri B, S. Murthy: Again, there is

a revolutionary change as far as the
commumiy development programme is
concerned. Only this year, a number
of changes have taken place. And 1
am sure my hon. friends are able to
realise what revolutionary changes
are taking place in the rural India.
We have taken a decision that pan-
chayats must be constituted for every
or group of villages. We have

also said that these panchayats must
have representation in the block
development committees. We have
further said that the chairman of the
block development committee should
8s far as possible be a nan-officigl.
Many Stajes are considering thia pro-
posal. In many stage II blocks both
the chairman and the vice-chairman
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are non-officials. In the Andhra
Pradesh State, the vice-chairman of
the BStage I block 1s a non-official.
Hereafter, we are giving more of the
work of organisation, planning and
execution to the members of the block
development committee,

The block development committee
was originally known as an advisory
committee. Therefore, in order to
give it more powers and more authori-
ty, we have made a change in the
nomenclature, and today it is known
as the block development committee.

Therefore, the block development
officer is slowly becomung a gazetted
officer; the block development com-
mittee is slowly taking control of all
the planning and execution of the pro-
grammes in the block.

My hon. friend Shri D. A, Katti is
not present here. I was rather sur-
prised why he had become so bitter
in his attack on a Ministry which is
something ke the Ministry of a good
Samaritan. If nothung has been done
in several places, it is his duty, as a
representative of the people, to bring
it to the noticc of the State Govern-
ment, and if the State Government
are not completely responsive, he
should see that the Centre is apprised
of th~ facts, and the Centre goes to
the rescue of the people. He has also
used certain words which are not very
complimentary,

Shri Basappa (Tiptur): He comes
from a border area.

Shri B. 8. Murthy: Whatever may
be the bitterness, I think the Members
belonging to hig community must be
careful in using words so that they
do not create any antipathy in the
majority community in India, No
doubt, several things have been done,
and for centuries, his community
must have been oppressed and sup-
pressed. But, today, nobody can
oppress any other man. I am sur-
prised that he is opposed totally to
democratic decentralisation. He was
always saying, one man and one
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value. It is. for that purpose that
<community development is trying to
evolve a new pattern in the village;
.and further authority is being given to
the panchayat I do not know whe-

population in the villages. If more
than half of the population are with
him, why should he be afraid of this
democratic decentralisation? How
long does he want the Centre to prv-
tect him? The arm of the Centre
will not be very long. Therefore, I
think, persons of his school of thought
should try to change their mind, and
they must welcome the idea or policy
©f democratic decentralisation, and he
should give all his co-operation for
seeing that the panchayat becomes a
real democratic institution in which
the Harijans and the have-nots and
the backward classes will play their
full role.

Then, there are other points made
by Shri Mohan Swarup and others.
I would like to talk on just one or
two points, namely minor irrigation,
village industries and social education.

Some one asked, 1 think it is Shri
Katti again, what the role of this
social education organiser was and
what this social education was. I
think he knows what social education
is.

Shri Braj Raj Singh (Firozabad): It
is strengthening the Congress Party in
the villages, nothing else.

Shri B, 8. Murthy: Shri Braj Raj
Singh has a knack of speaking some-
thing which is not understood by
many and I do not know whether he
anderstands it himself or not.

Shri Raghubir Sahai also referred
to the subject. As has been referred
to in the earlier note and also in our
Report, the social education organiser
is slowly developing a new activity.

APRIL

sations and our over-all objective i3 to
develop in the villages a community
of interests, unity of understanding and
unity of action, rather than uniformity
of thought and enforcement. There-
fore, this is the role which the socal
education organiser is playing.

Shri Raghubir Sahai has asked
about periodic evaluation. For that
also we are making arrangements. As
it is, today we are having block level
quarterly progress reports in which
everything 1in the village and in the
village level workers’ circle ig being
gauged fortnightly, quarterly and alse
annually.

He wanted the blocks to be cate-
gorised as good, bad and indifferent,
but there are blocks todav in many
States known as A. B. and C blocks
according to the work they are per-
forming,

13.33 hrs.
[Mr, DeruTY-SPEAKER in the Chair]

Shri M. L. Verma, the last speaker
mentioned about labour co-operatives
and asked if Kerala could have &
labour co-operative with 10,000 people
which is doing good work, why not
the-other States? I am glad to inform
the House that there are labour co-
operatives in many of the BStates
besides Kerala. Bombay State has
got certain forest co-operatives, and
in the Punjab, Andhra, and Madras
there are labour co-operatives and
also constructive socleties,  Help
similar to that which Kerala State is



giving 15 als0 being given to these co-
epesstives and works worth Rs. 20,000
are usually given without any lenders.
Sometimes, even if tendery are called,
fhey comsider if a co-operative society
12 keen to take it up at a discount of
five per cent. The Punjab Govern-
ment is also providing financial assist-
ance to these co-operatives as far as
they can.

1 think there are a number of small
points, Sarvashri 8 A. Mehdi, Brahm
Prakash, Raghubir Sahai and RS
Arumugam referred to runor irriga-
tion The total allocation for minor
irrigation for the Second Plan period
hotﬁemﬂaofﬂa.ilbmahamd

angd Co-operation It has been agreed
that local minor irrigation works
should be 1n charge of the bene-
ficiaries themselves through local
organisations such as  panchayats,
samitis and co-operatives Some
States such as Andhra, Mysore,
Rajasthan and Kerala have already
started doing this. If we give these
co-operative and panchayats the
minor irrigation works in their own
localities, there will be no wastage
and there will be no middleman.

The figures of expenditure by this
Minstry yearly on minor irrigation
are as follows:

‘Total Communily Expenditur:

Year development on minor
expenditure \erigation
1956~57 Rs >3-0%crores Rs. 4 74 Crores
195758 .. 32 36 » 697
(‘95_8‘59 s! 3544 » » I00C0

B ——

Therefore, it can be easily seen how
this minor irrigation is engaging more
attention and taking a bhigger slice
of the expenditure allotted to com-

said that the Balvantray Mehta Com-
mittee had stated that this wasz the

50 LED-—§

tory. Today we have progressed.
Much water has flowed under the
bridge, and we are trying to make as
great progress as possible. Within
the resources available, the Ministry
has been doing its best, and ag already
referred to in our Report, it has been
trying to make the State Governments

ment 1s &8 nucleus fund and it isg to
supplement the resources that should
be available through the five all-
India boards, namely the Handloom
Board, the Small-Scale Industries
Board, the Silk Board, the Handicrafts
Board, the Coir Board and the Khadi

try to spend a minimum of 25 per
cent of the allocations for the various
industries in the States in the com-
munity development blocks. In order
to facilitate State Governments to
implement the schemes, the Khadi
Commission had agreed to make funds
available for one year from the date
of sanction without lapsing the funds
at the end of the financial year. It is
impossible for any Government to buy
all the products of the village indus-
tries.

Shri Basappa raised a point stating
that in his constituency the head-
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Shri B. 8, Murthy: I would Mke to
have some more detgils. If Shri 8. X_
Dey had promised that he would look
into the mater, he must have contact-
ed the Minister in the State. We do
not know the present position. If
Shri Basappa will be pleased to give
us further details, we will certainly
try to see what can be done in the
matter. -

Shri Basappa: 1 will do that

Shri B, 8. Murthy: Shr Satyendra
Narayan Sinha said yesterday—I do
not know whether he 13 here—that in
his constituency some officers were
trying to talk 1ll of the serpanches
and panches and said that he would
like them to be treated with respect
All such things must be brought
to the notice of the State Mmister
and then to the notice of the Centra)
Minster also. I cannot assure hm
that everywhere every officer is trying
to be as respectful as he ought to be.
There may be persons and persons
If there 15 any lapse, if there 1s any
misbehaviour, it is for the represen-
tatives of the people to see that the
officer concerned is tamed and
elvilised. It is not merely a matter ot
reporting against him but, also
having a talk with him and eonverting
him. Therefore, 1 would make an
appeal to hon. Members that they
have to play their own part in seeing
that the Community Development
Ministry is able to deliver the goods.

This is third budget our Ministry
is presenting, and at this juncture I
would like to tell something very

encouraging as far as this Ministry
is concerned. Till now the Ministry

bas been hard at work to create the
necessary climate and atmosphere in
securing efficient administration, en-
suring proper co-ordmation, arrang-
ing for requisite training of the per-
sonnel and providing necessary funds
for promotion of local works schemes.
Now, we have created institutions.
These institutions are popular insti-
tutions. In the village, we have the
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also the school. At the block level,
we are having the Block Bamiti; at

Therefore, it is for the representa-

tives of the people to take full

and responsibility and see that

institutions help in moulding the

villagers and in engendering self-
i the

concerning community development
Certain informal understanding was
also reached as to the future work
of community development and co-
operation. I am told that having
seen the grand success of this camp,
my hon. friends. Shri M. D. Mathur
and Shri Harish Chandra Mathur,
have moved the Rajasthan Gowvern-
ment, and that Government is orgs-
nising a camp of the Pattancheru
type very soon in that State

We are anxious that this move-
ment should go into the hands of the

thrilled to kmow that democracy has
come to their doors. It is for them
to take advantage of it and see that
their freedomn is protected

some other agency but by themselves.
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is forthcoming. But more than this,
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seen today in community develop-
ment.

Mr, Deputy-Speaker: The question
Is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March 1060, in respect of
the heads of demands entered
in the second column thereof
agaunst Demands Nos. 6, 7 and
108 relating to the Minis-
try of Commumity Development
and Co-operation”.

The motion was adopted,
[The motions for Demands for
Grants which were adopted by the

Lok Sabha are reproduced below—
Ed)
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necessary to defray the charges
which will come fn course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ministry of Commu-
:::lunwelopmentmc:mpeu-

Demanp No. 7—CoMMUNITY DEVE-

LoPMENT ProJECTS, NATIONAL Ex-

TENSION Szrvick AND Co-OPERA-
TION

“That a sum not exceeding
Rs. 18,86,90,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1860, in
respect of ‘Community Develop-
ment Projects, National Extension
Service and Co-operation’.”

Drzmanp No. 108—Caprrar OUTLAY OF
tae MinistrRy or CommunNITY DE-
vELOPMENT AND CoO-OPERATION

“That a sum not exceeding
Rs. 347,165,000 be ted to the
President to com the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Outlay of the
Ministry of Community Develop-
ment and Co-operation'.”

MmnisTRY or COMMERCE AND INDUSTRY

Mr. Deputy-Speaker: The House
will now take up discussion on De-
mands Nos, 1 to 5 and 107 relating to
the Ministry of Commerce and Indus-
try for which 7 hours have been al-
lotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the num-
bers of the selected cut motions. I
shall treat them as moved, if the
members in whose names those cut
motions stand are present in the
House and the motions are in order.
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Demanp No. 1—Mnastxy or Com-
MERCE AND DMDUBTRY

Mr Deputy-Speaker: Motion moved.

“That a sum not exceeding
Rs 67,717,000 be granted to the
Premdent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 8lst day of March, 1060, n
respect of ‘Ministry of Commerce
and Industry’ ”

Demanp No 2—Inpustrixs
Mr Deputy-Speaksr: Motion moved

“That a sum not exceeding
Rs. 27,22,30.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst dsy of March, 1960, in
respect of Industres’”

Demaxp No 3—Sarr
Mr Deputy-Speaker: Motion moved-

“That a sum not exceading
Rs. 68,07,000 be granted to the
President to complete the sum

payment during the year ending
the 31st day of March, 1960, in
respect of ‘Salt'”

Demanp No 4—CoMmERCIAL  InTEL-
LIGENCE AND STATISTICS

Mr Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs T7446,000 be granted to the
President to complete * the sum
necessary to defray the charges
which will come in course

R

payment during the year ending
the 81st day of March, 1960, in
respect of ‘Commercial Intelli-

gence and Btatistics’ *
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Dzmawe No., 5—Mmcmiavmovs Dy-
PARTMENTS AWD Exrmneroms uwogm
THE Minmrey of COMMERCE Awp
InvusTRY.

Mr Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,85,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and Indus-
twru ,

Demarp No. 107—Carrrar OUTLAY oF
THE MiwstRY orF COMMERCE AWD
InvUSTRY

Mr Deputy-Speaker: Motion moved

“That a sum not exceeding
Rs. 14,80,90,000 be granted to the
President to complete the sum

payment during the year ending
the 31st day of March, 1960 in
respect of ‘Capital Outlay of the
Ministry of Commerce and In-
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Secondly, a spokesman of this Mi-
nistry has said to a correspondent of
the Hindu as follows. He has given
the cost of gproduction in the two
countries, The industrial correspon-
dent says that the efficial sources told
him:

“On the basis of the financial
and other details of collaboration
supplied by them, the cost of pro-
duction worked out to Rs. 450 per
kg. According to Mercks quota-
tion, it worked out to Rs. 287
per kg. This big difference sup-
ports the official contention that
the decision to join with Mercks
has been taken on merits.”

The question before wus is this.
Does this contention and claim tally
with facts and truth? The facts have
been stated by Maj. General Sokhey,
who is considered to be an authority
on this subject, in his letter which
he wrote to the Hindu on Tth Apn],
1959, and I will read a small para~
graph from that:

2

“But the figures for the cost
production of streptomycin of the
Soviet project, given in the last
but one paragraph of your cor-
respondent’s report, are not to be-
found in any document. I
fore, quote the correct figures.
The Report of the First Team of
Soviet Experts submitted in May,
1958, on page 200 of Volume 2,
gives the tentative cost of pro-
duction as Rs, 500 per kilogram.

pe possible to sell streptomycin 1n
pndia. Due to technological advane-
&5 the cost of production which was

jncorrect figure and is not to be found
jn any of the documents—came dow=s
40 less than Rs. 157 in 1858. This s
got surprising because our own ex-

glso I would like
garlsraph from the same letter which
#ould throw a flood of light on this
fhmm. Major General Sokher

AYS:

“] have had an interesting ex-
perience myself which your read-
ers would like to know. In my
project report for the manufac-
ture of penicillin submitted to the
Government of India on Januflty
14, 1947, after my deputation
abroad, the capacity of the pro-
posed plant of 8 fermenters of
5,000 gallons usable capacity each,
was shown &t 1‘2 million mega
units a ‘year. When I revised
this project report in October
1948, after my second deputation
abroad, I gave the capacity of
the same plant as 40 million
mega units a year. Later on,
when this project report was
adopted in the World Health Or-
ganisation in July 1951, for an
agreement between the Govern-



1160 Demands  CHAITRA 25, 1881 (SAKA)

ment of India and the World
Health Organisation for the con-
struetion of Hindustan Anti-
biotics, the capacity was shown
a8 9 million mega units for the
same number of fermenters. Later
stlll ie. in 1055, when the plant
started functioning, the Expert
Committee of Scientists appoint-
ed by the Government for Hin-
dustan Antibiotics in 1054, gave
the capacity of the plant as 18
million mega units for 6 fermen-
ters, and 30 million mega units
for 10 - fermenters a year. So
during the period 1847 to 1955
the capacity of the same plant
had risen 15-fold, thereby reduc-
ing the cost of production to less
than one-twentieth.”

14 hre,

Now, Sir, I will pass on to another
important point which arose in the
course of discussion, It was regard-
ing the clause of secrecy. This clause
iz clause 11A in the agreement. 1
would like to draw the attention of
the House to the important ingred:
ents of this clause before I comment,

First of all, obviously it provide.
that the kmow-how, the process and
the culture must remamn secret. It
also provides for our scientists to be
screened by methods approved by
Mercks. Thirdly, 1t provides that
the know-how must be used only in
the plant constructed under this
agreement Sir, the Minister shift.d
his ground of justification from time
to time, and he shifted it thrice
during a month and a half. On 23:1d
February he justified this clause by
saying that it was a normal clause in
the agreements which the Govern-
ment have entered into. On Gth
April, when I point out that the So-
viet Union which had offered to set

for Grants 11606
about what he utters, I do not know
whet?terinthehutdthedehtehe
said it, But what he zaid was a nega-
tion of facts.

willqlw’ g.it;’e in this connection, I
quo authority of Major
Gereral Sokhey. He says:

“In regard to the worst feature
of the agreement, the imposition
of secrecy on scientific workers
by Mercks, it may be mentioned
that on behal? of the Soviet Ex-
pert team, India Government had
been informed in writing that the
Soviet authorities did not desire
any secrecy t0 be observed re-
parding any know-how that the
Soviet Union may be suppiying
for the manufacture of anti-
tioties or drugs in India.”

Trey had written to the Govern-
ment of India saying that they dil
not observe secrecy. The letler was
written by General Sokhey on behaia
of those who were negotiating for the
piant. He further says:

“The Soviet Government not
only did not desire any secrecy
regarding their strains, but had
actually in 1856 sent through
tneir Ambassador four bottle: of
cultures of the strains of the
mould for the preparation of
penicillin, and in fact Hindustan
Anti-biotics is now making its
penicillin from this Soviet strain.
Then again in 1957 the 3oviet
overnment sent through me six
fresh strains, with instructions Inr
their cultivation, for the m-nu-
facture of albomyecin, aureomyein,
achromycin, terramycin, erthro-
mycin, streptomycin and pen:il-
lin—in fact strains for the p-o-
duction of all essential anti-
bioties.”

Sir, when confronted, like these
facts by General Sokhey, the spokes-
man on behalf of the Ministry said
to the correspondent of Hindu that:

“As regards the objection to the
secrecy clause, it ig pointed out
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{Bhri Parulekar)
that in Soviet Russia itself there

recy.

1 would like to know which posi-
tion is correct. If the latest position
which has been taken by the spokes-
man of the Ministry is correct, I
would like to ask a question. Why
then did the Ministry accept a clause
which provides for secrecy? I would
like to ask another question. Will
he persuade Mercks to cancel it since
it is useless, the spokesmen of the

Ministry has said,—it is not the
Minister who has said it—when he
was confronted with the letter of
General Sokhey, that there is absolu-

There is another question. Assum-

ing for the sake of argument that the
Government, for whatever reasons,
were not willing to enter 1nto an
agreement with the Soviet Union for
setting up a plant for production of
streptomycin, even then my conten-
tion 15 that there was no need, no
necessity, no justification for entering
into an agreement with Mercks for
production of streptomycin, for the
simple reason that the know-how of
production of streptomycin was
available in the country. It was
available with one of the most emi-
nent scientists in the country, Major
General Sokhey. He had in 1952 and
also later helped three other countries
to pet up plants for the production of
antibiotics—I need not mention the
names of those countries because it
is irrelevant. But, Bir, the fact is
that his services were available to
these countries. Therefore, instead

APRIL 15, 1089

Sir, General Sokhey has the know-
how of producing all the antibiotics.
If the hon. Minister i interested n
it, he can copy out this book and get
all the antibiotics produced without
entering into agreement with any
foreigner. I have got it here. It is
not a secrett He got this from the
Soviet Union.

Shri Morarka (Jhunjhunu): Lay it
on the Table of the House.

Shri Parulekar: This 1s the only
copy. You can get it typed. You
can have all the advantage of it and
set up a factory for production of
antibiotics. - -

Bir, I will come tw the last but onc

point, and that is about the question
of royalty. He tried to defend it by
saying that the sum involved is very
small. He said that my figure, which
I had given as Rs. 15 crores, was not
accurate. He said that it may be
Rs, 30 lakhs or at the most Rs. 40
lakhs, I want to inform the hon.
Minister that he missed the crux
of the question. What was the crux
of this question?

Mr. Deputy-Speaker: The hon.
Member’s time ig up. He has already
taken 25 minutes. I think he will
appreciate my difficulty.

Shri Parulekar: I will finish as
quickly as possible. The question is
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not whether the amount wnvolved is
Rs. 40 lakhs or Ra, 1'5 crore, but the

low zate of two and a half per cent
royalty® In this connection, I would
like to refer to g article which

Engwmeering
dated the 24th November, 1968 I
am quoting from that magazine

“Merck's fee 2 5 per cent of
annual sales for ten years This
1g surprisingly small, but some
observers believe it did help
pave the way for Merck’s entry
mto private (rather than gov-
ernment) operations N

That 15 why, Sir, they accepted such

I request the hon Minister to cal
culate the figure I have calculated
it On the assumption that we do not
producc more than forty-five tons per
year during the next ten years and
that the production 1s sold in India, the
figure of royalty comes to Rs. 1,12,25,00
If the hon Mnister works out the
figures he will come to know that
this 1s correct I do not want to take
more tune of the House on this pont,
but I wish to stress one important
pomnt, and then finish What 1z the
objective of entering into an agree-
ment like this which 18 not 1in the
economuc nterest of the country
Now, the reply to this point 13 con-
tained in the very same article to
which I made a reference earier On
the top of thig article there 15 a
photograph in which we find the hon
Finance Minister, Shra Morarj: Desa,
shaking hands with ithe President of
Merck, Sharp and Dohme Interna-
tional Company We #ind the fol-
lowing words printed under the pho-
tograph

“Much negotiating took place
government and
men befors Marck's Indian ven-

for Graniz 116t
ture got a green hght As final
steps take place 1 India, Merck
International head Antonie T
Knoppers meets Indian Finance
Minister Morar); Desal at a lun-
cheon given in honour of the
Mimister 1n New York Looking
on iz Wilham F Bramstedt, who
15 board chairman of California
Texas Oil "

So, we find that the green Light waa
given by Shn Moraryy Desai We
thought that the prominent role had
been played by th~ hon Minister of
Commerce and Industiy We now
learn that we are nustaken His
role 13 only secondary and the pro-
mment role was played by Shn
Morar): Desm1  The article goes on to
say

“Drug officials started looking
at India about two years ago, just
as the Russians began a big push
to have India freed from the de-
pendence on Western chemicals
and pharmaceuticals Soviet engi-
neers, loans, and all else needed
would be provided if the Indians
would take USSR help and
build the state-owned indus-
h‘y n

And then you find the
words

followng

“Fortunately for the Free World,
Merck and other US and West
ern drug and chemical firms have
not been 1idle mince”

Then comes the most interesting
paragraph

“Merck’s efforts have helped in
part to stall this Soviet offensive,
however, Knoppers fully admuts
that eventually some products in
this area will be produced using
Russian knowledge and ayd But
the original Soviet offer, which
was all-embracing (and some-
what obsolete technologically,
some say), is shelved, and the
Indian pharmaceutical 1ndustry
will not be a government mono-
poly ™



1617 Demands

[Shri Pandlekar)
. Then comes the following sentence:

“As far as political implications
for the future, Knoppers hopes
that ‘our performance in India i
80 good that any love affair with
Russians becomes more platonic’.”

So, it appears that Shri Morarji
Desai appears to be at the bottom of
this agreement (An hon. Member:
And at the top of it). No. He cannot
‘be both at the top and at the bottom.
Now, he did not give any hint to this
nmagazine not to print anything which
would embarrass him. That is why
thig has happened. With these words
I conclude, and I thank you for hav-
dng given me some more time.

Shri Morarka (Jhunjhunu): Mr.
Depuiy-Speaker, Sir, I am grateful to
you for calling me to speak at this
early stage of the debate in which
-we are discussing Grants of this most
important Ministry. 1 consider this
Ministry to be a very important Mi-
nistry—because except for iron and
steel, the entire industrial develop-
:ment of the country comes under the
purview of this Ministry. The entire
foreign trade also comes under this
Ministry. This Ministry gives grants
and loans for the development of cot-
tage and small-scale industries. This
Ministry gives loans to wvarious estab-
lished industries for renovation and
rehabilitation. The two important in-
-struments of development and control
so far as the private sector is con-
cerned, are also administered by this
Ministry. I refer to the Industrial
(Regulation and Development) Act
and the Companies Act. The activi-

ties of the private sector are policed -

by the Government through these two
instruments. The size and ramifica-
tion of this Ministry can be gauged
from the fact that this Ministry has
under its control, 18 corporatious, 19
statutory and advisory committees, 15
independent boards, 29 councils, 7
panels and 4 commissions, 92 in all
In these 92 bodies, there is a member-
ship of about 1475 out of which 75
-seats are occuvied bv the hon. Mem-
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bers of both the Houses of Parlia-
ment.

Mr. Deputy-Speaksy: As the hon.
Member also present thera?

Shri Morarka: No, SBir. I am not s
fortunate. The year under review
has been a year of great achievement
for this Ministry. I want to give
three reasons in support of my claim.
One of the biggest project in this
country, namely, the 300 crore Heavy

Corporation was launched
during this year. This Corporation is
going to build heavy machines ete.

g
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eighty thousand
tons of equipment per year. It would
embark upon the manufacture of most
of the important machines, such as
equipment for our steel plants, min-
ing industry etc. and other heavy
machineries.

The second important Corporation
which made progress during this year
is the Heavy Electricals (Private)
Ltd., at Bhopal. This again is a
Rs. 45 crores project and in the first
phase we are going to spend Rs. 28
crores—Rs, 21 for the project itself
and Rs. 7 crores for the township.
Ultimately, it is going to employ
10,000 people. Here, I would like to
ask only one question of the hon.
Minister, and that is about the total
production in this Corporation. It
appears that after spending Rs. 28
crores our annual production is going
to be only of the value of Rs. 6 crores,
and after spending Rs, 45 crores, when
the scheme would be fully completed,
our production is gofng to be of the
value of Rs. 12 erc¢'es per year. I
would like to knpw whether econo-
mically it is a sovad proposition or
it will be in the long run a profitable

_ venture,

The third important Corporation
which was given the impetus during
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a lot about the antibiotics. I
not an expert to answer him on
‘cins’ which he pointed
borne out from the papers he
showed. I would lke to examine,
however, this Corporation purely from
the commercial point of view. The
installed capacity of this factory, 1
am told, is # million mega units per
year. Last year's production was
2903  million mega units, and
at present this factory is producing
about 5 million mega units per
month, that is, 60 million mega units
per year as against the installed capa-
city of only 2 million mega units,

Shri Harish Chandra Mathor: Is it
a miracle?

Shri Morarka: It is certainly very
very surprising. The cost of produc-
tion has come down from 27 annas in
1958-57 to 21 annas in the year 1957-58
and now it is only 9 annas in 1858-58.
The profits of this company which
were only Rs, 57,000 in 1056-57 are
now over a crore of in the
year 1958-59. I think we can say
that the performance of this Corpora-
tion was better than what anybody
conld have expected.

* Take another Corporation, the Hin-
dustan Machine Tools. Here again,
the production has increased. The
cost of production has gone down.
Employment has increased and the
profits have also increased. The pro-
duction increased from 185 machines
in 1956-37 to 542 machines in 1958-59,
and the profits of this Corporation also

44
s
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increased, and they came to about
Bs. 43 lakhs. The most important
point in connection with this Corpo-
ration which we must remember is,
the selling price of this particular
machine called 1,000 MM in this
country today is Rs. 20,500 per
machine. The landed cost of a simi-
lar machine in 1India today is
Rs. 40,500. Even the cost of produc-
tion in other countries is not less than
Rs, 32,740. That means we are pro-
ducing this machine in India today
even at much cheaper prices than
what other countries produce.

I would take up one or two more
Corporations to support my claim.
Take Sindri. In Sindri the remark-
able thing that has happened during
the last year is that its production
capacity has increased by 60 per cent
and the net profits have been main-
tained at Rs. 1'56 crores in spite of
the fact that there has been an in-
creased contribution of Rs. 123 crores
to the Central Fertiliser Fund as=
against Rs. 30 lakhs for the previous
year. The cost of production in this
factory has been steadily going up,
and 1 understand that it is now some-
where near Rs. 280.

Against this background we have
to consider one or two points which
I beg to submit. The first iz that a
contract was entrusted to Messrs Mon-
tecatani of Italy for the expansion
work in Sindri Fertilisers. This firm
has delayed by 11 months the com-
pletion of this work. The agreement
with the firm provides a penalty of
Rs. 10,000 for every day’s delay.
According to that we are entitled to
recover from this firm about Rs, 30
lakhs to Rs. 33 lakhs. I hope that
the Government would take up this
matter seriously and would not allow
the firm to get away with some ex-
cuse or other but that they would
recover the money.

The second point which I would
like to make here is that even though
six months have passed since the work
was completed—it was completed in
October, 1858-—yet, the plant has not
been commissioned. I hope that when
the Minister gives Wis reply he would
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dustries, but it looks rather sur-
g that a new industry hke Sin-
‘ertilisers should cost us about

lakhz every year by way of
machinery,

point I want to make in
tion iy this, Sindri is 1n-
a lot of unproductive expen-
i1:- has built a railway sid-
a
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building a road and it is
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paper but I hope the Government
will take due care and overcome that
difficulty also.

So far as the private sector is con-
mmmmm

a very understandable and readable
form. From this it appears that the

‘total value of production has increas-

ed from Rs 238 crores in 1951 to
Rs. 364 crores in 1958. Particularly
the production of light
industries has increased in value from
Rs. 15 crores to Rs, 52 crores and the
value of industrial machinery has in-
creased from Rs. 11 crores to Rs. 9
crores. The Minister hag frankly
mentioned that 22 1ndustries have
suffered a setback so far as produc-
tion is concerned. Most of these have
suffered a setback not because of any
lack of enthusiasm on the part of the
Government but because there was
less demand. Only a few industries
which depended solely on the supply
of raw material from foreign coun-
tries showed a slight decline in pro-
duetion.

As I said earlier, there are two
important instruments in the hands
of Government for controlling the
private sector, viz.,, Industries (Re-
gulation and Development) Act and
the Companies Act. Regarding the
first. while the total industrial pro-
duction in this country has increased
satisfactorily, the administration of
the Act has failed in two material
respects. One is, 1t has not stopped
the concentration of economic power
m the handg of a few people. Secon-
dly, it has completely disregarded all
regional considerations, which was one
of the main considerations behind our
Industrial Policy Resolutions. Even
now, we find a great disequilibrium
embedded in different regions of this
country in regard to industrial deye-
lopment. Some areas are overcrowrd.
ed with different types of industres,
mwhile others are still starving indus-

11616
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Talling about the Industries (Re-

port on the admmistration of the
Companies Act. If you look at State-
ment No 9 in this report, you would
notice that inspectors were appointed
Yor mnvestigations into the affairs of
«certain companies as early ar 1951 and
agaan 1n 1955, But some of the
mnspectors have not made their reports
and 1n other cases, the 11spectors
have submitted their reports, but
thoge reports have not been consder-
ed by the Government and no actian
has been taken; and, now we are in
the year 1959, I think this state of
affairs requires a hittle looking into

Comung to the system of managng
agencies, this report tells us that out
of 1809 new compames which were
floated during the years after this
Act came into force, only 31 compa-
nieg applhied for the managing agency
system and out of those 31, permussion
Was given m respect of 21 companies
only As agamst that, during the

agencies. So, i1t 13 quite clear that this
system 1s losing 1ts glamour and popu-
lanty with the entrepreneurs and
Indien  industrialists Under the
Indian Companies Act, Government
must examine certain industries ana
find out whether this system 15 to be
continued or discontinued in some of
the findustries. This was the assu.
rance given by Shr1 C D Deshmukh,
the then Finance Minister, who was
in charge of this Bull. I do not think
any such examination has taken place
yet I do hope the hon  Minister

Demands CHAITRA 25, 1881 (SAKA)
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would take earnest steps to have this
assurance implemented.

Secondly all the existing managing
agencies would come to an end om
16th August, 1960, under the Com-
panies Act. In order that there may
be no sudden jerk in the manage-
ment, I plead that the Government
must start talang action night from
now. Then again I fell that so far
as the supervision of this law over
Government companies and corpora-
tions 18 concerned, it 1s very weak 1
have gone through various reports sub-
mutted by these statutory corporations
and companies and I find some of
them contaiung scathing cnticsm
and remarks from the auditors of
these corporations. Yet I do not find
any action taken by the Company
Law department m thiz regard
though 1t 18 otherwise so efficient.

About foreign trade, I must confess
frankly that I cannot pretend to hide
my disappointment at the way our

competitive abillity to export and so
on Yet, I think the steps taken by
our Government and our export pro-
motion department in particular, are
not enough, they have not
substantial results, so far
greatest fall in export trade has been
m textiles and manganese ore In
textiles, the reason is world compet:-
tion In manganese ore, we are told
it 18 because there was slump mn the
steel industry ;n  other countries.
About manganese ore, my grievance
against the Ministry m, that even
when America wag prepared tc buy
our manganese ore and to enler into
a barter trade agreement with us, we
tock as many as 18 months to come
to  a definite agreement., During
these 18 months, the price of wheat
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his reply, the hon. Minister would
clear thiz misunderstanding from the
minds of the public and say why the
Government took an unnecessarily
long time in concluding that agree-
ment.

While on the subject of manganese
ore, ] must mention another point.
When there wag stagnation in the
demand for manganese ore all over
the world, here in India w: increas-
ed the raillway freight on manganese
ore in some cases by 40 per cent
There has been a demand from the
trade for = reduction in this railway
freight. The matter is under consi-
deration; the hon, Minister bas
given us assurances from time to
time. But by the time our Govern-
ment takes a decision, thosa foreign
purchasers would have got their re-
quirements from somewhere else.
Unnecessary delay is dangerous in
everything, but in matters of foreign
trade, it is fatal. TUnless steps are
taken in time and some he'p 18
given, it would become absolutely

meaningless.

The Government is worried natur-
ally about trafficking in import and
export licences. It is a common
complaint that the persons to whom
the licences are granteq do not ex-
port or import themselves, but they
sell away their licences to others. I
think this difficulty can be got over
if the Government makes a condi-
tion that within a certain time, the
Government would have the right to
requisition the goods by paying a
fixed percentage of profit on the
cost of thosze goods to the exporter
or importer, ag the case may be. I
think this requires a radical remedy,
because it is becoming a very deep-
seated malady. Even the Govern-
ment organisation—the State Trad-
ing Corporation—could not resist
the temptation of indulging in this
method of easy money. In
case of of the export licen-
given to tate Trading Cor-
tion it to terms with pri-

:
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vate exporters and charged a per-
centage on the sale of those goods
There are many complajnis mada
about the State Trading Corporation.
Maybe it does not come up to the
expectitions of the people in the
senge that it has not developed the
export-import trade to the extent
we wanted. But if you look at the
financial results of this Corporation,
which has a paid-up capital of Rs. 1
crore, it has made a profit of
Rs. 2,83,00000. It is a brilliant per-
formance, according to me. What-
ever the other complaints may be
against this Corporation, they will
have to be viewed only against this
background.

8ir, I thank you again for calling
me.

Swami Ramananda Tirtha (Auran-
gabad): I would not have ventured
to participate in the discussion on
tne Demands for Grants of the
Commerce Ministry if I had not
something to say about matters of
policy. Before I do that 1 would like
to deal with the planning and
method of industrialisation of our
country, Sir, while going through
the literature that has been supplied
0 us one gets an awareness of the
big task that lies before us and also
the stupendoug nature of the entec-
Prise we have to deal wita. The
Country, its size, its population, all
require big effort and, therefors, it
is but natural that in pursuing this
task certain lapses are bound to
OGccur. We have to rectify those
lapses and push the countrv forward
So that the objective in view may be
accomplished.

We have to remember that we have
build up an agro-industrial eco-
in a democratic way. The pace
bound to be slow. But we hav:

E&’
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These three have to go together We about co-operation and co-opers-
cannot leave one and seize the other tives. We have given our careful
two. Theﬂf'::l- it is 1"::7 difficult thought to co-operative jont farm-
“mmn;?nzm;mmm- ing. Well, it has to extend itself to
m"’:: I the industrial sector also Even, as
When we look to the Digness of the It 8tands today, we have ot some-

nical personnel who have put thewr
shoulders to this task, and it is ia the
fitness of things that {his House
passes a glowmng tribute to their en-
deavours

The dlﬁcu_lt!tl have been nany
The foreign exchange difficulty con-
tinues to be there Exports seem to
have shown an upward trend Im-

All the same, 1t 1s difficult to say if
we could have made the progress
that we have achieved 1if financial
ald from friendly nations had not
come forth in reasonable quantities
Well, that shows that even other
countries are interested m the eco-
nomic development of India, because
we are wedded to democratic
methods India bemng the biggest
democracy, the hope of the future

In this regard 1 have to say a few
words about the employees who have
also played a notable part m the
building up of our economy and the
industry The year under review

thing ke 15333 co-operatives, out
of which 50 per cent, that i= 7,888
come from the handloom sector In
thus connection, I have to iive one
suggestion The Prime Minster was
pleased to say when he opened the
discussion on Community Develop~
ment ang Co-operation, that m the
co-operative block 1t 15 not the de-
fects 1n the co-operative law, as the
defective manner in which it 13 im-
plemented, that stands in the way of
the smooth growth of co-operatives.
The defect in the law 1s also there
and the manner in which it is 1m-
plemented 15, if put mildly, disas=
trous Wherever we go and look
into the affairs of the co-operatives
the complamnt 13 that the officer or
the person in charge of the affair
goes more to control than to belp,
and there are impediments put mn the
way of the full growth of the co-
operatives

1 am mentioning this because the
entire future of this country now
depends upon the success of the co-
operatives 1n the agricultural as well
as In the industrial sector. K iz a
new social pattern and if the admin-
istrative personnel do not catch up
that spint and go in  the same old
way as if they are somebady to
dominate and not to serve, well, the
responsibility for the failure of the
co-operative movement and the
future of the country will squarely
rest on them Let us not allow that
disaster to happen and let the ad-
munstrative personnel, catch some-
thing of this fervour of a new soclal
order that has come over India, or
which we at least hope to evolve, by
these co-operatives.

I am glad that a wise policy has
been followed, so far as collabara-
tion between heavy industries and'
small industrial units are concerned.
At a later stage 1 shall have some—
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This book that has been supplied
40 us, that is, Collaboration between
Heavy Industries and small indus-
trial units, gives ample advantages,
-enumerates so many advantages of
this collaboration. I wish that this
same policy is extended to other sec-
tors also.

The Report says that so lar as the
les are concerned, there hasbeen
and that perhaps it is due to
off-take., At the same time it
mentions that the handloom sector
shown some remarkable im-
provement. In this regard I bhave to
say apfew words. I do not kmow
whether the policy of the Ministry 1s
«lear on this point. Are we going to
allow a free competition, a cut-
throat competition between different
sections or different industries which
#0 to produce the same article? The
mills are there. Handloom is there.
JKhadi is there. Look to the em-
potential, loock to the
of production and also look
e rocial justice that they are
to mete out. If you say, ‘“We
increased production and ,we
not care for social justice or em-
ployment”, you will fail and fail
miserably. And with this failure,
democracy will also fail because the
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with-the principle, what is the idea
behind this policy of introducing
powerlooms? Bo far at least there
has not been a convincing answer, If
you want to generate forces simul-
taneously one against the other, the
weaker one will die. The powertul
machine will survive and the hand-
mill will vanish. Therefore let us not
set machines against the human
hand.

In the Khadi ang Village Indus;
tries section, figures quoted, so far as
the distribution of Ambar Charkha
i 1,84,339
distributed
and 2,14671 familles have been
benefited. This is a small achieve-
ment. 1 quite agree with the stu-
pendous nature of the task, Hut with
small capital and with utilisation of
the manual power that is amply
available in this country and with-
out which you cannot look forwerd,
you will be able to meet the require-
ments of this handloom sector. If
there are any defects in the process
of khadi, particularly, Ambar
Charkha, I would like to mention for
the information of hon. Members that
it is a very stupendous organisation.
It is not that textile mills have been
installed in a particular place. It
covers a large area and hundreds of
villages and almost every family in
the villages. You have to guide,
control, instruct, supervise and take
care of every single ple that is given
by the Government under the Khadi
and Village Industries Commission.
Therefore if the results achieved are
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mot spectacular, it is in the nature of transgress the time that has - been
the enterprise that the results will &ven to me. I am speaking om
be slow, but they are sure. I can say behal?! of hon. Dr. Aney who is not
with a certain amnount ol experience here, If he would have been here,
Saving worked in the Khadi and he would have himself made the
Villags Industries enterprise for the Pita. In Berar, I am given to under-
lgst seven or eight years and being @and, there are four mills which
wery closely associsted with it that bave closed down throwing out of
Ambar Charkha if given tn  those uamployment ten thousand workers.
who need it and who could handle Mndel Mills of Nagpur has not pub-
it properly gives full employment. I lshed its balance sheet. There are
tave got instances to show, which charges of mis-management. They
the hon, Minister for Commerce and sy that there are so0 many things
Industry has himself witnessed at whuch go in the way of smooth run-
Hydeubad,thltitemgivenl.sw mhg of the mill and, therefore, the
day if Ambar Charkha becomes a mill has to be closed. It is a serioas
family thing. That is not a small Proposition =0 far as that area is

amount 1n a rural area. Therefore
fet us not mimmise. Do not put
Ambar Charkha or the traditional
charkha face to face with your
machine, textile industry or the
powerlooms, Let us not bring them
as opposed to one another. Let us
reserve the respective fields and
categories of yarn, mill, handloom
and khad:. Then all the three will
survive. Let us have an integrated
spproach for production So far as
employment potential and social jus-
tice 15 concerned, let us have a
planned way of developing this tex-
tile industry.

I have to say one thing more and
that 1s that Ambagr Charkha removes
the class conflict There Is no em-
ployer ang there is no employee The
mstrument of production is owned
by the worker himself. And that is
a great social change which the
Ambar Charkha will bring about It
eannot be brought about bv a tex-
tile mill. Here the worker becomes
the owner ‘Therefore a new social
erder can be evolved on the basis of
Ambar Charkha, Therefore it is not

. khairat or chanty that you are
giving to the khadi and village in-
dustries. It is vital for your
economy.

Member's time is up.

Swami Ramanands Tirtha: Only
one minute more. 1 do not want to

50 (Ai) LS.D~—8.

Shri Jadhav (Malegaon):, I am
very much thankful to vou for giv-
mg me an opportunity to -peak on
the Demands for Grants relating to
the Commerce and Industry Ministry.

While moving my cut motions
Nos. 1986 to 1999, I would first like
t0 make some general observations
about the present picture of com-
Mmerce and ‘ustry in our country.

The Ministry is being handled by
very able persons with knowledge
ang the know-how of things. I am
thankful to the Ministry for provid-
ing sufficient information on all the
varjous activities. But the annual
fehort which has been circulated
lacks some of the most important
details and data which ought to have
been given,
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The report sdmits that the Minis-
try had to face many serious prob-
on account of the deterioration
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Iasge industries. But, even then, the
progress iz very slow in the estab-
lishment of the industrial estates

, There are
grants to help the small-scale indus-
tries as such and credit faeility is
also very much lacking,

After going through the report, I
feel it is necessary to make some
general observations on the indus-
trial policy of Government. Then, I
shall try to deal with the cotton tex-
tile in8ustry, and if time permits, I
shall try to point out some of the
schemes

India is the second largest country
m the world, whose lation s
about 398 million; b she is poor,
very poor, in terms of per capita in-
eome. The country has very few
rich people end many millions who
live on the verge of starvation. Our
foreign trade has also been low in
wvolume in relation to our national
fncome. Our exports represent
approximately lesg than 6 per cent.
of our national income and imports
more than 8 to § per cent -

APRIL 15, you0

' for Grants 11628

Taking into consi@leration the live-
lihood pattern of our country, the
agricultural population is more than
270 millions, and the non-agricul-
tural population is about 120 million.
Out of these, nearly 85 per cent. live
in villages.

OQOur country is economically most
under-developed. It iz said that the
central objective of public policy and
of national endeavour in India since
Independence has been the promo-
tion of rapid and balanced economle
development, but actually, it is not
being attempted at.  The First Five
Year Plan finally approved did not
deserve to be regarded as a plan. In-
GUSLTE! TEPELRTIETS WS

as largely the responsibility of the

ivate sector. The Plan could not
laim to be employment-oriented,
nor did it deal with the problems of
equitable distribution of national in-
come and of provision of social secu-
rity for all citizens. The peasants
band workers who form the bulk of
the Indian community were not
benefited much by the increase in the
national income, The Directive Prin-
ciples in our Constitution require the
State to direct its policy towards
securing among other things, that
the ownership and control of tne
material resources of the community
are so distributed as best to subserve
the common good, and that the
operation of the econmomic system
does not result in the concentration
of wealth and means of production
to the common @etriment. The hon.
Member who preceded me has also
stressed this point.

The Plan completely ignored these
directives so far as the large-scale
industries were concerned. Indus- -
tries in the private sector defined
planning. Instead, they say that it
was only the private sector that had
succerded, Here. I would refer
to the speech of Mr. Podar
who said last year that the business
community has repeatedly assured
Government that it has fully pledged
itseif to plry an effective part in the
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development of the country, amd
indeed the success of the First Plan
was largely due to the contrbution of
the private sector. It is really one of
the eighth wonders of the world

For example, the sugar factories
fauled to utilise the sugarcane produc-
ed in the country They harassed the
agriculturists, while making payments,
they deducted deposmits from the cane
prices as a guarantee to supply sugar-
eane They did not pay proper prices
to the agriculturists This has caused
considerable harassment to the cane-
growers Government have not come
forward to give any protection to the
agriculturists The sugar factory
ewners are makmng fabulous amounts
of "protifs 1" may here refér to the
statement made by Shmn Kasturbhaa
Lalbhai who said that the sugar fac-
tories are making profits to the extent
of 20 per cent

The second example 15 of the cotton
textile industry It has not at all
co-operated with Government in the
successful implementation of the Plan.
They are doing this under the guise of
accumulation of stock, insufficient
crediat, taxation, labour strikes and so
many other excuses And Govern-
ment run to the help of this industry,
reduce the excise duty, once, twice and
thrice, but with what results?

The Second Five Year Plan has
accorded high priority to industriah-
sation As a matter of fact, the
Second Five Year Plan ought to have
been a balanced Plan It was expect-
ed that the public and pnivate sector
must have functioned in unison and
been viewed as parts of a mngle
mechamism  Unfortunately, the pri-
vate sector has tried its level best to
see that the public sector fails and
there 15 no advance made 1in the
decentralisation of industry

‘The Indusirial Policy Resolution of
1048 emphatically emphasized the res-
ponsibility of the Government of India
in the matter of promoting, asmsting
and regulating the development of
andustry m the national interest The
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Regolution was reviewed in 1956 and
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Placed before Parhament As the
l‘uoluﬁon puts it*
“The adoption of the sociahist

pattern of society as the national
objective, as well as the need for
planned and rapid development,
require that all industries of basic
and strategic importance, or in the
nature of public utility services,
should be in the public sector
Other mndustries which are essen-
tial and require investment on a
scale which only the State, m pre-
sent circumstances, could provide,
nave also to be m the public sec-
tor The State has, therefore, to
assume direct responsibility for
the future development of mmdus-

tries over & wider area”

The Resolution has classified indus-
;"’la Into three categories As far as
“an see, the categories have not been
Ploperly framed The prime consi-
tion determuning State policy for

thy, whole industrial fleld 1s the pro-
Mition of rapid development in keep-
with the over-all objectives In a
©Oyntry hke India with vast distances
Ny a large potential market, the
:emandl ought to be met through pro-
Ustion 1n efficient, decentralised umits

Location of industries 1s also very
m . rtant No attention has been paid
et doing away with the regional dis-
Parties and State dispanties mn the
b".auun of industries

burs 15 a country of ample man-
POger Labour is plentiful The First
83 well as the Second Plans were
€8, med to be employment-oriented,
:e“! unfortunately, employees are

ing thrown out of employment by
'h'e cotton textile industry, the autc-
MGhle industry and so many other
':'ﬂ‘lustnem, without any excuses No

orts are made to see that employ-
MEnt potential 18 created mn the
V&0us industries

be{here 18 no proper co-ordmnation
ween the dufferent Mmistries of the
Gowernment As ours 18 an agricul-
UL} country, the pnmary necessities
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of the agriculturists ought to have
been taken into consideration. Pandit}i
says;: “l am not interested in excuses
for delay”, and he further adds: “I am
interested only in a thing done”. Do
the Ministers care for what our Prime
Minister says and expects them to da?
Panditji also unfortunately has never
cared to see that there is np delay in
things done as expected.

The time has now come to see that
the claggification of the three cate-
gories of industries which it has been
admitted was not rigid, 15 changed
taking stock of the present situation.
It 13 high time now to see that the
disparities in income and wealth are
reduced, private monopolies and ‘the
concentration of economic power in
different flelds in the hands of small
numbers of individuals is prevented

Government has taken a right step
1o put ceilmgs on agricultural incomes
by having ceilings on land holdings,
and also by trying to implement the
experiment of co-operative farming
which 1s going to be beneficial to the
agriculturists if properly implement-
ed. Even the hon. Member who pre-
ceded me has stressed this pomnt. At
the same time, Government will have
to see that there is ceiling put on
urban incomes

An effcry was made by some of the
Members of the Congress in the
Nagpur session also. A written memo-
randum was also presented that there
should be a ceiling on urban incomes,
but 1t was not cared for.

What effect will this create among
the agriculturists who form the bulk
of the soc.ety? They will say that
Government dces not care at all for
the agriculturists, and has a partisan
attitude towards the moneyed people,

the capitalists. What makes them so ~

cannot be expected to be told here.

The ceiling on urban incomes can be
had by socialising the basic amd key
industries and  decentralisation of
industries and giving incentives to

Demands APRIL, 15, 10%
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cq-operatives in this sector also. Some
of the problems that
urbanisation tends to create will be

hubnmmde,hut:ltisqulte
negligible.

Inapumphletthnthuhemmem-

the hon. Minister Shri Manubhai Shaa
in his Foreword says:

“An impression still persists in
certain quarters that in order to
develop a country industrially,
only the large-scale industries
necd be encouraged Examples
on the other in highly industrially
developed countries like the
U.SA, Japan and China clearly
show that the small industries
have also a very significant and
important role to play in the
national economy of a country.”

I do appreciate his views and 1 expect
that he tries his level best to bring
this into actual practice

He adds

“For mnstance, in the US A, 90
per cent. of the manufacturing
establishments employ less than
100 persons (mostly less than 50)
Simularly, about 40 per cent of
the .workers 1n Japan are employ-
ed 1n small establishments with a
total workers strength of less
than 30 each, and these small
are responsible for about 25 per
cent, of the total national output
in value This has been possible
on account of a pattern cf inter.
dependence under which the small
units in those countries primarily
function.”

Are we serious about trying this
experiment here?

After the completion of the Second
Plan, if the projects that are in hand
are completed according to schedule,
we will have ample electric power,



Shri V L Mehta has remarked-

“It is not only the crowds in the
streets who shout slogans”

(Their slogans are not cared for, they
are not heard)

“For the past several months,
we have had dinned into our ears
the cries of ‘Industrialise or
perish’, and ‘produce or perish’,
the slogans emanating

—the slogans emanating not from the
mouths of Communists, Socialists or

any other party people or the average
man—

“ from the representatives
of the most well orgamused indus-
tries in the country Persons in
charge of these have reached the
highest income-tax slabs, but they
are not content with freedom of
enterprise guaranteed and with
credit and other facilihes vouch-
safed by the State "

“They expect incomes to soar tw
still greater heights, so that they
can compare themselves to those
belonging to similar categories in
a country like the United States
of America.”

Mr. Deputy-Speaker: The hon.
Member must conclude now,

Shr} Jofhay: I am the only Member
speaking from my Party.

for Grants 11634

Mr, Deputy-Speaker: How murh
more time would he expect?

Shri Jadhav: 18 minutes more

Mr. Deputy-Speaker: That would
not be posuble. After 20 munutes, I
have rung the bell He can have hve
more munutes.

Shri Jadhav: I will try to conclude
as quckly as possible,

The growth of production, which 19
claimed by industrial interests as thewr
single contribution to national pro-
gress, has not only not reduced dn-
parities but has accentuated them.
Despite the rise in the national incoms,
1t has been found that expenditure on
consumer goods has not risen corres-

pondingly

Now, 1 will deal with the textie
industry, covering all the aspects of
the dufferent sectors of this industry.
In the Report of the Second Five Year
Phn!orkhndxlndvﬂhnmdulm
in the allocation of production accord-
ng to Table No. 1, the position 1n re-
gard to the various sectors will be as
follows For the cotton mull sector,
5,000 milhion yards of cloth were ally-

ave peen 5,007 mullon yards Bu.
the production has gone down &
wull sector has not cared to mniwl

ed God knows why they have not
mstalled them. Then there is the
powerloom sectar, which is the most
neglected sector, Just now the hon.
Member who preceded me told tha
House that the powetloom seclor is
coming against the progress of the
handloom wsector. This is really a
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yards in 1958-59. What progress has
been achieved? The hon. Member
said just now that the progress has
been satisfactory. But what was
expected by us in this year? It was
expected that 2,025 million yards
ought to have been produced in the
handloom sector.

An Hon. Member: At the end of five
years.

Shri Jadbhav: It is in 1958-50—
annual progression of production by
the various sectors.

What about our Ambar Charkha?
What was expected upto the end of
1960-617 We expected 1,500 million
yards of Ambar charkha khadi, What
sort of progress is this? I think it is
nothing but Irish promotion.

The Minister of Indostry (Shrl
Manubhai Shah): I do not want to
interrupt the hon. Member, but he 18
adding one zero. 150 million was the
target at the beginning of the scheme.
It has been revised afterwards to 60
million yards. It was 150 million
yards, not 1,600 million yards. It has
been revised after practical experisnce
to 60 million yards,

;
2
E
§
:

S:
E
]
1
12

are we afraid? By and by,
see that either the mills are
ised or the quota allotted to
redistributed among the handloom
powerloom sectors.

il

was replied on 19th February, 1950—
to the tune of 20,18,000 tons while the
production from indigenous sources is
estimated at 7,78,000 tons. In 1957-58,
only 4,551,040 tons were imported.
There will be a total deficit of nearly
8-9 lakh tons. Efforts should be made
to see that there is more productiom
by setting up more factories,

There are some other cut motions
to which I wanted to refer, but as
time is short, I am not dealing with
them. I am thankful to you for
giving me thig opportunity.

1529 hrs
PETITIONS

ExCISE DUTY ON OIL PRODUCED BY PINTO
(woopEN) CHEEREUB



EXCISE DUTY ON VEGETABLE NON-ESSEW-
TIAL OILS

Skl B, C. Majht: I beg to present
a petition signed by a petitioner
regarding excise duty on vegetable
mon-essential oils,

—

DEMANDS FOR GRANTS: contd.
MinisTRYy oF CommzrcE ANp InDUs-
TRY—contd.

Shrimati Mafida Ahmed (Jorhat):
8ir, I beg to say at the outset that I
am neither going to comprehensively
review the annual report of the Min~
istry of Commerce and Industry nor
searchingly scrutinise their Demands.
I shall merely submit some humble
observations on a few activities of this
Ministry. There can be no two
opinions in this House that this Min-
istry has played an effective role in
implementing the avowed policy of
the Government of India in diverse
economic spheres. The annual report
shows that despite many difficulties
and shortage of foreign exchange the
Ministry of Commerce and Industry
has made all-round efforts to better
the industrial output and instal new
lines of production in many industries.
It is a matter of genuine pleasure for
me, and I believe that other hon.
Members of this House will join with
me in congratulating the Ministry for
its endeavour to change the industrial
face of India. Leaving aside the big
cities, the small towns and even wvil-
lages are today humming with indus-
trial activity and millions of hands,
formerly unemployed or under-
employed, are now engaged on gainful
employment. The Ministry through a

and we can confidently hope that in
the near future it will provide gainful
employment to more and more persons.
Here 1 wish to say something about
the quality, designs and colour sche-
mes of the handloom fabrics. I
understand that fashion experts of
some foreign countr es, where we are
interested in exporting our handloom
fabrics, believe that the quality,
designs and colour-schemes will not
have a wide appeal and popularity in
those counfries. For instance, we in
thig country like bold, red, green and
blue colours, but in Paris, New York
and other fashion centres the designers
and customers like faint, gentle
colours. So, I would like the Minister
to look into this aspect of the hand-
loom industry so that just by over-
sight we do not lose foreign markets
for our handloom products when pro-
duction is rapidly increasing. I am
happy to see that this Ministry and
all the State Governments have set up
a chain of emporia within the country
and a few important centres abroad
where specimen of the Indian handi-
crafts are displayed on a permanent
basis. Assam which has the umique
privilege of being the premier State

cane articles, wood carving, etc, But
I am sorry to say that these articles
of Assam handicrafts are not exhibit-
ed in the show cases of the Central
Government emporium in the capital
and I do hope that specimens of Assam
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bition of bamboo articles in New Dellu
a few weeks back. I am confident that
it the bamboo articles are adeguataly
displayed by our empaoria, this indus-
try will receive an impetus end the
manufacturers a steady means of
incame.

-

Now, Sir, I come to the small scale
industr.es. The Ministry has circulat-
ed a brochure on the programme and
progress of the small scalé mndustries
in the country. It gives a l:st of 127
schemes, a great majority of which are
already being worked out and the rest
are to be started soon. 1 find that the
list includes vanous kinds of tools and
equipment and consumer goods. But
I am surprised to note that in the list
there is no mention of tools and imple-
ments which the tea plantations need
very badly. Obviously, if the Govern-
ment of India would not encourage
the manufacture of tea plantation
implements within the country, they
will have to be purchased outside India
and that would mean a strain on our
foreign exchange. 1 shall, therefore,
request the hon. Minister to give a
thought to this essential item and
include it m the list of small scale
industries. This small industry for
manufacturing tea tools should be
extended all the aid which the Gov-
ernment normally give to other indus-
tries of similar type. In Assam, the
Co-operative Industries of Karanga,
which iz within my constituency, are
for the last few years manufacturing
some tools needed by tea plantation.
But the rate of production and the
variety of tools are limited and the
work on the whole iz handicapped
because of want of power, financial
aid, marketing information and
marketing facilities. Similarly, there
are &« large number of other small
industries in Assam which need to be
revived, rehabilitated and developed.
The Ministry already has an industries
information service. I wish to submit
that this service is vitally important
for the promotion of smmall scale
industtles and it should be fully
extended to all parts of the counfry
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{ncluding Assam so that the energies
% small entrepreneurs are usefully
4nd gamfully channelised.

The b cycle has been found to be a
Yuick and cheap means of transport,
barticularly in rural areas where the
beople are rendered immobile in the
Absence of a handy means of trans-
bort. I am happy to note that this
Industry has made good progress and
the increasing internal demand for
bicycles 1s being met. I should fike
to tell the hon. Minister that the
bicycle has not yet found its way to
Assam where I feel it 18 an imperative
hecessity. Either the manufacturers
b bicycles should make their products
Yvailable in Assam at prices prevail-
Mg in offier parfs of fndia or the
Government of India should encourage
Yome local people there to start the
Ynanufacture of bicycles and spare
barts. It will provide employment to

ple and a cheap means of transport

the student community, the offlce-~
goers and the peasantry at large.

Though I fully endorse the Govern-
nent’s policy in setting up drugs and
nllied pharmaceutical industries and
restricting the import of medicines,
yet I am to say that I find the restnic-
tion on the import of medicine has
become so wide that certain essential
medicines which are not being indi-
genously produced or whose indige-
nous equivalents are poor have been
excluded; and in consequence, some of
these essential medicines have now
been stocked away by the agents of
foreign medicines and are sold at
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about the inferiority of penicillin
focally produced. Sir, I was shocked
to learn about one specific instance
from a medical personnel in Assam. He
disclosed that to his utter surprise he
found flour in a penicillin phial. I
would like to draw the special atten-
tion of the hon. Minister to this matter
and reqguest him to probe into this
lamentable affair.

Lastly, I have a suggestion to offer
to the Ministry of Commerce and
Industry. It is about the commemora-
five stamps. During the last few
years commemorative stamps have
been issued about some of our achieve.
ments. India has become self-suffi-
cient 1n some light engineering and
other industries. Let ug have a series
of commemoretive stamps on them.
In this context, I want to mention tea
and jute, the principal foreign
exchiunge earners of the country. The
facsimule of the tea leaves and jute
plants on our foreign mails will no
doubt be an effective means for wide
publicity which would incidentally
promote our exports. The Ministry
should take up this matter with the
Ministry of Transport end Communi-
cations.

Finally, Sir, I am to say that when
on the one hand we rejoice to see the
glorious map of Industrial India, on
the other hand we the people of Assam
are very much disappomnted at the
go-slow policy of the Government of
India in mndustrialismg that eastern-
most part of the country. It is indeed
a great pity, that not a single indus-
trial project has been set up in Assam
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long way in ameliorating the economie
condition of the people. We are lock-
ing forward to that day when Assam
will be able to take her rightful place
with the other sister States of India
and to contribute worthy contributions
towards strengthening the national
economy.,

With these words, Sir, I support the
Demands of this Ministry.

Shri Kuttikrishnan Nalr (Kozhi-
kode): Mr. Deputy-Speaker, S8ir, 1
speak 1n support of the Demands
relating to this Mmistry. In doing so,
I express the sentiments of the people
of Incha about the Buccess in our
achievements in the industrial sphere.
In this sphere, 8ir, we have been very
fortunate, and our policy is mainly
responsible for the success 1n this
sphere.

We have a co-ordinated policy, a
policy that will start in the way of
construction of a country through
democratic methods. The private sec-
tor and the public sector are given
due prominence, and the policy is such
that no other practical methods could
be found in implementing the indus-
trial achievement of our country.



-workers, you will be surprised to find
that out of the industrial workers
34-2 per cent are working in cashew
factories, only 149 per cent in textile
mills, 11'8 per cent in coir industry
and 8'8 per cent in bricks and tiles.
Cashew industry and bricks and tiles
industry are seasonal. The industrial
backwardness of the State can, there-
fore, be very well realised.

Sir, I welcome the industrial policy
of the Government of India, which
stresses that regional development is
necessary. As such, Sir, I think it will
not be out of place if I say that the
northern portion of Kerala which has
been neglected consistently will be
locked into when the Third Plan is
‘finalised.

The Government of India granted
during the Second Plan period four
units for manufacture of cycles to
Kerala State, but it has been our mis-
fortune that all the four units were
combined by the Kerala Government
into one and that too was located in
the industrially developed Trivan-
drum. I point out this because, when
the rest of India is prospering because
of the industrial policy of the Govern-
ment of India, it will be cruel if we,
a portion of the northerm part of

suffer because of neglect both
at the hands of the State Government
and at the hands of the Centre,

8ir, there is scope for a paper mill
in Nilambur. 28 per cent of the area
is forest. Moreover there is available
41l the material necessary. Water is

ninety-nine per cent of the output.
There are sixty-one factories. There
are 2168 workers. There are in all
three and a half lakhs of workers im
all the rubber plantations. If proper
facilities are afforded it will be of
very great help in the promotion of
this industry.

I would like to stress about the need
for setting up another factory for
lemon grass ofil. Kerala has the
monopoly of this particular item. It
is a peculiar product of Kerala. We
will be earning good foreign exchange
by the export of this item,

I think it will not be out of place
if T make a reference to the second



%8645 Demands  CHAITRA 25, 1881 (SAKA)

development of export of pepper. In
1933-54, about 12,661 tons were export,
ed. In 1054-56, 13,601 tons were
exported. In 1955-58 approximately
an equa] quantity was exported We
have got new markets in US.SR. and
Italy, and this should be taken
advantage of. We find that the market
which was speculative has now settled
down. We should take adventage of
the new markets where black pepper
is in great demand.

‘The same is the case with cardamom
and ginger. For looking after export
promotion of these commodities there
should be a Spices Board. The success
of this Ministry is due to the innume-
rable Boards that they have constitut-
ed. The Coir industry has attained
some settled position after the forma-
tion of the Coir Board in 1054 In
1084-55, 10,720 cwt. of fibres were
exported. In 1955-56 the figure i
18,320 cwt. So far as yarn is con-
cerned, in 1054-55, 10,52,055 cwt. of
yarn was exported. In 1855-58 the
figure comes to 10,838,211 cwt. Now, I
appeal to the hon. Minister to estab-
lish a Spices Board so that we could
improve export of these commodities.
If we do that, India will profit in
meumjnct' foreign exchange to a greater

I would like to refer to one other
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Mr, Deputy-Speaker: The hon.
Member'’s time is up,

ter to consider the importance of
Kerala in earning foreign exchange
and the request of the people
Kerala. I request also the hon. Min=
ister to see what could be done in this
direction while preparing the Third
Five Year Plan.

8

Dr, Erishnaswamy (Chingleput):
Mr. Deputy-Speaker, Sir, I regret
very much that I cannot take the same
rosy view of the situation as some of
my hon. friends who have preceded
me have done. The situation today
in the fleld of exports is extremely
grave, and a duty is cast on all of us,
ministerialists and non-ministerialists
alike to see the situation ag it is and
not as we would wish it to be,

During the past year or two, certain
steps have been taken to improve the
export position. But it 18 clear that
they had not been sufficient. Indeed,
in a few cases, these measures have
had the opposite effect. Since August
1958, I think, if my memory serves
me aright, restrictions on exports of
two hundred commodities have been
removed, quotas have been liberalised.
Hefty excise duties on many articles
have been levied making the domestic
market unprofitable. Notwithstanding
all these steps our exports have not
jumped up. What is the explanation,
Bir? Some of my friends, both here
and outside, have pointed out that it
is necessary to reduce excise duties in
order that the trade might improve. I
only want to point out that a mere
reduction in excise duty will not
improve our position in the export
merket What is wrong with our
textile units is that they are outmoded
and have ceased to be competitive
altogether, We have succeeded in
making the domestic market unprofit-
able without improving the competitive
position of the textile units abroad.
The textile units can achleve com-
petitive position only if we adopt



power to face up with the conse-
quences of the new demands that are
made on us. Quite apart from the
current strains on our balance of pay-
mentis, one hias to view promotion of
exports primarily as part of a longer-
term problem. Let us realise that the
additional interest and repay-
ment obligations which fall
{ue from 1860-61 onwards wil] require

A twenty-five per cent
increase would, therefore, be a consi-
derable amount. But, in addition,

Of course I realise that changes
have taken place in our economy, My
hon. friend the Minister of Commerce
and Industry has spoken frequently
of the import saving that is bound to

in our economy. I gi
the
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imply a reduction in the amount
vegetable oil that we have for exports.
Therefore, the prime essential is to

R

concentrate on export orientated
industries 8nd to ensure that
import of raw materials

and components are linked up with
export performance, even in cases
where industries are mainly for

all these itlucenﬁves, we will still have
great and formidable difficulties to
surmount.

Let us realise that the integration of
Europe into a common market is
likkely to affect our interests adversely,
For one thing, we will have to face a
higher tariff berrier in the future
vig-g-vis the countries of wesiern
Europe. For another, the associated
territories will luveln advantage
over us in  respect of many raw
materials. It may be sound policy on
the part of our Government t9 nego-
tiate with these countries for a
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primary producing countries This
to be stressed, and ] am glad to find
an inkling of this problem was given
expression to in the recent conference
on GATT held only about seven or

would give an
‘House to have a full and comprehen-
sive debate on GATT which certainly
would help us to clarify our stand-
point on some of these 1ssues Certain-
1v, 1t would be cheaper from the
point of view of the conutries of
Western Europe some of whom have
been generous 1 their aid it only
they could think of lowering their
tariffs 1n respect of goods imported
into their countries from India

Let me now consider the position in
‘South East Asia We have to face—
and this 15 & hard fact which wall
have to be faced by the Government
though their spokesmen may not wish
10 mention 1t—dumpmg by China 1mn
these markets It only makes 1t all
the more imperative that we should
create the climate of general export
<consciousness In one sense, our posi-
tion 1s comparable to that of the
United Kingdom immediately after
the war and to that of Japan today
But m the case of the United King-
dom, they had traditional, estabhshed
markets We, on the other hand,
‘have to start from scratch, as 1t were,
and that 13 what makes the task more
arduous

But what is disturbing 13 that
export promotion is considered to be
only one of the aimg of policy, there
1 little realisation of the fact that
Tailure to increase our exparts appre-
clably within the next three or four
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years will mean either a grinding balt
to the process of development or.will
meke us entirely dependent on
resources from abroad Neither
prospect 15 one which can be viewed
with equanimity

In order to promote exports, there
are certain propositions of policy
which I think must commend them-
selves to the Government and to
others who have given thought to
thus great question Firstly, if exports
are to be the primary mim, we cannot
afford to worry unduly over the con-
sequences of exports on Internal
prices Indeed, the ohly time for us
to worry over imternal prices would
be when a rise 1n domestic prices
reduces appremabiy the margn of
profits 1n respect of exports It 1s thus
rather than a sensitive concern for the
consumers that should always dom-
nate our policy

Secondly, 1n appropriate cases we
should even allow exports at a loss
and make good the loss by a slight
increase In  domestic prices For
instance, there 15 & good case for
levying a kind of export cess of about
one to one and a half per cent on all
internal purchases of certain consumer
goods and even internationally traded
goods The proceeds of the cess can
be used effectively to promote market
surveys and even cover losses arising
from exporting at competetive prices

Thardly, our production programmes
in the field of agriculture will have
to be more realistic My hon friends
are interested in advertising to the
achievements of the Planming Com-
mussion I have a different apprecia-
tion of the Planning Commssion's
approach That reactionary body—
with great deference to my friends—
has not understood the full imphca-
tion of developmenta] programmes in
our country The second Plan, for
mnstance, puts the target for the pro
duction of oil-seeds at around seven
nmullion tons, presumably on the basis
of likely increases in domestic con-
sumption and allowing for more or
less the same level of exports It
wonld be demrable, and in the Social
interests, to increase our production
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of oil-seeds not only to cater to the
increased internal demand but also to
caputre a larger share of the expan-
ding world trade In oil-seeds.

1 have referred only to some
factors in this situation, But I realise
that there are other steps which also
can be taken and which would be
most desirable if they are taken very
quickly. Sometimes one wonders
whether we are going

time. And often the steps are
taken in season and wi

taken they are too late, Let us
realise that above all we should not
delude ourselves into the belief that
by changing the institutional arrange-
ments, or framework for trading, we
can succeed in expanding trade.

may very well be good as a slogan,
but from the point of view of achiev-
ing something the, result would be
nothing, if not negative. It is a factor
which we will have to take into
account. What is most important is
to deal with the incentives towards
expansion of exports, probably taking
into account our present institutional
pattern itself, and attempt to improve
on it and to find out how far it should
be amended in order to meet the
greater developmental needs of our
country. By utilising the existing
institutions and by adapting them to
the needs of a more dynamic economy
by providing incentives, we can
achijeve more and promote more
exports which will furnish us with
-the wherewithal to embark on larger
and more rational regional develop-
mental programmes,

There have been many issues raised
by my hon. friend, Shri Morarka,
relating to State Trading Corporation.
But as I have pointed out to my hon.
friend, the Commerce and Industry
Minister, I shall not speak on Btate
Trading Corporation today for an
excellent reason. I am awaiting the
second report of the State Trading
Corporation in another two or three
days and I do hope that the hon.
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Minister, when he presents this
report, in view of the many observa-
tions that have been made on that
body, will give us a full and
opportunity for discussing the many
implications of the State Trading Cor-
poration’s policy I should not wish to
prejudge its achievements. But some-
times, and I say it without wishing
to cast any reflections on that body,
the very idea of having gquotas has
helped the State Trading Corporation
to earn a certain amount of copnmis-
sion and probably add to the ‘tost of
exports, I am' not going into it at
any length today, but I do think that
the time has come when we should
review all these policies. The State
Trading Corporation is a means to an
end and not an end in itself. Some-
times institutions which are started@
acquire such a peculiar love for their
existence and expansion of their
empire that the larger interests of the
country are forgotten or possibly
ignored.

There are other issues relating to
regional development. But as the
time is short, I cannot possibly go
into it. One thing I wish to explain
to my hon. friend, Shri Manubhai
Shah. This argument of efficiency that
has been trotted out too often is
something which can be over-worked.
We know what this efficiency means.
I he wants to know what the econo-
mic arguments and the justification
for different types of industiries are,
he might brush up his knowledge of
history may perhaps do a certain
amount of good. Indeed, the report
of the Economic Commission of
Europe in 1955 has certain illumina-
ting chapters on the need for regional
development and for the increase in
per capita income being more fairly
shared between different regions.
Ministers also must find time, if not
to read our speeches, at least to read
such valuable documents and I hope
my hon, friend will do so.

Mr. Deputy-Speaker: The follow-
ing are the selected cut motions re-
lating to the Demands under the
Ministry of Commerce and Industry
which will be treated as having been

?
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moved subject o their hdng aimissi-
ble:~-
Detmand No. No. of Cut Motion
1. 8 (Di of Policy
= B2
é‘))u.ppmvﬂ of Policy)
1935. 1987, 1988, 2000, 2001, 2002,

2003, 2028, 2029, 2030, 2034
2035, 2036, 2037, 2038, 2039, 2040,

-y 966,
3. 1964, 1965, 1

1969, 1971,
:97.:, §3;:’ b 199§
199

1996, 2004, 2005, R ey 2007,
2008, 2009, 2010, 2011, 2012,
2013, 2014, 2032, 2023, 2024,
2028, :unz: 2027, 2031, 2032,
2033, 2042, 2043, 2044, 2045,

5. 1977 1998’ 2015, 2016
2017.

Paulty Import Licensing Policy
Shri Prabhat KEar: I beg to move:
“That the demand under the
head Ministry of Commerce and

Industry’ be reduced to Re. 17,

to industriglise backward
States
Bhri Prabhai Kar: I beg to move:
“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced to Re. 1”.
Failure of the State Trading Corpora-
tion to expand its activities
Shri Prabhat Kar: I beg to move:
“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced to Re. 1”.

Failure to explore world markets for
export of Tea
Sbri Prabhat Kar: I beg to move:
‘“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced to Re. 17,

Failure to do away with the dispari-
ties in levels of development bet-
ween different regiong of the coun-
try.

Shri Jadhav: I beg to move:
“That the demand under the

head ‘Ministry of Commerce and

Industry’ be reduced by Rs. 100",

1968,
1973,
1990,

Failure
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Failure in preventing private mono-
polies and the concentration of
economic power in different flelds
in the hands of a smaill number of
individuals

Shri Jadhav: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Failure to provide facilities to train
managerial staff for the cotton
textile sector

Shri Jadhav: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Need for npublicity in regional
languages and simlification of the-
metric system of weights

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Need to use easy names in Hindi
instead of English for the Metric
Weights

Shri A-sar: 1 beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Administration of State Trading'
Corporation

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

Need to give adequate and immediate
facilities to exporters
Shri Assar: I beg to move:
“That the demand under the

head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100"
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Delay 1n granting licence tp Bheret
Electromses Ltd , for mamifacture of
radic valves

Skri Pradhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs 100"

Working of the Institute of Chartered
Accountants

Shrl Prabhat Kar: I beg to move:

“That the demand under the
heaq ‘Mimstry of Commerce and
Industry’ be reduced by Rs 100"

Working of the Institute of Cost and
Works Accountants

Shrf Prabhat Kar: I beg to move:

“That the demand under the
heag ‘Minustry of Commerce and
. Industry’ be reduced by Rs 100"

Working of the State Trading Cor-
poration
Shri Prabhat Ear: I beg to move:
‘“That the demand under the

heag ‘Ministry of Commerce and
Indystry’ he reduced by Rs 100"

Need 1o explore the posmbilities of
exporting tea to markets other than
conyentional markets

Shri Prabhat Kar: 1 beg to move*

“That the demand under the
heag ‘Minmstry of Commerce and
Industry’ be reduced by Rs 100"

Functioning of Small Scale Industries
Board

Bhr{ pPrabhat Kar: 1 beg to. move:

“Chat the demand under the
heag ‘Minustry of Commerce and
Industry’ be reduced by Rs 100.”

Defeces in admimisiration  of the
Compomes Act

Bhri Prabhat Kar: I beg to move:

“Ihat the demand under the
head ‘Ministry of Commerce and

Industry’ be reduced by Rs. 100.”

APRIL 15, 1080

for Granty 11656
Management All India Handloom of
Board

Shri Prabhat Ear: [ beg to move:

“That the demand under the
head ‘Ministry of Commetce and
Industry’ be reduced by Rs. 100

Working of the All Indic Handicraft
Board

Shri Prabhat Kar: I beg to movye:
*“That the demand under the

head ‘Mimstry of Commerce and
industry’ be reduced by Rs 100"

Effect of total ban on the wmport of
watches

Shri Prabhai Kar: 1 beg to moye:

*“That the demand under the
head ‘Minstry of Commerce and
Industry’ be reduced by Rs 100"

Land Custom policy

Shri Prabhat Kar: I beg to movye:

“That the demand under the
head ‘Mimistry of Commerce and
Industry’ be reduced by Rs 100"

Failure to collect complete statistical
and other data reparding small
scale and cottage mdustries m India
Shri B. Das Gupta: I beg to move:

“That the demand under the
nead ‘Indusiries’ be reduced by

Rs 100"

Reduction n  allocation for viliage
industres

Shri B. Das Gupta: 1 beg to move;

“That the demand under the
head ‘Industries’ be reduced bv
Rs 100"

Productioity of the willage artiggns
Shri B. Das Gupia: 1 beg to movye:
“That the demind under the

head ‘Industries’ be reduced by
Rs. 100"
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Need to pive priority to the develop-
mqmmm

m#mmtmwmm:

Management and production of Sindri
Fertilisers and Chemical Factory

Shrl B. Das Gupta: I beg to move:
“That the demand under the

head ‘Industries’ be reduced by
Rs. 100

Need to nationalise all the key indus-
tries of India

Bhri B. Das Gupta: I beg to move:

“That the demand wunder the
head ‘Industries’ be reduced by
Rs. 100.”

Need to reorganise all the existing
industries mn the public sector on
co-operatiwwe basis with the workers

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100"

Need to organise and establish small
and cottage sndustries service insti=
tutes m every district

Shri B. Das Gupta: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100."

Need to organizse and ensure the
marketing of the products of cottage
mdustries

Skrl B. Das Gupia: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Bs. 106" '

20 LSD—-Y
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Need to provide easy loan for the
village artisans

Shri B. Das Gupta: 1 beg to move:

“That the demand under the
hndm'gndusl.rlu' be reduced by
m- l“

Need to give adeguate incentive and
impetus to shellac and cutlery
industries
Shrl B. Das Gupta: I beg to move:

“That the demsnd wunder the
Lead ‘Industries’ be reduced by
Rs. 100."

Export position of India
Shri B. Das Gupta: I beg to move:
“That the demand under the

head ‘Industries’ be reduced by
Rs. 100"

Failure to implement the prom-mm
of Amber Charkha

Shrl Jadhav: I beg to move:

“That the demand wunder the
head ‘Industries’ be reduced by
Rs. 100.”

Need to set up an Industrial Estate
at Malegaon in the district of Nasik,
Bombay State

Shri Jadbav: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Falure m not providing facilities for
coazhing to the weavers to learn how
to produce Jartar and to plate the
same by gold by chemical processes
or other methods

Shri Jadhav: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100"

Failure in not providing proper machi-

nery to chezk the product.on of cloth
by the various mills

Shri Jadhav: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Re 100" ©
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Failure to provide adequate number
of powerlooms to meet the growing
demand for the same during the
second plan period
Shri Jadhav: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs, 100."

Need to nationalise the textile industry
Shri Jadhav: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Failure to readjust the quota for pro-
duction of cloth by various sectors
of the cotton textile industry

Bhri Jadhav: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs, 100.”

Need to increase the number of fer-
tilizer factories

Shri Jadhav: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100."

Failure to encourage the development
of cottage industries
8hri Assar: 1 beg to move:
“That the demand under the

head ‘Industries’ be reduced by
Rs. 100."

Management of P.mpri Penicillin Fac-
tory

Shri Asmsar: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100."

Need to organise and esteblish small
scale and cottage industries service
institute in every dutrict

Shri Amar: I beg to move:
“That the demand under the

head ‘Industries’ be reduced by
Rs. 100" .
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Need to organise gnd ensure the mar-
keting of the products of cottage
and small scale industries

Shri Assar: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100"

Need to provide easy and immediate
loans and machinery to small ascale
industries co-operative societies

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Need to set up an industrial estate in
Ratnagwn District of Bombay State

Bhri Assar: 1 beg to move:

“That the demand under the
head Tndustries’ be'reduced by
Rs. 100.”

Need to construct a paper mill in
Ratnagiri District of Bombay State
Shri Amar: I beg to move:

“That the demand under the

head ‘Industries’ be reduced by
Ra. 100.”

Failure to give adequate loans to wea=
vers of Ratnagiri District to replace
their old handlooms

Shri Assar: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100."

Failure to supply powerlooms to wea=
vers’ ¢o-operative societies of Ratna-
giri District

8Shri Assar: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Need for decentralisation of Industries
Shri Amar: 1 beg to move: .
“That the demand under the

head ‘Industries’ be reduced by
Rs. 100."
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Need to develop smull scale industries
#a Ratnagiri District of Bombay State

Shri Assay: I beg to move:

“That the demand under the
head ‘Industries” be reduced by
Rs. 100"

Fai'ure to include non-official member
in the Committee appointed for as-
sessing the progress of automobile
industry

Shri Nagi Reddy: I beg to move:

“That the demand wunder the
head ‘Industries’ be reduced by
Rs. 100"

Failure to inc'ude in the terms of
reference of the Commit+ee appoint-
ed for automobile industry, the
working of these compinies and the
increase in the prices of automobiles

Shri Nagl Reddy: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Failure to plan for the development
of wndustrally backward States as
recommended by the States Re-orga-
nisalion Commassion

Shri Nagl Reddy: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Failure to help the handloom weavers
outs.de the co-operative fleld

Shri Nagl Reddy: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100"

Failure to check the increase in the
prices of dyes and art silk parn for
the handloom weavers

Shri Nagl Reddy: 1 beg to move:
“That the demand under the

head ‘Industries’ be reduced by
Rs. 100"
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Undesirabulity of giving licence for
increased production of toilet and
cosmet ¢ goods by the international
monopolies in India to the detnment
of ind:genous industry
Shri Nagi Reddy: I beg to move:

“That the demand under the

head 'Industries’ be reduced by
Rs. 100."

Newd to provide more assistance for
rmall scale industries in West Bengal

8hri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

Failyre to establish foundry in the
Mindustan Machine ZToal Factory,
Bangalore

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.

Working of the Hindustan Insecticides

(Private) Ltd.
Shri Prabhat Kar: I beg to move:

“That the demand under the
bead ‘Industries’ be reduced by
Ry, 100."

Failyre of the National Small Indus-
tres Corporation to serve its pur-
Pose
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Ry, 100"

Working of the National Instruments
(Private) Lid., Calcutia

Shri Prabbat Ear: ] beg to mova:

“That the demand under the
head ‘Industries’ be reduced by
Ry. 100.”

Working of the Hindustan Cables
(Private) Ltd, West Bengal
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Ra. 100"
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Failure to establish industrial units in
the under-developed States

Shri Prabhat Kar: [ beg to move:

- “That the demand under the
head ‘Industries’ be reduced by
‘Bg.mo."

Expenditure on India—1958 Exhibition
Siei B, Dag Gupta: I beg to movs:

“That the demand under the
bhead ‘Miscellaneous Departments
snd Expenditure under the Min-
istry of Commerce and Industry’
be reduced by Rs. 100"

Failure to take into aecount the local
needs of the ground-nut oil cakes
while exporting the same

Sarl Jadhav: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Min-
istry of Commerce and Industry’
be reduced by Rs. 100.”

Need to give weightage to the co-

operativegy of the agriculturist for
export of onions

Shrl Jadhav: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Min-
istry of Commerce and Industry’
be reduced by Rs. 100.”

Need to step up exrport of groundnut
oil cakes

Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Min-
istry of Commerce and Industry’
be reduced by Rs. 100.”

Need te develop export of spices and
other eatables

Shrl Assar: 1 beg to move:

head 'Miscellaneous Departments
and Expenditure under the Min-
fstyy of Commerce and Industry’
be redused by Rs. 100.”
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Heavy expenditure incurred om the
construction work of ‘Indic 1988°
Rxhibition

ol
Shri Asssr: I beg to move:

“That the demand undeyr the
head ‘Miscellansous Departments
and Expenditure under the Min-
istry of Commerce and Industry’
be veduced by Ra. 100."

Mz. Depuly-Speakep: These cut
motions are now before the House

Shrl Rameshwar Tantla  (Sikar).
Mr. Deputy-Speaker, Sir, I want to
speak on twb commodit.es which are
very important for our country as
foreign exchange earners, viz., tea and
jute. Out of Rs. 560 crores which we
earn through exports, we earn Re. 137
crores by tea and about Rs. 108 crores
by jute.

About two years ago, the tea indus-
try, specially the common tea whieh
is grown in Cachar, Terai and Douars
areas, was in trouble. Representations
were made to the Commerce and
Industry Ministry =nd I am glad to
say that they took immediate action.
To some extent, those gardens which
were in trouble were saved, but the
saving is not enough; they are just
breathing.

But a new competition is coming
from East Africa, Indonesia and much
more from China. We have to be
ready to meet that competition,
because our cost of production is so
high that in the foreign markets the
buyers would not be prepared to buy
from us at such high cost. There are
five taxes levied on tea. Firstly, when
it is grown, there is a rate fax of
one anna per 1b. Then, there is excise
duty and when tea enters Bengal for
export, there is an entry tax of 1 anna
per 1b. Then, there is export
duty and export cess. Thus,
there are five taxes on this industry,
which bring Rs. 140 crores of foreign
exchange, i.e, about one-fourth of the
total foreign exchange earning.

At present, the tea price is about
Rs. 1-10-0 per 'b, of common tea. In
London, teas from East Africa are
selling st about Bs. 1-140, while ear
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toa, after peying ‘all these taxes, is but some units are in trouble.
welling at about Rs. 2-0-0 there. B5o, mere aitention should be given to
onr price is 8 annas more. go,l.lwa them. .
market a51en-

mhumﬁ?u%m Jute is the next best foreign ex-
cujt for us. There are two types of change earner. Before partition, we
1, Kood tea and common tea. About were producing 30 lakh bales of jute.
the good tea grown in Darjeeling in our target for the second Five Year
Upper Assam, which only India grows, pian was to make it 60 lakh bales.
there is po difficulty. But the other  Bit With the extensive propaganda of
tea, the common tea, should be taken the Food and Agriculture Ministry and
eare of by the Min stry. Of course, I pecause of some culuvators who came
do not blame the Ministry; they had grom Pakistan side, who were very effi-
to make some adjustment with the c1ent, our jute production went up to 70
Finance Ministry or something like 1skh bales that year—about 88 lakh
tha

Kanungo): It was only for 45 days—
the off season.

Shrl Rameshwar Tantia: It may be
45 days, but that is not a good sign.
It may become 300 days. Why should
such a key industry be closed? I
think the Assam Government ap-
proached the Central Government
that they should be given power to
take suitable action, if some gardens
are mismanaged or something like
that, just as other State Governments
have for dealing with textile mills, ete.

to 70 lakh-——which is more than our
target. What happened? Instead of
peing rewarded because they have
grown more, because they have made
the country self-sufficient, or more
than self-sufficient, Government have
jgnored their cause with the result
that the price came down to such a
jow level to which it had never gone
jn the history of the last 20 years.
Whereas the prices of other dally
pecessities like mustard oil and food-
grains have gone up, the price of jute
pas gone down. Lots of representa=
tions were made to the Commerce and
Industry Ministry during the last
eight months, especially in October/
November when the prices came down
so low, and the Ministry always said
they will buy jute or export jute. But
what has happened? After six months
the same price is prevailing. At that
time it was about Ra. 21'25 nP. Today
it is about Rs. 20.25 nP. Once it went
up but again it has gone down ta such
an extent. What efforts have the
Ministry made in this d'rection? 1 do
not know what has happened.

An announcement was made in this
House some time ago that jute exports
will be allowed to some extent, and
I think some sales were made to the
foreign countries after twelve years

Angd what has been the resu't?
Here I am goltig to read two letters
which are very important.
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One letter says:

‘indign jute, It ix a good mess,
Th8 Government has acted un-
wisely. Pak people are laughing.
It would have been much better
if the whole position would have
been cleared before entering into
contracts. The confldence of buy=
ers on this side is lost in Indian
jute and it will take a long time
before the Indian Shippers will
be able to get free orders. 1
entirely agree with you that with
Duty @ Rs. 15 a bale business on
thiy mde will be impossible and
Indian Jute wil be dearer than
Pak Jute. The object of the Indian
Government will not be served
either as there will be hardly any
export and/or foreign exchange
earnings.”

This is one letter. Another letter says
(and it is from a big European Com-~
pany):

“We do however sincerely trust
that the Indian authorities will
realise the seriousness of the posi-
tion, and at the same tme also
realise how WPakistan must be
laughing up their sleeve at the
{nefficiency of the Indian Autho-
rities at a time when they are
trying to compete with Pakistan.
Also you must realise that this
Ambiguous state of affairs regard-
ing the export of Indian Jute will
naturally prejudice further busi-
ness later on in Indian Jute, espe-
cially at a t me when there are no
delays in shipments whatsoever
from Pakistan.”

As Dr. Krishnaswami has said, we
stould even lift the duty. The duty
on the export of jute was imposed
twelve years ago, at the rate of Rs. 18
per bale when India and Pakistan were
one. Now the position has changed.
Now it is a time when the Commerce
end Industry M nistry is trying their
best, the State Trading Corporation is
trying their best, to push up the ex-
ports. At such a time there is no jus-

.APRIL 1% 1950

for Grants 11668

tification for any export duty. We
are selling sugar at Bs. 15 a maund

when out production cost 13 about

Rs. 23. We are selling cement @Rs. 40

per ton when our production cost

much higher. 1f only we had removed

the export duty on raw jute we could

have eas.ly got Rs. 2 crores. If, sg-

cording to the representations made

by the M.LLAs and M.P.s, the Govern-

ment allowed the export of two lakh

bales—there is a surplus of 4-5 lakhs

bales and even the Indian Jute Mi.ls

have agreed that there is a surplus—

we could have earned some foreign

exchange. 1 do not know what the

difficulties were which stood in the

way of doing this. It might have been

from the Finance Ministry, Because.,

as the Commerce and Industry Minis-~
ter has started, the duty and imposition
of duty rests with the Finance Minis-
try. Here, on the one side, we are
losing because of the duty. On the
other side, we are trying to have more
foreign exchange by selling our com-
modities at 50 per cent of the cost
Here in the case of jute we can aell
it at a reasonable price. It would alse
give relief to the cultivators. But, on
account of a small duty which was
imposed 12 or 15 years ago, we are
losing foreign exchange, because we
cannot export jute, and the price has
gone down with the result that the
cultivators are suffering, as also the
traders. I do not know whether it is
the Finance Ministry or obstacles Min-
fstry: excuse me for saying obstac'es
M nistry. The Commerce and Industry

Ministry is trving to find out whether
they can get markets and what things
they can sell.

I do not know how the Finance Min-
istry can impose such a thing that it
cannot go. Then what is the use of
incurring so much expenditure on our
Export Promotion Council and all
these things? This is an Important
thing, Al this jute which és surplus
here should be sent anyway before
June so that we can get a secured
better crop next year and the cultl-
vators get a reasonable price, We will
also have some name a3 these letters
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dave shown that just now we have
loat our good name which we had.

Regarding this, where is the dif-
culty? Why can we not do what we

]
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Bengal. Now it has changed to the
Indian Chamber of Commerce or
whatever you may call it The per-
sonnel are changed a little bit or the
name ig changed, but gtill I will say

-4
g
2

that they have the same power
more. They have got good represen-
tation. They can keep big officers, by
paying a very high salary, from among
retired 1.C.S. officers or others. They
come here and can have an interview
within five minutes wherever they
want and can put their case in the
right way. But the cultivator and the
Juie grower have not got the same
representation. They ecannot keep big
people to come here and represent
their case.

About 200 Bihar MLA's as well as
hon. Members of this Parliament, both
that side and this side, have sent a
representation to the hon Prime
Minister, All of us have said many
times about the jute erisis but up to
this time nothing has been done. The
hon. Minister has said that the State
Trading Corporation will buy jute.
People welcomed it. It was a very
good gesture. But what the State
Trading Corporation did was that they
bought during these three months
only about 50.000 maunds of jute The
jute crop is 3,50,00.000 maunds and the
surplus is about 40 lakh maunds, Seo,
after this big announcement they
bought 50,000 maunds. What did thzy
do with that? Out of that quantity
they insisted on hall being sold to
those people who could enter into
contracts with foreign countries. They
said that this jute must go to those
people at Rs. 3 higher than the
market price. That means at Rs. 23./8
per maund against the price of
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Rs. 20/8 per maund. I cannot under~
stand how this measure can improve
the jute position.

Again, the State Trading Corpora-
tion are not at fault. They have got
their limitations, If the exports would

mg

and Industry Ministry that despite
big difficulties they made some ar-
rangements that those small things
could go. But I will again request the
hon. Commerce and Industry Minister
that something should be done at least
about the surplus jute which is lying

Mr. Deputy-Speaker: The hon
Member's time is up.

Shrl Rameshwar Tantia: I will take
another two minutes.

They have to sell jute at Rs 14
a maund and they have to buy rice
at Rs. 23 a maund, mustard oil at
Rs. BO a ton. Before this, they were
selling jute at Rs. 23 a maund and
were getting rice at Rs 14 or Rs. 1§
a maund. Just the reverse. The Com-
merce and Industry Ministry manage
30 many big industries and so many
things, They are considered as one
of the most efficient Ministries. We
get 30 much good material from them
which is printed very well. But in the
case of jute what is wrong? Whethar
it is that we cannot represent our
case in a right way or whether the
epposite party, that {s, the Indian
Jute Mills Association are very
strong. T do not know. But something
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is there and I will say that jus‘ice is
not being done to the jute cultivators
and traders.

So, again I will say that these two
things, tea and jute, which are the
bes. foreign exchange earners should
be given more consideration because
we wan! foreign exchange. That is our
first consideration just now and the
Government and the hon. Commerce
and Industry Minister should do some-
thing for them. If there ig difficulty

something must be done very early,
and before June; and a more reason-
able price should be assured to the
jute cultivator.

Shri P. B. Ramakrishaan (Pollachi):
At the outset, permit me, on behailf >f
the Msdras QGovernment, the hand-
loom industry and textile industry of
the South, to thank the hon. Minister
of Commerce and Industry for the
expeditious action he hag taken in
granting the two-anna rebate, when
the industry was facing a crisis of
accumulated stock of nearly Rs 4
crores The situation then was very
critical. It called for a patient and
intelligent apptaisal and sympathetic
understanding of the situation. The
readiness with which the hon. Minis-
ter of Commerce and Industry agreed
to the suggestion of the Chief Minis-
ter of Madras averted a big crisis. I
would like to take this opportunity
to express and place on record our
grateful appreciation and thanks.

I would lke to make some broad
gbservations on the industrial struec-
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strains in the economy. There must
be reasonable stability in our busi-
ness activity and employment, And in
the order of pricrities, there should

equity in the national economy L
relation to the development of the

that Industry must be competitive and
must remain competitive, Otherwi,
in the democratic set-up, we could not
industrialise on a healthy basis,

There are certain reasons why in-
dustries become non-competitive and
uneconomic. There iy creeping-in of
obsolescence in plant and equipment
and in processes. There is uneconomie
utilisation of by-products of indus-
tries. Substitution of products some-
times makes the demand for the pro-
ducts of certain industries decline so
rapidly as to cause closure. There Is
also over-capitalisation of industries,
and non-economic location of industrial
plants, and lastly, the resistance and
unwillingness of labour to accept ip-
creased workloads as a result of
modernisation and better working
conditions.

Industries become nop-competitive
e
. e
ﬂthmt%ii;cr&ulnproﬂ_mn
has been ted out, and the Wén.
Minigter is aware, that the textile ia-
dustry had lost its competitive nature



because I feel that if it is expeditious-
Iy replaced, it will only lesd to more
employment, better standard of living
and more stability in the employment
structure.

There are other industries which 1
would like to point out have becor.e
non-competitive with respect to each
other In the jute industry, fortunate-
ly, modernisation has proceeded at a
much quicker pace than in the tex-
tile industry.

Today, our cugar indus‘ty has be-
cothe uneconomical and non-competl-
tive because of locational difficulties. A
large portion of our sugar industry
today is located in areas where the
per acre yield of sugarcane 1s as low
ag 10 or 15 tons where the recovery
is as low as 7:5, 8 or 8 per cent. The
gugar industry is also located in areas
like the Deccar and the South where
the per acre y'eld of sugarcane Is as
much as 40, 50 or 60 tons, and where
the recovery is as much ma 10, 11 or
12 and sometimes 13 per cent. 1 wish
to point out that because of this loca-
tional difculty the industry has be-
come uneconomic with respect to it-
self in the co'mtry.

1 would als> like to point out that
the Gangetic plain is the most fertile
area for the growing of rice, and I am
sure it could some day become the
rice bow! of this country, if economie
utilisgtion of crop and Jand is given
enough consideration in our economic
development.

MMWMW&&
ment in the technique of production
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of cemeat Now with the introduction
of heat exchargers and Fuller cooters,
there can be a substantial saving
fuel; a3 much as 30 per cent of fuesl
can be saved in the produc‘jon of
cement, whic is not an inconsider-
able amount 2epecially for an industry
which is located in the southern part
of India where the haulage of fuel
costs 30 much. I suggest therefure
that expeditions action be taken to
replace the :bsolete machinery that
exists in the country by moaern
equipment, so that we can bring down
the cost of pri.duction.

1 made two suggestions two years
ago which have been implemented by
the Ministry, £nd I would like to take
this opportun'ty to congratulate the
hon. Minister nf Industries for imple-
menting them.

1 advocated then that the oil cakes
which are tuday being used as
nulrogenous fertilisers should be .ex-
ported. I undcrstand that negotia-
tions are pro~ecding to export 200,000
tons of oil rakes from this country. I
only suggest that the proceeds from
the sale of (heee oll cakes be utilised

to Import Inorganic nitrogenous
fertilisers.

1 understand also that 600,000 fons
of oilcakes are being used as nitro-
genous fertilitcr which should be
entirely exported, because in the
inorganic fertiliser the unit, price of
nitrogen works out to about a fifth or
gixth of the unit price for nitrogen in
ground nut ccke. 5o, we can gel as
much as a m’llion tons of inorganic
nitrogenous fertiliser, which in terms
of food will be 3 million tons,

and in terme of foreign exchange
asbout Rs, 180 crores

In the suger industry there has been
uneconomic utiltsation of by-products.
Today we are short of timber, we are
sbort of puip We can use bagasse for
the production of pulp which could be
used for the preduction of paper, hard
boards and soft hoards.

Ihutopdntou‘lthattbilhaluo
lw'yhnpomﬂht!efor'lhepm-
duction of furfvro] which is the base
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for nylon. The other raw material,
molasses, is an organic raw material
which is of wvery high monetary
value. Today molasses 15 being used
for the production of power alcohol
which 1s being mixed with petrol and
used a; fuel. It could be effectively
u.ed for the rroduction of synthetic
rubber, acitone and other bye-pro~
ducts which are of very high monetary
value.

Thereq is another suggestion I
made—about solvent extracaon. I
hear from tie Ministry that now a
consortium har been formed for the
production of solvent extraction plants
in the countrv. Today our cotton seed
i3 being used a® ca.tle feed in the
country. By delinting cotton, we can
produce an important raw material
for productian of pulp for our synthe-
tic fibre plants and also by crushing
it we can get as much as 200,000 tons
©of oil which is valued at Rs 20 crores.
As the hon. House knows, our food
4s very defic’ent in fats, and 1 am
sure this won'd be a welcome addition
40 our food products.

There is ancther industry which
has been given some prominence, but
I do feel that more prominence could
have been given and should be given
to it. I am referring to the machine
building industry in the country. We
are very shu.t of foreign exchange.
It we could csi~blish sufficient capa-
city in the marhine building industry
in the Second Plan period itself, pro-
‘bably we could start the Third Five
Year Plan with very little import by
way of capital goodz, I feel that the
Development ] can Fund, the TCM
funds and alsu the funds avaijlable
from other coun‘ries s« loans could be
used for the Adevelopment of this
machine bui'd:ng industry.

I would like to take this opportu-
nitv to congraiu'ate the hon. Minister
of Industry on bringing into ex'stence
the consortiun of machine builders in
the sugar induriry, Now there ave two
consortla whoh, 1 understand, will
bring into existence before the end
of the Second Plan period 11 sugar
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factories at saving of Rs 50 lakhs
per piaat I wuuid hke o sound a note
of warning in forming consortiums.
The consortiums could also probably
create & mru~pclisac price structure.
I would suggest to the hon. Minister
that he sho'id not form only one
consortium; at least two or three or
four consortiums should be formed
for the building up in one industry
of the machine buulding industry and
on a regional basis 30 as to effect eco-
nomy in transport and also avold
monopolistic lendencies by way of
exerting pressure on the consuming
industry itself.

Today there is reluctance cn the part
of many Jlorsigners Yo rollaborsie Jn
the establishment of the machine
building indus'rr in the country, This
machine buwilding industry cannot
come into exisience all of a sudden,
It is an indusiry that has come into
existence In cther countries after
many years ot development and ex-
perimentation.  For this indus ry to
come into existence here, we need
many foreigr firms to collaborate with
us. But there are difficultie; in foreign
collaboration. Some of them have
been removed. For instance, there
were many co:iaplaints about double
taxation Now we have successfully
negotiated with many countries like
Sweden, Switzerland and Germany in
relief measures of double taxa-
tion I wunderstand negotiations are
alsp proceedh g with other countries
for the same purpose Some of the
established inporters in this country
are standing in *he way of collabora-
tion in thic respect. They are per-
suading foregn machine building 1in-
dustries whih are supplying capital
goods not tu en'sr into collaboration
sgrrements with Indian manufacturers,
with the view tu continue to import
this marhire~; into the country. I
think the Ministry should take the
Initiative to fe!' them that by a cer-
tain time no capital goods of that parti-
cular industry will be allowed to be
imported into this country. I am sure
by this activn thera will be expedi-
tious development of the machine
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bullding industry in the country. I
fall sure that with the gudance of
our hon, Minister for Commerce and
Industry who ig noted for his inte-
and hones:y and for his broad-
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of statistics and information at his
finger tips. I have similar senti-
ments for my hon. friend, the Minister
of Commerce, Shri Kanungo and S>ri

greater effort is required and a special
emphasis on quality is necessary. I
would like to confine myself to small-
scale industries. From the report on
this Ministry, I see that it is propos-
ed to improve on the existing set up
of the small-scale industry. The
organisation at the moment cons'sts
of the following: four regional Small
Tndustries. Service Institutes, 12
Major Institutes, 2 Branch Institutes
and 52 extension centres. “It has now
‘been decided to do away with reginnal
organisations and fo bring 21l regivnal
and major institutes in the wvarious
Btates on par so that there wou'd be
15 institutes in all one for each S*a‘e,
Including Delhi which will function
directly under the Development Com-
missioner of Small Industries, Dethi®,
Thizx measure is very welcome because
when there is one institute for each
State directly under the Development
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Commissioner, it will avoid a lot of
overiapping and confusion whicn has
been there and I feel it will pro-
mote the cause of giving help to small
industrialists. I had occasion to visit
the service institute at Okhla and
while I found that the institute was
doing a very good bit of work I also

looking round the institute, I
was shown different kinds of mobile
vans which operate for carpentry,
blacksmithy, and other things. This
i3 a very good thing because it edu-
cates small techniclans and brings
the means and

concerns. But I felt that while the
mobile vans are being kept and sent
round, possibly it was a bit premature
and it would have been better i/ we
had concentrated on providing better
service in the shape of schemes and
other {deas at the institute itself,

Becondly, Sir, T felt that this ser-
vice institute, like, I suppose, oth:r
service institutes, while it was giving
assistance to the industrial estate to
which it is attached was not in a
position to promote or help in the in-
stallation of a work-hop. I feel that a
central workshop would go a long way
to help the industrial estates, the diff-
erent small factories that are in (he
premises. It was, I believe, not very
practical. but it is something whiwch
could be looked into and provided,
because a central workshop will eli-
minate other small industrialicts from
owning lathes and other machine tools
and also from employing several die-
fitters and lathe-men

In this connection, I would also like
to mention that in our country there
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are very few concerns which make
tools and die. Actually, I think, we
can even count them on cur fingers.
‘When a small industrialist or an or-
dinary person ventures to set up an
industry on a small scale, it is difi-
cult for him to emp'oy so0 many de-
fitters and also own lathes and m.l-
ing machines. If the Ministry could
possibly explore into the possibility
of promoting such die or tool making
concerns, it would be good idea.

While visiting the Okhla institute I
had occasion also to go round the In-
dustrial estate, and I found that it was
fully occupied. There was a very
great and pressing demand for ex-
pantion and for more buildings. I
do not think it is hidden from this
House and from my brother Mem-
bers here, what great facility this in-
dustrial estate offers to small indus-
tries. There is cheap electric power,
and water, means of communication
are there in the sense that railway
sidings are close by, there is the watch
and ward and s0 on. The most im-
portant advantage is that small indus-
tries in the estate are located ncar
one another, and there is a sort of
complementary arrangement whereby
thev can better utilise the goods and
services of each other. On going
through the various reports which
have been supplied by the Ministry, I
find that the cost of a large Industrial
Fatates as planned out in the Se~ond
Five-Year Plan would be Rs. 40 to
Rs 50 lakhs. I spesk subject to cor-
rection. The cost of a small indus-
+rial .estate comes to Rs. 20 to Rs. 25
lakhs, The responsibility for econ-
st-uction rests with the State Gov-
arnments but the Central Government
would advance the entire cost of the
estate In the shape of loans.
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It 13 my opinion that the Central
Government should take over the er-
tire responsibility for acquisition of
land and construction of these build-
ings. I request that the suggestinn
may be considered.

I would like to say something re-
garding the promotion of industries in
agricultural areas. Pressure on land
is more 1n such areas. We find that
we have dearth of industries there..
In Bihar, concentration of industries
happens to be mostly in the hilly
areas, especially in Chota Nagpur. The
concentration of population is in
North Bihar and in areas which are
not covered by hills in South Bibar
I feel we should take steps to pro-
mo‘e industries, especially when we
consider the question of up industrial
esiates and promoting small scale
industries in such cases. That wil
be of great help to agriculturists and
would relieve the pressure cn lrnd.
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tion the case of a cold storage plant
which was proposed to be set up in
Dhanapur by someone. If fell within
the jurisdiction of the Patna Electrie
Company. The Bihar State Eleectn-
citv Board could not do anything in
the matter. The result is that he-
cause of the shortage of supply this
cold storage plant could not be set up.

In this connection, I would like to
say that there is one school of thought
that advocates that according to our
present demands and in view of the
progress required, there should be one
thermal plant for every 10 lakhs or
15 lakhs of population, apart from
the multi-purpose scheme: that we
have. I think my hon. friend Shri
Manubhai Shah also advocates this
view. But it may take us years to
fulfil this dream. On the other hand.
in Scuth Bjhar, in the division of
Patna. there is a scheme to have the
Sone Barrade scheme costing Rs, 13
crores which incorporates a Thydro-
€loc'r’c plant. If that scheme is sane-
t'oned and implemented, we could
generate up Yo 13,000 kilowalts which

ld at least look after the divivion
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ghrl Rajeshwar Patel (Hajipur):
My, Deputy-Speaker, Sir, I am gra'e-
ful to you for permitting me to part-
cipate in the present tebate.  The
Ministry whose Grants we are diacus-
holds a very important
industrial development
try. It hes rightly been
by hon. Members preced-
probably all that is neces-
done. I can appre.

pit
Ezﬁgﬁﬁ

1
25t
1

ihe
1 of this Ministry they will
certainly appreciate that in the totality
of our industrial development this

!

One feature that is bound to strike
any objective person is the balanced
attitude that this Ministry keeps to-
wards the public and the private ser-
tors. It has tried its best, in short, to
implement the industrial policy =s
enunciated in 1948 and 1958. The
activities of this Ministry are so vari-
ed that it would take all the time at
my disposal—it is only a short tilue—
to recount the successes and failures of
individual projects. I would, there-
fore, confine my remarks to only ore
industry and that is the automobile
industry. Hon. Members in this
House in the past have put some aues-
tions. I was really pained the other
day when a question was put to the
Minister and the renlv given was that
the high price obtaining—some Mem-
bers characterized it as the black-
market price—was more or less be-
cause some of the consumers who pur-
chpte cars retransfer them at a higher

. I do not know what lel the
hop.’Minister to e these remarks,
because the Defence Minktry has
‘gﬁmutelybunﬁogeeduuheto a
rpwolutionary scheme of manufacturing
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its transport requirements because
of the excessive prices charged
by the sharks in the industrial sector.
I do not know how to reconcile the
two attitudes. On the one hand the
Minister tells us that it ia the con-
sumers who are to blame; on the other
hand, the biggedt consumer, the De-
fence Ministry, feels that the industry
is not behaving very rightly.

With this preliminary remark ex-
plaining how my interest was aroused
in this subject—I would like this M n-
istry to consider carefully what it can
do to help this industry. As we all
know, this is a very highly compli~at-
eod industry and it was not without
any reason that before 1043, in this
country no industrialist came forward
to try his hand at manufacturing a
full car, though, if I remember aright,
in 1928 I did come across what was
purported to be a hundred per cent.
Indian manufactured car and that was
put in the exhibition of the Calcutia
Congress. I do not know what per-
centage of it was India and what was
imported. Anyway, the claim was
made then, but no serious effort was
ever made in this country to manu-
facture a complete car and I think for
very good reasons.

It must be said to the credit of the
Hindustan Motors, who were very
acile and they were the first to have
foreseen the pomibilities of “this
industry, in this country. They float-
ed a company in 1942 with a full
programme of manufacturing a
hundred per cent. Indian car. During
the war and soon after, when money
was easy, they could easily find sub-
scribers and raise a good amount of
money. Unfortunately, because of the
very defective and ambitious nature
of their scheme to manufacture all
kinds of cars under one roof, a feat
which has not been attempted even in
highly industrialised countries; the
Hindustan Motors attempted not only
to> manufacture a medium-sized car,
but alsc wanted at the same time to
manufgcture a baby car, a big car

APRIL 18, 050

for Grants 11684,

And trucks. Even in the most indus- ,
trialised country, America, which pro.
Yuces the largest number of cars, we
8nd that they have also come to deo-
tide, by experience, upon a few varie-
ties and models of cars only, for une
barticular industry. They do not have
brogramme to manufacture more ihan
two varieties at the most; generally
it is one. America specialises only
in the product.on of big cars, whereas
England, because of the conditions pre-
Vvailing there, because England does
hot produce any petrol and as their
standard of living, compared to what
is obtaining in America, is ecertanly
lower, because of their national re-
Quirements, decided upon a smaller
So they generally specialised in
ller cars only, On the Continent
or 4 important countries manufac-
ture automobiles. They have more
less one brand. one general brand
or their own countrv. In Germany,
bs you all know, they have a very
lar model called Volks Wagon,
which even today does not cost the
‘workers and the lower middle class
le who go in for these cars more

n what a clerk has to pay for a
fcooter in Delhi.

This industry, as I said, is a very
‘tomplicated one, complicated not be-
tause there is any unknowable techni-
‘al know-how about it but berause
there are certain conditions which

ust be fulfilled if this industry is to

put on its legs. Firstly, the devaand
Inust be very high. If the industry
18 really to survive then motor cars
must be produced on a mass scale.
Unfortunately. as the figures will
show, in our country the total number
bf cars of all descriptions. from Baby
| trucks, that we imported was nevee
ore than 20000 till 1942, But we
any number of assembling units,

In 1851, because there were already
bne or two companies in the feld, Gov-
ernment's attention was drawn tn this,
and they thought that.in the interesd

of this industry, the companies whieh,
were engaged in the amembly

work should be asked to submit a
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programme of manufacture, if they
have any, or that tney shouid cease to
do the assembung here. That way the
Government decided to help the in-
dustry to be put on its legs. They
siso decided toat i1rom Ist Janua.y,
1950 or 1851 no complete car w..! be
aliowed to be umported. Unfortunate-
- 1y, to tlus day there are ways wnere-
by people have been importing com-
plete cars too. 1 do mot kmow whe-
ther there has been hundred per cent
total stoppage of that. Any way that
was Government's mntention when ticy
issued that notice.

'

Secondly, in 1953, the Government,
In order to have a better appreciation
of the problems attending on this in-
dustry, referred the whole matter to
the Tanff Commission, & commission
which specialises 1n giving some vague
opinion. This Tariff Commission aiso,
unfortunately, happens to be a baby of
thus M'mistry. And if I may say that,
this Tanfr Commmsion has been giving
its opmnion, in whatever matters are
referred to them—whether it “vas
TELCO, whether it was the fixation
of retention price for steel, whether 1t
was the price of cement—by giving, to
say the least, a very cursory attent on
fo the problems set before them.
Little wonder that it did not occur
to this—the gentlemen of the Tariff
Commission--that in a eountry lhke
olrs, where the demand is so limited,
we could not afford the luxury of half
a dozen cars manufacturing concerns.

Now, on the top of what was al-
ready existing, they also very gener-
ously—generously to the eonsumers—
suggested that there should be a baby
car not costing more than Rs 7,000,
which should be within the means ot
lower middle class people or middle
class pecple. Unfortunately they did
not take sufficient pains to find out
the cost of imported cars in a com-
pletely knorked-down condition that
are being imported in this country.

The hon. Minister, about a year ago,
gave us a picture of the cost of im-
ported cars. The duty and everything
put together it would cost us not more
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than Rs. 4,000. These companies with
a heavy capital of Rs. 5 croies, Rs, 7
crores or Rs. 8 crores eic. having im-
ported duplicate machunes and tcols
to manufacture these cars and pro-
ducing on.y 600, 700, 2,000 or 4,000
cars in each unit have been loading
all the depreciation on these cars snJ
pustung the price of what should bave
been available to the consumer for
Ras. 5,000 to a figure of Rs. 10,000 or
Rs. 9,000. Some of these companies
have been in exisience for more than
15 years. For instance, the Hindu.tan
Motors, which has been in existence
for the last 17 years even now has
not been able to produce a hund ed
per cent, Indian car. There are coun-
tries 1n other parts of the world who
came in the field much later and have
been able to produce hundred per cent.
Indigenous cars Here 1n this country
the Ministry has not pointed its finger
at these industries, I mean, at those
who are in charge of these industries
and told them that what we want
in this country is a utility car and that
the car must be such which could
brave the rough roads of this country.
We do not need a lot of chromium
plating and a showy car which is un-
necessarily going to cost us more even
by way of foreign exchange

As I have said earlier, the Govern-
ment thought that its duty was over
having referred the matter to tae
Tanft Commission. It did so on two
or three occasions. They have come
out again with the appointment of a
fourth committee Rightly ths com-
mittee has not been received very en-
thusiastically in the country because
of the performan~e of the previous
Tarlf Commission’s findings and the
fact that the Committees’ findings
have not been very encouraging to
anybody. The result of these recom-
mendations has only been the rising
prices of cars. Even today the biggest
cars are available for Rs 12,000 to
Rs. 14000 in terms of Indian monevy
in America. The sma'ler cars which
are baing sold here a~d are, of couree,
a poorer variety of what is being sold
in Eneland, are heing sold here for &
sum of Rs. 12,000 to Rs, 14.000.
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M:. Doputy-Speaker: The ben. M. Speaker: If I do not hear hinX,
Munber’s time is up. . I would not pull tum up.

Shri Rajeshwar Pztel: One minute
maore.

if the Government really wants that
this basic industry—~I call it baiic

[M®. SpsaxER in the Chair]

The type of jeep that we want to
have in this country may not neces-
sarily be the jeep that we have. These
<companies are only assembling units.
The Government, after weighing all
these facts, I am sure, will come to
the inevitable conclusion that some
of theie shops have to be closed down
and the companies should never be
allowed to have more than one model,
should concentrate upon it and must
be asked to produce cars at a named
price.

Shri N. R, Ghosh (Cooch-Behar): 1
want to speak a few words onlv about
the tea industry. The tea industry
has some pecubar features. The hon.
Minister must have noticed that for
the last three sales, common tea 1is
fetching a very pror price. As a mat-
ter of fact, the last average price is
onlv about 1'44 nP. which works out
to one rupee less than the economic
price of tea.

When we speak of tea and the ‘ea

industry, we forget certain salient
features of the industry.

Mr. Speaker: I have no vote. Even
if I do not hear, other hon. Members
are hearing.

fhrf N. R. Ghosh: But you count

“with, ug, most,

1T rd Y
uummmua-
waya mupposed to hear,

Shri N. . Ghosh: I am conscious
that the hoh. Minister, on the  re-
preseniation of the industry,” gave
cmmﬂs.bulunmwdnd.
these retiefs do not even téuch the
fringe of the problem. Unless wé také
an objective view of the industry ‘its
situation vis-a-vis that of the Wworld
tea industry, we cannot save this in-
dultryatln.

I shall give you ocertain figurss
which will speak for themselves. 1
am quot ng from Tea Statistics—1057;
as against the world tea production,
India produced in (967, €80 mill{ion (ba.
of which 523 million lbs. were export-
ed. Ceylon produced about 400 million
1bs. and 307 million lbs, were export-
ed. Indonesia, though its ordinary
production is 100 million 1bs. or less,
actually produced 138 million Ibs. in
1957. Pakistan produced 50 million
lbs. and South A‘rica produced 173
million 1bs. And Formosa which did
not produce an ounce of back tea
before produced what is known as
Oolong tea with which we do not
compete—that was their special tea.
They have now switched over to black
tea which has got a very ready mar-
ket in America We produce about
40 per cent. of the world tea,

”»

As 1 have submitted, and as one of
the pr~vious speakers has also pointed
out, the earming of foreign exchange
is h ghest from the tea industry.
Actually, we earned more than R: 100
crores of foreign exchange from tea
last year. In 1957 it was 123 crores,
about 20 per cent of the total value
of India's exports. Formerly, jute
occupied the prde of place as =
foreign exchange earner in this coun-
try, but from 1854 onwards, tea has
occup'ed the pride of place, though
in the year 1054 there was some slight
recession.

Out of this huge quantity of
which we produce, aboyt 80 per, et

-y

i
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place As you know, Sir, the man-
power of Chuna can be handled by
them 1n a pecul.ar way, and unless
we o somethung, with imagination
and boldness we will be practically
pushed out from the export market

In his recent speech, the Chamirman
of the Tea Board said that Chins
could sell its tea at any price As a
matter of fact, 1t is apprehended that
we may be pushed out of the export
market altogether by the competition
of China, East Africa, Argentina and
some other countries

East Africa 15 taking very wigorous
steps to expand its tea plantation
Vast forests are now being converted
into tea estates They have got cer-
tain advantages There, there 1s no
duty, and there 1s some sort of sub
sidy Is our Mimistry ready to face
the situation” The danger 1s there,
the danger 1s written on the wall If
we want to shut our eyes, then practi-
cally our common tea will be defaced
from the map of the export trade of
the world

Merely asking for the removal of
the duty will not do There are cer-
iain other measures which must be
taken if we want to save thys indus-
try I am not speaking about the
tax structure at the moment There
13 such 2 heavy tax on this industry
that 1t is very d.fficult for it to com~
pete m the foreign markets,—the
views of the industry are well known
to the Ministry—but at present I shall
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not dea] with that aspect of the ques-
tion There is another aspect and that
has also to be taken into consideration

Can we reduce the cost structure
which we have to do if the Industry
13 to survive? Of course, some
sections are very vociferous abount
lnbour I fully agree that labour
should be kept contended Labour
should play its part, and the employer
also should play his part, but there
1s always the other side of the picture,
the other side of the shield

Tne tea industry 1s a special kind
of industry, it 13 a seasonal industry
For six months you prepare the field,
you cultivate, manure, you prune the
bushes, and then for the next six
months you actually reap the fruit
That 18 its history What happens,
especially in the Doars, Tera: and
Cachar? At the time of reaping the
fruit, and it has its peak season 'n
July and August When actually
there 15 plucking all its peak, some
people come with absurd demands,
which cannot be listened to Then
strikes generally as August wirikes
follow The strikes always fizzle out
because labour left to itself is quite
reasonable, 1t 1s only outsiders who
actually create this difficulty When
strikes take place, the mddle-sized
and small gardens face such a cnisis
that they are almost crippled

There 15 no lacuha 1n the law, but
even when the strikes are declared to
be illegal and unjustified by a tribu-
nal. the law 1s not implemented
Under the provisions of the Act, 1t 18
only the Government which can take
steps against illegal strikes by launch-
ing prosecution, the employers cannot
In a large number of cases when
actually the parties go to a tnbunal,
this has been the uniform history
Sometimes the management has to
declare a lock-out very reluctantly
Cases go to the tnbunal, and the
tribung]l declares that the lock-out
was justified and the strike was
illegal Even then, under the relevant
section of the Industrial Disputes Act,
the Government does nothing whatso-
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ever Now there is a demand for
mereased wages and there is also a
demand for lowering the norm More
wages, less work, that 13 the pattern
of philosophy of these so called
unions, especially of a  particular
Brand It 1s burning the candle at
both ends Can the industry stand
this* As a matter of fact, can we
compete with the outside world if
actually our cost structure 1s made
so high If i1t 1s a question of tax,
the Government car reduce it, But
if 1t 1s a question of the behaviour
of labour, unless the Government does
certain things, 1t will never improve

In the winter season, the system 1s
to pay the labourers at pilece rates
Now does any country know of work-
mng hours go low as 4-5 hours with
the jabourer demanding fuil wages?
But that 1s the unfortunate state of
things prevailing in the tea growing
arees In the winter, formerly they
used to work for two periods—in the
morning and in the evening—and that
would be roughly about 8 hours Now,
according to the piece rate system, if
they can finish their work, there 1s
demand of full wage Now, as condi-
tions previal if they are left alone, they
do 1t in such a manner that there ic
practically no proper cultivation or
other work If they are asked to
prune, they specially when agitation
1s rampant do 1t so rudely that pract:-
cally the bushes are hacked As a
matter of fact, 1n the winter season,
troubles arise very often and there 1e
indiscipline The quality of work has
terribly gone down If the supervisor
comes and says that this 1s not the
proper way of dong things, he 1s
attacked and assaulted There are
sometimes criminal cases 1n the
winter season

I do not say that the wage structure
should be reduced because I know
once & wage 13 fixed, 1t 1s almost
impossible to reduce it But at least
you can do this you can see that
the output of work, 1ts quality and
quantity 1s :mproved But 1t is going
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down and down As a matier of fact,
it has become a fashion to say some-
thing gloriously about labour But if
the employer has to play his part,
labour has also a pert t0 play Unless
both combine, no industry can flourash.
We have to compete with the outside
world If we compare the wage
structure of India with that of othér
countries like Indonesia, Ceylon and
East Africa, etc, we find that thewr
cost structure 18 much less If the
industry cannot live and if it dies so
many people will be out of employ
ment It 1s no good policy to kill the
goose that lays the golden eggs I
would submut that thus 1s an aspett
which should be taken into considera-
tion The Commerce Minister and
the Labour Mimster should =t
together and see that as a matter of
fact, both the employer as well as
labour play theiwr part I am all mn
favour of paying proper wages, 1if
possible very good wages to labour
But the industry should be in a posi-
tion to pay 1t This 1s a large indus-
try which earns so much foreign
exchange and gives employment to so
many hundreds and thousands of
people If actually we are pushed
out of the export market, then it will
be a doom to this industry It will
damage seriously the foreign exchenge
posttion, our economic structure
That will not be good for the country

My suggestion 1s that there should
be some machinery to see that strikes
and lock-outs are completely eiminat-
ed and that go-slow methods are com-
plete vy banned Working hours should
be fixed in the winter season That
will improve the quality of the worl
and without reduction of the wagr
structure, the cost structure will be
reduced (Interruptions)

Shri Prabhat Kar (Hooghly) It
goes to the pockets of the industry

Shri N. R. Ghosh: It does not go to
the pocket of the tea industry in that
sense It will save the industry
and will benefit labour It goes
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mostly to the pocket of the Govern-

labour, to see its continuance.

Shri Prabhat Ear; Then hand over
the industry to the Government.

8hrli N. R. Ghosh: There is another
thing to which the Ministry should
pay attention—namely, propaganda in
other countries, Theé United States 1s
a very big field for consumption of
our tea, 1t imports a big quantity and
this 15 a vast field there to explore
but i1t does not import much from
India West Germany and Egypt are
very good markets, which can be
profitably tapped. We have got Rs. 4
crores in our tea cess fund and we
should pay more attention to pro-
paganda 1n expanding our export
market 1n West Germany, Egypt and
United States and other places That
will give some relief to the industry
I would submit that unless we are
carcful this industry will be lost to
the country and that will not be good
either for the labour or for the coun-
try or for any body.

The Minister of Industry (Shri
Manubhai Shah): Sir, while listening
to the debate this afternoon some of
us 1In the Ministry were feeling both
proud and humble The wav the hon.
Members in general have dealt with
the different aspects of the perfor-
mance of the Ministry during the last
year was one we should be thankful
about and we should also feel proud
that on the whole we have been able
ta carry the hon. Members and
through them the country with us in
the execution of the policies of this
Ministry. While I express this gene-
ral satisfaction and gratefulness, we
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are not for a moment oblixjous of the
fact of the heavy respansibility snd
burden lying on the shoulders of this
oceanlike . The economic
orbit of the nation’s life which is dealt
with in this Minustry is as vast as the
Members pointed out. The vastness
becomes still more obvious due to
the diversity of the subjects. It was
therefore very heartening to see that
in this great task before us, in build-
Ing up an industrial structure of this
great country, we have the good
wishes of the country as well as the
House with us. That should lighten
our burden which we are fully aware
of We are not complacent about it
and the tasks awaiting us are great
indeed. Last year, particularly 1058
has been a year of great lessons as
far as this Ministry is concerned, The
foreign exchange situation that
developed at the beginning of 1957
did not assume that acuteness for us
as it did in 1958 when the entire
weakness 1n the nation's economy on
account of the lack of resources on
the foreign exchange front was fully
visible to us and made us aware of
some of the difficulties in the coun-
try’s policies that we had in the past
because of the non-awareness on the
foreign exchange front. As the hon.
Finance Minister has been saying in
the past,the foreign exchange difficulty
has become a blessing in disguise
Not only has 1t helped to increase
the strength of this country's basic
policy dnd the basic national charac-
ter but 1t has also given a great oppor-
tunity for the small, medium and big
entrepreneurs in this country both in
the public and the private sector to
face up to the new challenge We
have been now fully aware, as other
countries which were trymg to
develop 1n the past became aware,
that foreign exchange 1s the king-pin
of industmalisation of every under-
developed country. Now, on this task
of foreign exchange front, naturally,
there are two aspects, the most
essential of them being the earanmng
of foreign exchange through export
promotion., Dr. Krishnaswami, my
hon. friend, who takes a great interest
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But the House 13 aware of the
eflforts bewpg done on the mdustnal
side also for the export of manufac-
tured articles, and I can say that all
the suggestions, all incentives of
various types for reduction of cost
structure to make our goods saleable
in foreign markets are being attended
to as much as we can

As a matter of fact, Sir, the cost
structure of industry in this country,
as we all know, ie somewhat lopsided
and top-heavy We are’'priced out in
the foreign market We are also
heavily priced in our own country as
the cost structure is rather high
because of the diminutive volume of
production on all fronts, low produc-
tavity, mefficient management and
many ‘other factors I will not at
this juncture go into the entire cost
structure, but I would say only thus,
that next to export promotion the
second vital front where foregr
exchange can be properly husbanded
i1s the front of import I would, there-
fore, today, deal with the subject
from the import angle

If the House analyse the annual
inport bill of about Rs 700 crores
to Rs 800 crores, more than 60 per
cent of the Bill relating to industries
18 consumed by what 13 known as
basic raw materials The country, 1
the paif, because it was not m inde
pendent country, its freedom bemg
only ten years old, had been wnat
we can call the hewer of wood and
drawer of water It was more or lesz
a market for foreign countries who

trying to follow is, if I may

three-fold The first cne i{s to make
the country as early as posaible self-
sufficient in the bamic raw materials.

On this side, as far as the basic raw
materials are concerned, if I may
enumerate, steel 18 the first item As
the House 1s aware, on the steel front
quite a good progress 15 bemng made
By the end of 1962 we hope to get
about 4 5 to 4 8 million tons of finish-
ed steel Many hon Members feel
that there may be surpius [ do not
thmk so Looking to the vitality of
industries 1n this country, I think we
will be able to mop up practically
the entire production of stee] into
productive apparatus and there may
not be any surplus at all, perhaps,
we muight have agamn, after a little
small period of a year or so to face
the same shortage of steel unless and
unti] our expansion programme on the
steel front which we are gomng to
undertake very speedily catches up
with that

Next to steel 1s alloy and tool steel
The present bill on 1mport on this
front 18 rather high Therefore, we
are considering the establishment of a
plant which will manufacture both
alloy and steel and stamnless steel
But, at this juncture, over and above
the public sector, I would appeal to
the industrialists in this country to
wake up to this requirement as eaily
as possible It 13 not posmble that
every type of tool steel or alloy steel
could be manufactured in one gingle

They had electric
frequency induction type
from 20 1bs per hour ta the
furnace of 15 tots per
Therefore, we have been urging from



concerned, we
are trying to see that the establuh-
ment of the Zavar plant comes up as
soon as possible in Udapur, whuch,
fortunately, according to a recent
investigation shows a potentiality not
of 10,000 tons as we had earher
surveyed, but of 25,000 tons of zinc
which we can produce at the Zavar
mnes Even then, it 15 a far cry
from self-sufficency because our need
of zinc 15 going to be more than 75,000
tons and it may come to a lakh of
tons towards the end of the Third
Five-Year Plan

On the front of Copper, as the
House 15 aware, the Khetr: mune has
been surveyed I would hike to appeal
to the industrialists that as far as
these non-ferrous metals are concern-
ed, instead of waiting for the day
when the country can be gure of all
the raw maternals and munes and
ores m this country, we should, evan
it necessary, base our smelter capaci-
ties on the imported ore This has
been done by Canada This has been
done by Germ#ny and many other
countries m the world We know of
the example of Japan They are
mmporting 1ron ore from distant coun-
tries like India They have based a
big structure of thewr steel mdustry
in thewr couniry based on imported
iron ores There s no reason why in
this country, these non-ferrous metals
should not be covered both in the
public and private sectors during the
Third Five-year Plan through the
efforts based on imported ores,

On the Heavy Chemicals front, the
brouchure which various hon, Mem-

Stage of near self-sufficiency
O4r endeavour, Sir, to see that m the

Nwxt seven years—two years of the
Second Plan and five years of the
Third Plan—we should make the
SYuntry self-suffictent in  Heavy
Chemicals, and, if possible, to have
S0me surplus, as far as exports are
Syneerned

Then Sur. on the basic Chemucsls
Slde, I would like to mention one
Other pomt relating to the manufac-
ture of basic orgamic intermediates.
Ity the field of dye-stuffs and pharma-
Ctuticals we have been depending too
Mych on the mmport of these organmic
Dysic chemucals from outside. Our
Whport bill comes to more than Rs 30
Clores a year on this account, With
the German collaboration—which we
hbpe will fructify soon—we will be
14 a position to establsh in the publie
S&ctor a wide range of manufacturing
Programme in about 61 hasic organic
Mtermediates Once that 15 done, s0
f4r as dye-stuffs and pharmaceuticals
8te concerned, we shall reach imn the
Next three years, by the end of the
Second year of the Third Plan, a
Stage of near self-sufficiency in the
Okganic intermediates

On the question of Drugs, I have
had the opportunity of laymg the
Whole programme before the House

e have reached a production of
8hout Rs 45 crores last year Ths
Year, drugs production is going to rise
Phenomenally. It may rise to about
Rs 55 to Rs 60 crores Incidentally
I would Ike to answer the point
Which my hon friend Shri Parulekar
Thentioned about the Merck's agree-
Ment, which is a small part of the

s programme I have answered
Several questions on the floor of this
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House about this pont In the debate Union is going to make us very largely

which toock place about this agree-
ment, we have tried to give the whole
picture as far as possible I can tell
him this much that the day 1s not
far off when both the plants will be
a reality—the streptomycin based on
Merck’s and the streptomycin based
on the Sowviet collaboration That
wil]l be the time to judge which plant
produces at what cost I have always
been mentioning m the House not to
base any considerations of the pro-
jects exclusively on the bams of the
worked-out cost of production We
have seen 1t in the case of pemicillin
Once the estimate is drawn up, several
factors beyond the control of the sup-
Py vy upr and s cthanes  cume
in the original estimated cost Now,
we are hoping to finalise the scheme
on the Sowviet drug project This 1s
a comprehensive project The pro-
duction will almost come to about
Rs 35 to Rs 40 crores worth of basic
drugs in the private sector, the pro-
alkaloids, m the fleld of antibiotics, in
the field of various sulpha drugs and
thiozols, 1n the field of cartesone and
hormones and steriods and various
types of surgical instruments and the
lhikke ‘Therefore, Sir, these are not
matters of any politica] tensions If
my hon friend thinks that he will
only utihse a phial or a wial which
15 of a special colour, streptomycin
manufactured from that plant will be
supplied to my hon Iriend who 1s
very keen on that in that particular
ocolour, it can be specially design-
ed for that purpose But these
things have no poMtics These are
purely economic factors We wel-
come ocollaboration, as I sad last
time, from every country m the world
We are friendly, thanks to our Prime
Minister and our foreign policy, with
every country in the world, and we
welcome collaboration when 1t 1s con-
gidered to be in the best national
interests and to that end we have
entered into these different agreements
mcluding the agreement which 18 just
now under discussion with the Soviet
Union, the agreement about the big
project in collaboration with the Soviet

‘elf-sufficient in the basme drugs and
Ufe-saving drugs along with other
brogrammes for the manufacture of
Urugs 1in the private sector, the
gramme in Pimpn1 and others

¥

‘The second point which 1 wanted to
Atress before the House is—leaving the
8eld of basic raw material which ac-
tounts for 60 per cent of the import
bill—the second large and heavy item
bn the foreign exchange front and that
is, machinery, capital goods and equip-
Wment for the plants This 1s a fleld
%n which, during the past five to seven
Vears, at the beginning of Independ-
‘nce, we have not been able to concen-
trate Thanks fo this grest abock and
&reat awakening on the foreign ex-
Change front we have so arranged our
Snure industrial policy to see that
"nachine building will be given the
rnghe-it priority

‘The House will be glad to see from
Yhe figures that last year we reached
8 figure of Rs 80 crores from hardly

s 10 (rores to Rs 11 crores in 1051

at 1s a welcome feature For that

must congratulate the industrialists
!n this country particularly in the pri-
%ate sector who have helped us mn
Yeveloping our machine-bulding capa-
City, because the machine-building n
the public sector 1s just comung up.
Such as the Hindustan Machine Tools
2nd the big corporation which we are
Boing to establish at Ranchu

In the field of heavy machine-build-
Ing plants the House 15 fully aware
Gt the different steps and therefore I
Yould not hke to take much time of
the House The Ranch: plant 1s coming
Y4p Our team has gone there, both to
Gzechoslovakia and Moscow, to study

e various project reports The work
8t Ranch: 1s on hand, and this plant
13 going to be the pride of our country

ause 1t will manufacture some of
the heaviest types of machines which
%re not manufactured in many coun-
tries 1n Asia including some of the
VYell-developed Asian countrles It
¥nll produce more or less one steel
Plant from A to Z including the roll-
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components for oil and mining machi-
nery, cement machinery and various
other types of heavy machinery.

My friend Shri Morarka gaid he was
wondering whether the capital pro-
duction ratio will be properly main-
tained. I can amsure him that for the
mvestment of Rs. 45 crores, mn the
beginning, when the plant comes into
operation, the ratio will be about
Rs. 25 to Rs 30 crores to the outturn
in that plant and then 1t will come to
about Rs 80 crores and finally to
Rs, 160 crores The investment pro-
duction ratio will be fairly economuc,
about three to four, and that is, 75
per cent being the turnover per year
m the heavy machme building plant.
‘That 1s a fair outturn.

I may also draw the attention of
Shr1 Morarka to the Heavy Electricals
Project at Bhopal. He said he was
wondering why over an investment of
Rs. 40 crores to Rs. 50 crores, the
turnover 1s only going to be Rs 12
ciores As the House 1s aware, we
have had to cut down the project into
phases In the first phase the invest-
ment 15 also reduced Now, the Plan-
ning Commission and our Ministry
have been at 1t, and I had the privi-
lege of mentioning before the House
a few days earlher that we are revising
the entire programme and bringing up
the production i1n two shifts, to about
Rs. 25 crores That also will bring
the ratio between the investment and
production and productivity to a fair-
ly economic level

It 18 true that the ratio in the elec-
trical plant, particularly, for the turbo-
alternators, transformers and rectifiers
and those types of heavy electrical
machinery cannot be as high as either
in the consumer goods or in other
heavy machine-building plants.

Apart from the machine-building
plant in the public sector, I would like
to say that on the private sector front
also, we have made considerable pro-
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gress in machine-building, My friend
Shri Ramakrnishnan took the occasion
to mention about the consortium on
sugar I can assure him that right
from the beginning this consortium is

for Grents

. & temporary affair It is only for the

delivery of those 11 sugar plants. It
13 not permanent either. It 1s not a
monopolistic combine or a cartel or a
capital structure registered under the
Companies Act. It 1s purely a friend-
ly combination of three units in one
consortium and three units in another
consortium to deliver 80 to 85 per cent
indigenous sugar plants in the country.
I am very grateful tor the compliment
that he showered on us I can assure
him that these cansortiums are not to
be perpetuated as monopolistic com-
bines, which was his fear. They are
merely friendly combination for a
particular task. As soon as this task
is performed and the capacity hasbeen
established, each one of them will pro-
duce sugar plants individually them-
selves for the country

Regarding solvent extraction, we
have made considerable progress. The
machmnery for the solvent extraction
plant 15 going to be entirely fabricat-
ed in the country Starting with 66
per cent indigenous production, in the
next two years, it will be practically
cent per cent indigenous production in
the country.

I am not enumerating the several
features of the machmne-building acti-
wvities that are taking place All I can
assure the House 15 that by the end
of the third Plan we anticipate that
about Rs. 300 crores to Rs. 350 crores
worth machinery will be required for
the country's industrialisation annual-
1y, of which we hope about 80 to 85
per cent will be met by indigenous
production, both in the private sector
and public sector That shall be our
endeavour, because we know that
without saving foreign exchange on
the heavy mmport bill of capital goods,
there is no salvation for rapid indus-
trialisation of this country

Next to basic raw material produc-
ing industries and machine-building
industries come the small indusiries,
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industraes, by which 1 mean khad,
ambar charkha, village and cottage
mdustrus, silk, coir, handloom handi-
crafts and small scale industmes run
by power In thig field, I am not mak-
ing any rash observation, even if it 1s
ragh, { feel 1 would be entitled to
make it The provision of Rs 200 crares
made 1n the second Plan 15 totally
wadequate We have consumed it and
we have been urging the Planning
Commission, the Finance Mimstry
and all our colleagues that if this
country 1s to become industrialised, 1n
every nook and corner of this vast
country, small industries are the only
messenger of technology and friends of
mndustralisation Therefore, the pro-
vision 1n the thurd Plan will have to
be substantially higher If I have to
give any figure—] have been saywng it
outside—unless Rs 500 crores or
Rs 600 crores are provided in the
third Plan, 1t would be most difficult
to provide satisfaction in the field of
mmdustrial development in the whole
country I can assure the House that
every penny given to the small indus-
trres section will be utiised m a
frugal manner and in order to provide
maximum employment—fruitful and
grainful productive employment—an-+
to bring about the maximum indus-
trialisation of the most backward areas
in the country This can be done pro-
vided adequate funds are available
for productive employment there 15 no
substitute to smalil scale industries
and it needs very small foreign
exchange

I am not dwelling more on thi
subject of small industnes, for which
1 have very impassionate love and on
which I can spend much more time,
but, I will skip over 1t because I want
to touch the other subject raised by
Shr: Morarks, viz, the review of the
Industmes (Regulation and Develop-

ment) Act enacted in 1951 As far as
that Act 18 concerned, it has now
taken various forms after planning

pride of placée We have to realise that
if the standard of living in thiy coun-

the Act The industrnial policy state-
ment made by the Prime Miruster on
the floor of this House 1n 1056 is a
comprehensive document dealing
with all aspects of industrial develop-
ment and planming So, I do not feel
there 1s any need in that sense to have
a review of reconsideration of that
Act That Act 15 serving as one of
the best instruments for the economic
development of the country

In that Act, Mr Morarka has rightly
pointed out two things about which
we should be cautious One 15 about
the concentration of econoruc power
in the hands of a few people If one
looks wmnto the licences given 1n the
industrial sector, one will immediately
notice the large number of new entre-
preneurs that are coming up in the
field of industrial development The
base of the economic structure 1s
being made wider and wider and
every care 18 taken to see that those
mdustrialists who are already mn the
fleld are not getting more and more
mndustrial development in their hands
Concentration of economic and indus-
trial power 1n & few hands 15 to be
avoided and that is a thing with
which Government 1s m full accord
and sympathy I can assure the House
that we have taken every minutest
possible care to see that if there are
two, three or five entrepreneurs apply-
ing for a hicence, we have tried to give
the industrial licence to that gentleman
who has not already too many
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mic concentration of power is avoided.
18 hrs

The last point is about regional
backwardness. I have myself the
fullest sympathy with the House, us
far as thig aspect 13 concerned. I come
from an area which was under double-
distilled slavery till 1847. That was an
area where there was no industry,
even though it was attached to its
counterpart in Gujerat. Therefore, I
know how friends from other areas
feel where there are no industrial
developments. But the basic issue is
this, The industrial development of
this country itself, even though it
loocks a little satisfactory, is totally
inadequate, and unless and until the
quantum and the volume of industria-
lisation increases to make it gs wide-
spread as one would desire, it would
be & bit of a difficult task to remove
the disparities, though it can be
progressively reduced,

If an analysis of the licences is
made, sometimes when the licences are
looked into as a whole they do not
give a correct and true picture. Most
of the industries which are expanding
are naturally the existing industries,
and the licences, as they are issued and
as they are printed, are lumped with
units and substantial expansion. I
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As far as expansion is concerned, I
hope everybody will agree, that it is
inescapalile tHit a unit which exists
at & particular place can expand therd
alone, But { can say that wheneder a
question of a new Industry comes, we
are trying to glve it az much regional
approach as possible. Added to that,.
one of the new steps taken for
removal of the regional backwardness
is the establishment of small-scale
industries and medium industries in
those areas. Actually, if the pro-
gramome for the small-scale industries
in the report is seen, we have made
special mention of this. The Nuational
Small Scale Industries Corporation
and all the rest of the institutions and.
the instruments that we have got in.
our hands are being given continuous
instruction to see that those areas
where there &re less industries should
be allowed to develop and should be
encouraged for development.

Here I would like to give one word
of caution. The other day, the Chief
Minister of a State which, in the
opinion of many friends in the House,
is well industrialised, said that his
State has not got adequate industries.
Only day before yesterday, my friend
from Bombay, Mr. Vankde, mentioned
that only 3 cr 4 big cities in Bombay
State are well industrialised and the

Gujarat gide, is not adequately indus-
trialised. That is the complaint which
we have received from every part of
the country, Now if we see that, in
juxtaposition with States like Assam,
Rajasthan, various areas of North
Bihar, various areas of Eastern Uttar
Pradegh, one can easily say that most
of the backwardness that is prevalent
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.parities by giving promotional bias
towards the establishment of new
.industries in the medlum scale and
the large scale and the small scale in
wmwhichanlessindmm-

.are enough number of sugar factories.

Shri Panigrahi: How many have
.gone to UP?

Shri Manubhal Bhah: Very few. If
you see the Second Five Year Plan,
I do not think that at the most more
than about a dozen or less than that,
as compared to about 60 which have
gone to different areas and that too,
if you analyse again the licences, they
are more for substantial expansion
than really for new sugar factorics
.coming up.

Shri Panigrahi: What about the
-electrical and chemical industries?

Shri Manubhai S8hah: I am trying
to say that wherever there 18 a disper-
sal possible of those industries which
are concentrated m a particular
region, we are attempting a dispersal
As far as cement is concerned, it 1s
already well known to the House that
in those areas where there is surplus
of cement new industries are not
being licensed and in areas like Uk,
the Punjab and some of the portions
-of West Bengal, where cement 1
deficient, we are trying to license new
-plants.

In short, I wanted to assure the
House that we are carefu]l about what
*‘Shri Morarka and several other hon.
driends drew the atiention, that is,
o remove the regional backwardness.

Lastly, T would like to draw the
attention of the House to the new
-acheme of the National Industrial

for Grants

Development Corporation in order to
Quickly modernise the textile mills 1
hope the hon. Members have had the
time to study the scheme. It is a
Short-term five-year loan scheme so
that all the textile mills in this coun-
try without going through the elabo-
Yate procedure of applying in differeat
ichemes, getting scrutinies, surveys
And all that, could immediately apply,
buy that machinery from an Indian
Manufacturer of which now there are
™any and take advantage of the
Scheme. I do hope that the textile
Industry, which again 1s the kingpin
Qf the entire industrial sector of this
Sountry, takes advantage of it and
f5llows 1ts other partner, the jute mills
‘M moderrusiag iés machunery at an
€arliest possible opportunity under the
benefit of this scheme.

13.07 hrs.

RE GUILLOTINE OF DEMANDS
FOR GRANTS

The Minister of Parllamentary
Aftairs (Shri Satya Narayan Sinha):
s:r. I would hke to raise one very
Mpportant and urgent pomnt,

According to the schedule we are
behmd 1t by one and a half hours. 1
Would therefore request you to consult
the House to fix the time for the gullo-
tine of the Demands According to

present schedule I think as I
83jd, we are behind by one hour and
3§ munutes. Unfortunately, on Satur-
d4y we have to take up non-official
buginess at 3-30 pm, otherwise we
Would have sat through till 5 e,
When the guillotine should have been
8bplied.  Generally, guillotine is
&hphed, according to convention, at
5 p.m Our difficulty 1s that Saturday
being non-official business day is a
hajt day. So, I would just seek your
Ehidance

The House also may not be taken by
SUrprise, so I would like that the
Hyuse must know the exact time-table
835 to when the guillotine will apply,
When the Demands will finish and
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when the hon. Finance Minister's reply
will be over,

We have discussed certain alter-
natives with the hon. Deputy-Speaker,
who will apprise you of that. Govern-
ment is prepared toaccepted any of the
three alternatives which are suggested.
We are in your hands as also in the
hands of the House.

Shri Naushir Bharucha (East Khan-
desh): What are the concrete propo-
sals? .

Shri Satya Narayan Sinha: The con-
crete proposals will be three Either
we sit till 5 o'clock, that is, non-
official business be interrupted and we
go on till five o'clock. If the House
wants to have the full time of 2} hours
for non-official business on Saturday,
the House should sit for 1} hours
longer.

The second alternative 1s that the
hon Finance Minister may reply on
Monday, that 1s, on Monday, 1§ hours

(Interruption) Please let me
finish before you say ‘Yes'. In that
case the Appropriation Bill has got
to be introduced that day and you will
have to waive the notice With your
permussion only we can do it. Imme-
diately after the Demands are guillo-
tined, which will be done at 5 pm
in any case on Monday, you allow us
to introduce the Appropration Bill so
that it may be taken up and finished
that very day and we take it to the
other House the next day According
to the schedule we must have this
Appropriation Bill finished on the 21st
April, that is, on Tuesday, because we
want to take it to the other House.

These are the difficulties and I
thought that I must place them before
the House and before you to decide
as you think proper.

Sardar Hukam Singh (Bhatinda):
There is another alternative also and
that is that if the House agreey we
may reduce the time allotted to the
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Fmance Ministry by 13 hours. At 3-30
pm. we might finish this Ministry
and add those 1§ hours to the Finance
Bill so that there might not also be
any complaint so far as the allotment
of time is concerned,

SBeveral hon, Members: No, no.

Shri Satya Narayan Sinha: That
will ba the shortest cut. There j§ no
doubt about it. So far as Govern-
ment is concerned, we are quite
willing Let the House agree.

Shri Harish Chandra Mathur (Pali):
Finance Demands are quite important.
We are discussing Finance §s well as
Planning. Why can we not sit up to
5 o'clock and take up non-official
business the next day”

Some hon. Members: Yes, yes.

Shri Satya Narayan Sinha: 1 think
that will solve the whole problem.

Shri Harish Chandra Mathur: Fin-
ance and Planning both are to be
discussed and they are very important,

Shri Prabhat Kar (Hooghly): May I
suggest an alternative? We can sit
late tomorrow. Instead of concluding
at six o'clock, tomorrow, when the
Demands for Grants relating to the
Finance Ministry will be taken up, we
can sit late and these 8 hours can be
concluded by 6-30 p.m.

Sardar Hukam Singh: I hesitated to
suggest that. In fact, we had thought
of that. But I thought that hon
Members might not he willing to sit
late, after six o'clock. Therefore, I
did not suggest it. Otherwite, that
idea had come to our mind, and we
had thought of it, that if the House
was prepared to sit for an hour more
tomorrow and half an hour more on
Saturday, that would solve the
problem.

Shrl Satya Narayan Sinha: I have
no objection if the Members of the

tion also co-operate, We shall
try to keep the quorum. The only
difficulty is, as you know, snd the



would suggest one thing. Instead of
starting the non-official work at 3-30
pm. let us start it at twelve o'clock
on Saturday, and then carry on with
the Demands till the end of the day,
as long as we are able to sit, then
finish these Demands, apply the guillo-
tine and dispose of all the Budget
Demands on Saturday.

Some Hon. Members: We could not
follow.

Mr, Speaker: Instead of starting
the non-officieal work later at 3-30, let
us take it up earlier at twelve o'clock,

aof Demends 1r712
for Grants b
and then carry on till 3-30 p.n. with
the non-official work, and then we

Shri Satya Narayan Sinha: In any

Minister may reply on Monday. The
other work will stand as it is. He
will reply on Monday. The Appropria-
tion Bill may be included in the Order
Paper and introduced on that day and
disposed of, after the guillotine at
5 pm,

Shri Naushir Bharucha: Ministers
may take less time. That is the only
solution.

The Minister of Finance (Shri
Morarji Desal): I am prepared not to
talk at all, if they so desire.

Mr. Speaker: Now the House will
stand adjourned till 11 am, on Thurs-
day, the 16th April, 1950

18.13 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
16th April, 1050/Chaitra 26, 1881
(Saka).
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Coroanes WRITTEN ANSWERS TO

ONS . .
S3. Subject
No,

1829 Development of Sikka
el Port . . . 11465—67
1830 Electmfication of Stations, 1146769
1831 Shipping freight rates 11469-70
1832 Tramsport fachies n
Dety - . 1147075
1833 Betterment levy mn Punjab 11475—77
1834 Inundation of agricuinural
34 lands 11477—80
1835 Pak Plapesat Dum Dum
11480—82

1837 Bombay Steam Navigs-
ton y 1148284
1838 Research in

Phar-
‘maceuticals 11484—86
1840 Fire in a bogie of Frontier

Mall 1148688

1841 National Shipping Board  11489—01
1842 Imphal-Tamenglong Road 1149193
1843 Flood control m Andhra

- 11465— 11506

MR b b, ™
lc-{m-dn Port and
Bastar 11496
1846 Laghthouses 1149697
1847 Mokameh Bndge . 11497—99
1849 Allocstion of funds for
Commurnaty
ment 11496~11500
1850 Whllingdon Hospital 11500—03
1851 Paradip Port 11503-04
1852 Locomotives 11504—06
WRITTEN ANSWERS TO
QUESTIONS 11506—53
3Q.
No,
1836 Parlukimed: Light Ral-
. 1150607
1839 Raul-cum-Road bridge on
nver at Patna 11507
1844 Unlizanon Viscounts
I507-08
I
1848 of Burdwan
Assansal Section 11<08
1853 Maps used by LA C. 11508
U.5 Q.
No
3032 Jute cultivation 11508- 09
3033 Malana  Programme 1n
Punjsb . . . 11509
3034 Shurtle Train Services on
w . 11509

‘estern
303§ Caterers on
Drvuion Mﬂm
Railway 11509-10

QUESTIONS—contd.
U.sq. Subject
No.

3036 Catering on Northern
way.

3046 Rents of Godownsin UP

3047 Irngauon and Power Pro-
jecsmU. P

3048 Development of Agnicul-
ure

3049 Ontons

3050 Vanaspath Ghee

3051 Kalingapatnam-Parvat-
Line

puram
3052 Construction of Roads in
Punjab

3053 Telephone Connections

3054 Sm?orMuluﬂEm

3055 Orders for Electrification
of Rulways

3056 Dicsahization of Ralways

3057 Construction of Rosds in
Pumsb

3058 Damage to Crops
Post and Telegraph Build-
3% 1ng at Chandigarh
3060 Rules under Inter-State
Water Disputes Act,

riyig

i

CoLuMNs

11510

11510-11
11811
11511

11511~12
11512~13

11513
11513~14
11514

11514-15
11515
11515~16
11516
11516-17
11517
11519-18

11518
11818~19

11519-20

11520-21
11531

11521-22
rr§23

11522~23

11523
11524
11524

11524~25%
11 9)

11525-26
11526

11536-27
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WRITTEN ANSWERS TO
QUESTIONS—contd.
USQ.
No.

3068 Recruitment of railway
officers. . .
3069 Strike by Delhi Tangs-

Producumofuﬂwwm
»P ches at Perambur. .

Surface drainage schemes
ot in Orissa. . .
3072 Bahuda River Project .

Allowanceto P. & T.
o7 m’gmpluym . .
3074 Indian Co-operative Union

3075 Production of foodgrains
in Madras Swate. .

3076 Blood Banks .

o7 hmmy amenities at

3078 Quatters for P & T.

3079 Madras- i Air
Furcotkuenmhlmunue,

ko Dehra Dun

3081 Development of wgn-

cane in Madras State,

3083 Appointment of a woman
on the post of a post=
3084 Emdication of leprosy
3085 Savan Chupra Line
3086 Offences under Section
1H of the Indian
ilway Act . .
3087 Bharat Sewak Samaj .
3088 Tree felling in Himachal

3089 Ruhny plo(s at &nlpm:

T lnd Postal faci-
et in Molundemrh

:m-.pur " Railwa

*9 Workshop . y

3092 Letter Boxes

3093 Insernational (aafcrenees
on Railways

3094 luummmll Conferences
3095 Imcrmuoml ‘Conference
on Food and Agricul-
ture . . .
3096 International Conferences
' on Transport and
Communicanons
P & T. Colony at Cha;
333,”- Cmmlw“egomn m;
Uttar Pradesh
3099 Kotah Barrage

fDary Duazer)

Subject Corumss

11527
11527=28
11528

11528-29
11529-30

11530
I1530-31

11531
11531-32
11532
11533-34
11534
11534-35
11535
11535-36

11536~37
11537-38

11535
11538

1153539
1153940

11540

11540
11541

11541

11542

1154243

1154344
11544

11545
11545

. 11716
WRITTEN SWERS TO
QUESTI
USsQ. Subject CorLumws
N&sw ;
3100 erosion in Himachal
Pradesh . + 11545-46
3101 Educations] Contracts . 11546
3102 Train Accident . . 1154647
3103 Goitre Control . TI547~48
3104 Exhibitions and Fdnm
Himachal Pradesh 11548~49
3105 Electrification of statons
between Rupar and
Nangal Dam . . " 11549
3106 Training of personnel in
Lighthouses and
Lightships . - I1549~50
3107 De\:;lﬂmmt of rural
1] . . . 11550
3108 Scheduled Castes and
Scheduled Tribes .  13550~51
3109 Production of Sugar 11551
3110 Farms in Manipur . 11551
3111 Railway track between
Suraimanpur and
Reot1 . . . 118s1-52
3112 Radio operators course . 11552
3113 Pilferage  of goods on
Railways . . 11552=53
PAPER LAID ON THE TABLE 1554
A copy of Notification No.
G.S.R.3 8 dated the 28th March,
1959, cerwein further am-
endment to the Fertlizer (Control)
Order, 1957 was laid on the Table
under sub-section (6) of Section
3of the Essental Commodities
Act, 1955.
REPORT OF LSTIMATES
COMMITTEE PRESENTED 11554

Forty-seventh Report was

DEMANDS FOR GRANTS 11554—11636,
11637—11708
Further discussion on De-
mands for Grants in respect of the
of Community Develop-

Discussion on Demands for

Grants in respect of the Ministry
of Commerce and Indusery com-
menced. The discussion was not
concluded.

PETITIONS PRESENTED 11636~37
Shri R. C. Majhi presented
the following petitions:
(1) One pertition signed by
three petitioners regarding
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PETITIONS PRESENTED- cond AGBNEA FOR THURSDAY
APRI 1 1 fCHAI T R‘
excise duty on ofl 26, 1881 (SAK Ay

by Pinto (Wooden) Chek-
kus

Fu.r‘t‘l:rcdtmon on D:-f
petition mands rants in respect
b ub:yn: the Minustry of Commerce and

non- Industry and aiso discussion on
euen?i-;l o the Ministry of Finance ’



